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LOK SABHA DEBATES

LOK SABHA

W ednesday, August 26, 1970/Bhadra 4, 1892 (Saka)

The Lok Sabha met at Elsven of the Clock.
[ MR. SPEAKER in the Chair ]
ORAL ANSWERS TO QUESTIONS
Exclusion of Members of SEATO and

CENTO From Lusaka Non-Aligned
Summit Meet ~

*601, SHRI S. M. BANERJEE : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that 16 Member
Standing Committee of the non-aligned
nations which met in New Delhi on 8th June,
1970 had decided that the proposed summit
at Lusaka should be held from September 8
to 10; and

(b) if so, the specific items which are
likely to be discussed and whether the coun-
tries which are members of SEATO and
CENTO are automatically excluded from the

- Summit ?

THE MINISTER OF EXTERNAL AFFA-
IRS (SHRI SWARAN SINGH) : (a) Yes,
Sir.

~ (b) Members of SEATO and CENTO are
not being invited to the Summit because coun-
tries which are members of military pacts
conceived in the context of Great Power con-
flicts are excluded under the existing criteria
of non-alignment. So far asthe agenda of
the Summit is concerned, the Preparatory
Meeting of the non-aligned States held in
Dar-es-Salaam in April 1970 has recommen-
ded consideration of the significance of the

policy of non-alignment in the present day
world situation with special reference to
maintenance and strengthening of peace and
securiry, ensuring independence and full
sovereignty for nations on the basis of equa-
lity, promoting the rapid economic growth of
the developing countries and considering
possibilities for greater consultations and
cooperation by the non-aligned countries.

SHRI S. M. BANERJEE : I am happy that
both SEATO and CENTO have been excluded
from this Non-Aligned Summit Conference.
I am also happy that the Prime Minister, if I
am not mistaken, is going to attend the
Conference. Iwould like to know from the
Minister whether the delegation led by the
Prime Minister to the Conference in Lusaka
will press the demand of the Provisional
Revolutionary Government of South Vietnam
for their admission to the Conference and,
if not, what are the reasons thereof.

SHRI SWARAN SINGH : We have got
the information that the P. R. G. of South
Vietnam are wanting to attend the Non-
Aligned Conference. This is a matter which
will be decided either by the Foreign Minis-
ters” meeting or by the Summit meeting.

SHRIS. M. BANERJEE : What is Gover-
nment of India’s attitude ? That was my
question.

SHRI SWARAN SINGH :1do not think
1 should go to the Conference with a pre-
determined mind. We will see the situation,
weigh all aspects and then take a decision.

SHRI S. M. BANERIJEE: That is the
most opportunistic way of doing it.

My second question is this. The hon.
Minister is aware that all sections of the
House are extremely agitated over Great
Britain’s resumption of supply of arms to
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South Africa and this has been resented by
other countries who believe in peace and non-
alignment. I would like to know what will
be the attitude of the Government of India
at the Conference and whether the Govérn-
ment of India will definitely condemn Great
Britain’s action and take positive steps there
to see that something is done in the matter.

SHRI SWARAN SINGH : As the House
is aware, the Government of India’s reaction
to the proposed supply of arms by Great
Britain to to South Africa has already been
explained on the floor of the House. We are
totally opposed to that move of Great Britain
and we will strongly support any move there
to put adequate pressure on Great Britain in
this respect. It is expected that this matter
will come up there.

SHRI S. M. BANERIJEE : I thank him 50
per cent.

SHRI BAL RAJ MADHOK : May I know
whether the countries belonging to the Warsaw
Pact will also be kept out; secondly, whether
the countries which may not be formally in
SEATO or CENTO but which are actually
in more than active alliance either with the
USA or USSR, for example, UAR which has
more than 50,000 Russian technicians and
troops in that country. will also be kept out;
thirdly, whether those Governments which are
rebel Governments and which are not legally
established will also be kept out ?

May I know whether all these three will
be kept out of the Conference and whether
the Government of India will take a princi-
pled and determined stand in this matter ?

SHRI SWARAN SINGH : With regard to
the first question, no Warsaw Pact country
is attending the Conference because the very
definition that I tried to give in answer to part
(b) of the question does indicate that all
those countries which are members either of
NATO or Warsaw Pact or SEATO or CENTO
will not be admitted to the Non-aligned
Summit at Lusaka.

About the second question, all those coun-
tries which are not members of pacts in
the .concept of the pacts of the power blocs
are entitled to attend. UAR will certainly
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attend and they are entitled to attend.

About the third question, I am not aware
of any rebel Government which may be want-
ing to attend.- I have already answered a
question before.

SHRI BAL RAJ MADHOK : Legal
Government.

SHRI SWARAN SINGH : I have already
answered the question about PRG. If there
is any other Government in the mind of thc
hon Member ...

SHRI BAL RAJ MADHOK
Sihanouk Government.

: Prince

SHRISWARAN SINGH : My reply to the
move for admission of the government headed
by Prince Norodom Sihanouk is the same as
the reply that I gave with regard to PRG.

SHRI H. N. MUKERIEE : In view of
countries like Yugoslavia. with which India
claims to enjoy a position of something like
leadership in the non-aligned movement, if
that country can openly and publicly declare
that it is going to support at Lusaka the
participation of the PRG as well as the repre-
sentation of the Sihanouk Government in
Cambodia, what is the exact reason for the
inhibition which prevents this Government
from coming out with a clearcut attitude and
merely say that we are not going there with a
pre-determined mind ? Why not the Govern-
ment think aloud in Parliament when Yugo-
slavia has done it ?

SHRI SWARAN SINGH : The Yugosla-
vian Government already recognises the PRG
of South Vietnam. They have no relation
with the Saigon Government.

So far as the Government headed by
Prince Norodom Sihanouk is concerned,
Yugoslavia also recogni the Sih k
Government and they have no representation
in Phnom Penh. The House must realise
that we have relations with the Saigon
Government and also with Phnom Penh and,
therefore, we have to take a view taking all
aspects into consideration.

SHRI HEM BARUA : It has been repor-
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ted that when Madame Binh visited India, she
pleaded with the Government that PRG
should be allowed to send a delegation to the
Lusaka Conference of non-aligned nations as
a non-aligned government. It has been
reported that our Government also indicated
its mind. May I know as to what was the
indication given by this Government to
Madame Binh when she made this proposal ?

SHRI SWARAN SINGH : I don’t think
I have come across any report where it
might have been mentioned that the Govern-
ment of India had indicated their mind. If
the formulation that 1 placed before the hon
House is apny indication, then this may be
regarded as an indication.

SHRI UMANATH : The recent mecting
of the AICC of the Ruling Party has gone on
record in a resolution that all American
troops from South Vietnam should be with-
drawn first to be followed by others. I would
like to know from the hon Minister...

SHRI K. NARAYANA RAO : How does
it arise out of this question ?

SHRI UMANATH : I would like to know
from the hon Minister whether this question
of withdrawal of American troops will be
taken up at the Lusaka meeting so that the
sovereignty, independence and unity of the
Asian countries is protected.

SHRI SWARAN SINGH : I have a feeling
that the problem of Indo-China which unfor-
tunately is in‘the grip of war and canflict for
SO many years, is bound to be taken up. And
in accordance with our stand which we have
placed before this honourable House more
than once, we will always take appropriate
steps to help the evolution of a formulation
which might meet the situation restore pcace
there and which might enable the unfortunate
countries of Indo-China to determine their
future without any interference from any
outside force.

=t Mg 98T ; HTTW TG, T AH
Fam (@) N % am fow gu#
ST TR § 6 3@ AT & aHE f1A-
7y foun fqaroy @ g E? S
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SHRI SWARAN SINGH : From the very
nature of the Confercnce the items of the
Agenda will be finalised by the Foreign Minis-
ters’ meeting and I have spelt out the general
problems that are likely to be discussed and
I cannot, from the very nature of the confe-
rence, give all the details of thc Agenda be-
cause they are to be finalised by the Foreign
Ministers’ meeting whtch will precede the
summit meeting.

o Wieg q§TT : FEAW AT, A
A g N ge adr 2

wSW WA ¢ A &1 IEET
gar &, w1 fafreed 31 sem g @ &
forad gaeT GHar g

SHRI V. KRISHNAMOORTHI : In the
proposed non-aligned meeting, may I know
from the Hon. Foreign Minister, before we
advocate for the freedom and other things
about other countries, whether the interest of
this country will be ‘protected in the nonalig-
ned conference and whether the Prime Minis-
ter will rise to the occasjon and condemn the
arms supply to Pakistan by Russia and the
United States of America ?

SHRI SWARAN SINGH : Sir, the interest
of our country will certainly be protected and
if the non-aligned countries get strong and
the sovereignty and independ of these
countries are ensured, this is a matter in which
we are not indifferent, we are very much inte-
rested in this problem.

About the supply of arms by the USA or
USSR to Pakistan that is a matter in which
peither of these countries will be present in
Lusaka and generally we do not discuss things
in the absence of the countries concerned.

SHRI V. KRISHNAMOORTHI : Let the
non-aligned countries be aware of it.

SHRI SWARAN SINGH : The' very fact
that the Hon Member has mentioned it shows
that the entire world will be aware of it.

SHRI CHENGALRAYA NAIDU : About

.
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the participation of the Rebel Government,
the Hon Minister said that he is going there
without any predetermined mind, and that he
is going there with an open mind.

SHRI SWARAN SINGH : On that issue.

SHRI CHENGALRAYA NAIDU : Yes, on
that issue. But then, when you go there, you
have to decide here itself whether you have
to oppose their admission there, and their
participation there. That has got to te decided
here itself. Why are you going there with an
open mind ? Do you want to consult or take
orders from your masters there and then
determine what to do ? Do you want to take
orders from the Russians or not ?

MR. SPEAKER : This is not relevant.

SHRI SWARAN SINGH : The Hon Mem-
ber is suffering from Russian phobia. He does
not realise that Russia will not be attending
the summit conference in Lusaka. Somehow
or other this is happening, the Cong-O in
season and out of season, are always dreaming
of Russia.

Protest agak D alisation of Tea
Centre at Calcutta

3
*602. SHRIJYOTIRMOY BASU :
SHRI MAYAVAN :

Will the Minister of FOREIGN TRADE
be pleasad to state :

(a) whether Government have reccived any
representation from West Bengal protesting
against the hasty move of Government to
decentralize the 100-year old tea centre of
Calcutta and thereby endanger the job secu-
rity of lakhs of workers and of the Tea
Board; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) and (b). A
statement is Jaid on the Table of the House.

Statement

Representation have been received from
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the West Bengal tea trade, Calcutta Tea
Broker's Employees Coordination Committee
and some others against the proposal for
opening tea auction centrec at Gauhati. The
question of opening an auction centre within
a state is mainly a matter for consideration
by the State Government and it is persumed
that all the relevant factors would be taken
into consideration by them. The Central
Government would, at the same time, ensure
that the maximum export effort needed at
the present juncture would be ensured and
the industry afforded full facilities to parti-
cipate in this effort. The representations
would be examined from this point of view
and if necessary, the attention of the State
Government concerned will be drawn to these
broad national considerations.

SHRI JYOTIRMOY BASU : Does the
Government agree that the prices of Tea,
after the centre is shifted to a different p lace,
will, in the long run be affected, because of
lack of concentration of buyers.

The Brooke Bonds who are controlling 42
per cent of the world’s total tea consumption
in after shifting the auctions because the
Calcutta auction is slightly dearer. If
Government agree that it is due to lack of
concentration of buyers, the prices wlll in
the long run godown. May I know what
steps Government propose to take to safe-
guard the tea prices for the producers in the
auctions ? i

SHRI L.N. MISHRA : The question is
about the tea auction centre at Gauhati. The
Government of Assam have thought about it
and they want to have a centreat Gauhati.
We have received a communication from
them. Cnly this morning, I had a discussion
with the Finance Minister of Assam in this
regard, and I wanted to know his point of
view. He feels that if they have a centre at
Gauhati, the tea growers of Assam will get
a better price and the State Government will
have increased revenue because they will not
have to pay the entry charge into Bengal and
they will have also more return by way of
sales tax. So far as the price of tea is con-
cerned, it will be our endeavour to see that
the prices of tea do not fall below the rtock
bottom minimum, and also that thet the ex-
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port does not sufer.

SHRI JYOTIRMOY BASU : It is due to
lack of cancentration of bueyrs.

I am fully with the ambitions of the people
of Assam. But as I feel it, it is not going to
benefit them ultimately financially. T am
pointing this out becouse he is giving a story
which is not true.

May I ask the hon. Minister what steps
he proposes to take to safeguard jthe future
of the people employed in the present Cal-
cutta tea auction centre which is about a
century old, because we apptehend that the
Central Government had been running down
West Bengal and encouraging direct ship-
ments through Kandla at considerable loss
because there is no return cargo for the
railway wagons from Kandla and they are all
coming back empty and the Government are
losing a lot of money ? We have to safeguard
the interests of the employees of the tea trade
in Calcutta which is a hundred years old
We are fully with the people of Assam and
their ambitions and we wish them all success.
But let the hon. Minister tell what steps he
Proposes to take to safeguard the future of
the employees in the tea trade in Calcutta.

SHRI L. NAMISHRA : The responsibility
for the employment of {the’employees of the
tea auction centre at Calcutta is not ours nor
is that of the Tea Board. Itis for the State
Government of West bengal nnd also the tea
dealers there.

So far_as Assam is concerned, they have
80t a case that they produced almost half of
the tea in North India and they want to have
a centre of their own in order to get better
price for their growers. According to the
Constitution, it comes within the State sub-
jects. We have no right to come in their way.
As Shri Jyotirmoy Basu says, the question of
employment might be there. I pressed this
point only this morning with the Finance
Minister of Assam, and he said that at the
moment they were going to concentrate only
on that quantity of tea which was sold locally
and not the tea which was brought to Cal-
cutta by the other agencies. This is his-case
at the moment.
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SHRI BISWANARAYAN SHASTRI:
Assam produces 57 per cent of the total tea
produced in India, and Assam tea constitutes
75 per cent of the tea sold at the tea auctions
in Calcutta. It is not consistent with the policy
followed by Government to decentralise trade
and industry in order to remove regional
imbalances in the economic and industrial
growth of the country. If this isthe policy,
I fail to understand why the people of West
Bengal are resisting it.

SHRI JYOTIRMOY BASU : We are not
resisting it. We are fully with them and with
their ambitions. We must make it clear.
They have been neglected during the last 20
years, and certainly we wish them all pros-

perity.

SHRI BISWANARYAN SHASTRI : There
is also entry tax imposed on the tea by West
Bengal. I am told that octroi is also coming.
The economic consequences of the entry tax
have already begun to be felt and sales from
Calcutta market have shifted to ex-factory

price.

MR. SPEAKER : The hon. Member

should come to his question now.

SHRI BISWANARAYAN SHASTRI :1
am just giving some facts.

MR. SPEAKER , He is not to give facts,
but he must ask a question.

SHRI BISWANARAYAN SHASTRI : I
shall be putting the question after giving the
facts. Kindly give me just one minute.

MR. SPEAKER : Let there be no intro-
ductions to the question.

SHRI BISWANARAYAN SHASTRI : In
1968, nearly 136 million-pounds out of 669
million pounds and in 1967, 164 million
pounds out of 669 million pounds of tea were
sold at ex-Factory Price.

MR. SPEAKER : Let him come to his
question now.

In view of this, may 1 know whether
Government will resist all pressures to exploit
the people of As-am, more particularly the
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tea industry, by the vested interests ?
SHRI L. N. MISHRA : The Assam
Government is vigilant enough to protect the
interests of their tea growers. His figure is
not correct—I would like to correct him. Out
of 164 million kg. of tea sold in the Calcutta
market, 114 million kg. come from Assam.

SHRIJYOTIRMOY BASU : I can correct
the Minister also.

SHRI H. N. MUKERIJEE, In view of the
fact that the Government of West Bengal is
now conducted by the Centre and ours isa
Union of States and in view also of the fact
that the case of Assam in this particular
matter is likely to be quite plausible in cer-
tain regards, how is it that many procedures
had been adopted by the India Government
like the provision of railway wagons for trans-
port to Kandla, and many other things had
happened in the meantime ? Why was it that
during this period no consideration was given
to the iaterests of West Bengal which is being
looked after for the time being by the Govern-
ment of India? In regard to the unemploy-
ment potential, the Minister can give us no
assurance whatever. Why isit that when
Assam’s case has really to be considered with
sympathy West Bengal's case should also
not receive proper consideration and unem-
ployment provided against ?

SHRI L. N. MISHRA : I had referred to
the question of unemployment. If the Assam
Government approached us for allotment of
wagons to send tea to Kandla, how could the
Govercment of Jndia decline the request ?
Assam is also one of the States of India, a
backward State at that. They want to deve-
lop their economy and they want to transport
tea to Kandla. Kandla has got metre gauge
and it is also convenient in the sense that right
from Gauhati to Kandla they can take it on
metre gauge. [ think it would not be fair on
our part to decline the request.

SHRI HEM BARUA : Is it not a fact that
a lot of adverse campaign is going on against
Assam ? It has been said that lakhs of wor-
kers will be affected if the auction centre is
shifted from Calcutta to Gauhati.

SHRI JYOTIRMOY BASU : We are not
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making any malicious propaganda. We are
only pointing out certain facts.

MR. SPEAKER , I can confine the supp-
lemeutaries to Bengal Assam. But they
should not quarrel among themselves. Other-
wise, I will go on to other States, N

SHRI HEM BARUA : It is not a fact
that Jakhs of people are going to be affected,
only 7,5000 are goingto be affected if the
Calcutta tea auction centre is shifted to
Gauhati. Would it not be possible for the
State Government to employ these people ?
A Jot of maliclous propaganda is going on
against Assam.

SHRI JYOTIRMOY BASU : It is a very
delicate matter. We are not making any
propaganda. We want that the exploitation
of monopolists like Brooke Bond should
stop.

SHRI HEM BARUA : When the Finance
Minister of Assam saw the then Chief Minis-
ter of Bengal, Dr. B. C. Roy, the latter ref-
used to listen to him. Then he saw Shri
Jyoti Basu, the leftist Dy. Chief Minister for
the withdrawal of the Bengal entry tax on
Assam tea. But he refused to listen. Let
Shri Jyotirmoy Basu deny it.

SHRI JYOTJRMOY BASU: We have
no malice against Assam. We wish them
all luck. The Assam people have been neg-
lected by the Centre for 22 years. Their
foreign exchange has been robbed by the
Centre, and he is talking about this.

MR. SPEAKER : I do nat think it wasa
question.

SHRI BEDABRATA BARUA: We are
all at one that something should bo done to
help the economy of Bengal, but this is not a
question af Bengal or Assam. After all, has
not Assam contributed to the economy of
Bengal to the extent of one-third for the last
hundred years, not only with regard to tea but
so many other things? And has not Assam
got the right to develop her on way ? It is not
a question of auctions being conducted in
Ganhali, because are not auctions still conti-
nuting in London ? So, I would like to know
specifically what type of assistance the Go-
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vernment would give so that this area also
may develop in its own way, without the type
of difficulties which we are facting due to
various kinds of situations. *

SHRI L, N. MISHRA : We are. giving
normal help to the Assam growers in the
matter of fertilisers etc. ’

SHRI SAMAR GUHA : Itis. not'a ques-
tion of conflict between Assam aud Bengal
and the interests of the people of Assam and
Bengal. It raises  the problem of about 200
buyers, all of whom are not Bengalese, who
operate from the Calcutta port; it also raises
the problem of about a iak of people, not
exactly buyers, but porters, coolies etc., who
come from Orissa, Bihar, West Bengal
and even from Assam, who are connected
with this tea auction centre operating in Cal-
cutta. There is alsp anuther point. Tea being
one of our foremost foreign exchange ear-
ners, we have to look at it from the natienal
point of view and the interessts of the people
of different States, not only of Bengalis or
Assamese. Assam has certainly a right, be-
cause it preduces about 60 per cent of tea.
But I want to know from the Government
whether it is a fact that the Consultative
Committee ofthe Tea Traders® Association
and also the Coosultative Committee of the
Tea Planters’ Association, in which Assam
producers and tea traders are also represen-
ted, disapp d, in the int of the plan-
ters as well as the traders, the idea of having
an auction centre at Gauhati, because it will
affect the tea plantations in Assam. If so,
what has been the reaction of the Govern-

ment ?

Secondiy, may I know whether, if Assam
tea is diverted via Kandla, Government wil|
not have to pay a subsidy for that and whe-
ther Government agrees to that ?

SHRI L. N. MISHRA : The question of
subsidy concerns the railways, and the railways
he agreed to pay a subsidy, mainly for two
reasons, to help Assam and to develop the
port of Kandla.

SHRI SAMAR GUHA : He has not ans-
ws red my first question.

SHRI L. N. MISHRA : We ‘dave received
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a number of representations, both from Assam
and Bengal, and we have looked into all the
points made out in the representations, and
we have said that the opening of the auction
centre is entirely the responsibility of the local
Government. Neither the Tea Board no the
Central Goverdment can interfere. It is for
the Assam Government to decide whether to
have it or not to have it.

‘MR. SPEAKAR : I think we have had
enough of it. Next question.

Soviet Land ‘Editor’s Visit to Kashmir

*604 SHRI MEETHA LAL MEENA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether attention of the Government of
India has been invited to report in the Orbit
Weekly of June 7, 1970 (page 3) about the
visit to Srinagar and other parts of Kashmir
by the Editor of the “Soviet Land"";

(b) whether the Editor during his stay dis-
cussed with the members of the Communist
Party plans for circulating Russian and Com-
munist literature in the Valley, and

(c) whether itis in consonance with the
normal rules accepted by international stan-
dards and, if not, the reaction of the Govein-
ment of India in this regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :

(a) Yes, Sir.

(b) Details regarding this visit as reported
in the ““Orbit™ weekly are being ascertained.

(c) There are no restrictions on journa-
lists and others, whether foreigners or Indians,
going to Jammu and Kashmir, or other parts
of India, to popularise their publications.

st wiar AT WA 0 sAw WA,
faoit gamamat & fomq W qEwR ar
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SHRI SWARAN SINGH : It will be wrong
to suggest that any journalist or other person
connected with some paper or reporter had
gone to Nagaland or Kashmir for spying. I
am hearing it for the first time; I suppose that
jaurnalists, both Indian and foreign, do their
joband do not do spying.

st shaTate e o & T AT
fe fagd oF g ¥ &0 @Ew ¥ feax
sfamd a1 FHY FWAT F A7 F g
A A Frffg s @ 2

|0 I 3g 5 O e AfqEaas
& grqreFl B glaar & & v ad @
a® ¥ fRwm ofasrd gremes awar
TAFTT F1 3w § goenw gz § 5 w5
ad AR fF ol qe @ a A
faret ?

g aa g & fw ot agf av Aifgge
Hodma & S oA &, 9EN FEv TAT @
fs ¥ agt o oA Stal § aFE Frear
fammd &1 afs W@ gxe— W Ft §
IR AWM g A FAr A 7 Fgl
AET T qF FWQ@ §, T AT 7 AT A
T 9N ¥ W E 7

SHRI SWARAN SINGH : We do not keep
arecord of the journalists, Indian or foreign,
who goto Jammu and Kashmir; everybody
can go to Jammu and Kashmir. There are no
restrictions what so ever. 1 do not see why the
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hon. Member is feeling nervous. 1t is an open
society; Jammu and Kashmir is run bya
Government elected by the people and there is
nothing to hide there:

= gewax woAm @ FE W W,
1§ @ T ?

SHRI SWARAN SINGH : Even you can
go there, anybody can go. He says that we
have allowed everybody to go to Jammu and
Kashmir. Of course we have, because there'is
no restriction on anybody going to Kashmir.
The road is open, aeroplanes are operi and
anybody can go, Indian or foreigner

SHRI PILOO MODY : Itis very danger-
ous to travel in open aeroplanes.

SHRI SWARAN SINGH : They fly at low
speed. Aeroplanes which are open at the top
are still being flown by flying clubs; perhaps
Mr. Mody is too fat to be carried in that
small plane. I have no information if there is
anybody to teach the Jammu and Kashmir
peopie in the matter of cutting wood.

st st e aniY - qeUE AENey,
=g g ¥ mar § v ifqaese ¥ o
F qregard) qrdt & avy gt e =t
1 it Y araes & falr ) el
¥ arfea e ¥ fag ara-g w3 w1
sfaFc g @ §omar § ooy Fav fead
Wt a2y qearzw ar ey safew &t fa
Qifafer el ¥ fmd s § s ==t
O 1 sfeFre & ? afz & & 99 avures
¥ agt M grEdy ot & ave § arfiga
g1 & & 72t 1 31 NE o= vofas
9t Y AN—ag T ATYT A Y YT
N aNQagaaiqaarg?

SHRI SWARAN SINGH : The hon. Mem-
ber is no doubt aware that there is no restric-
tion on any journalist talking to the Jansangh,
the Swatantra party or the Communist Party
of India, and I do not see why anything special
is read when a Russian journalist has gone
and talked to members of the CPI. They can
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also talk to the Jan Sangh if the hon. Mem-
ber is very much interested.

st Aw gwm @wit oA AT
arerd § fF arfegen ga12 & a@ar AT
w1E avr A g€ ?

SHRT SWARAN SINGH : I was not pre-
sent, and we do not keep spying on the jour-
nalists talking to the party leaders. We have
notcome to that stage.

Drop in the Generating Capacity of
D. V. C. Power Plant

*605. SHRIMATI ILA PALCHOU-
DHURTI: Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Government of India’s atten-
tion has been drawn to the fact that for the
last several months, the supply of power from
the Damodar Vallev Corporation has dropped
to the level of 450/500 megawatts on an ave-
rage each day;

(b) if so, the reasons for thc drop in the
generating capacity of the Plant; and

(c) the steps to normalise the position ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDESHWER PRASAD) :
(2} to (c) : A Statement is laid on the Table
of the House.

Statement

(a) to () : During the last few months, the
average supply of power from the Damodar
Valley Corporation has been about 550 MW.
The main reasons for the shortfall in genera-
tion are the reduced outputs in thermal plants
caused by the usc of coal with very high ash
content and abrasive material. The Damodar
Valley Corporation have already taken up the
matter with Hindustan Steel Ltd. for supplies
of washery!by-products’with a lesser ash con-
tent and abrasive material.

SHRIMATI ILA. PALCHOUDHURI :
From the statemcnt, 1 find that much of the
trouble has been due to the bad quality of fuel
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and that we have been using thc middlinges
and rejects with very high ash content in
the coal and also due to the non-availability
of spare parts from indigenous sources and
also labour trouble. About the labour trouble,
Iwould like to know how far that has been
normalised.

Secondly, about the non-availability of
spare parts from indigenous sources, what
attempt is being made to: manufacture these
locally, because I understand that there are
no spares with the DVC and they have to
import them. What steps are being taken to
get the better quality fuel from  the wash-
eries ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO) : All the machines
that are instailed in the DVC are foreign-
made and the spares have to come fromout-
side, and they are not manufactured here.
Only when we begin to instal machines that
are manufaciurcd in this country can the
spares be manufactured in this country and
therefore, we have to buy the spares from out-
side for the machines which are already ins-
tailed. ’

With regard to fuel, it.is true, as she has
said, that the main trouble with the DVC has
been that it has been using coal with a very
high ash content. The DVC has given notice
10 the concerned organisation that from the
Ist September they will not accept any coal
with an ash content of more than 35 per cent.

SHRIMATI ILA PALCHOUDHURI : May
1 know aiso whether the DVC has incurred a
loss of Rs. 30 lakhs last year and how much
was due to labour trouble, and how far they
have been able to counteract it.

Secondly, 1 wouldjlike to know how many
industries have becn affected by the plant nol
going into full production capacity, because
where there is an installed capacity of 1,060
megawatts, only 400 to 500 megawatts are
being supplied.

Dr. K. LIRAO : The hon. Member is
very correct when She said that the installed
capacity is 1,060 megawatts. Lastyear, it is
true that the average output was only about
500 megawattss But since then all, the repairs
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have been carried out and to-day we are supp-
lying practically all the load requirements,
namely; 610 megawatts a day.

With regard to the other question about
losses, the DVC has got a number of sections;
they have got the Irrigation section, the flood
section and the power section. On the power
side, they are making good progress and are
making profits a out of that. Itis only on
the side of irrigation and fiood that there are
losses, and these have got to be adjusted with
the various States.

SHRI B. P. MANDAL : 1 want to know
from the Minister asto how the decrease in
the production of power has affected the two
States, West Bengal and Bihar, in the matter
of supply. I mean the supply position.

DR. K. L. RAO : Today, the power posi-
tion has improved, and we are meeting the
full load requirements of both Bihar and West
Bengal, and it is our desire to produce the
maximum amount of power to meet all requi-
rements.

St TATEAT ARA ¢ sewE wdEw,
o d¥o dlo &1 gUN A awg ¥ FaT
7z aa adl § e afeor fagre & smdrege
Tdl, gAag afx SRl § s fae
femr w2 o et @ ForaY qorg & S
ool ¥ gHAE glar & AR @ S A
ATNE AT 3 ? R A AT T
IR T FA F O A0y DA we-
AT AW TF FTE AT AT FH 77 AR
L L
_ DR. K. L. RAO : | am not aware of any
big interruptions occurring for a long time. If

there are any pariicular cases, I will take
enquiries into that.

Installation of short range missiles
at Nathu La asd establishment of
an underground defence complex
by China.
*806. SHRI YASHPAL SINGH :
SHRI1 SH|V KUMAR SHASTRI :

Wiil the Minister of DEFENCE be pleased
1o state ; :
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(a) whether it is a fact that Government
of Sikkim has drawn the attention of the
Indian authorities to the fact that China has
installed short range missiles at Nathu La,
the use of which can cndanger the entire
State;

(b) whether it is also a fact that China has
constructed an underground defence complex:
and

(c) if so, the counter measures taken by the
Government of India ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRINAREN-
DRA SINGH MEHIDA) : (a) and (b). Go-
vernment.are aware of the construction of
underground bunkers and store houses on
the Chinese side of the border with Sikkim.
Therefore it is not necessary for the Govern-
ment of Sikkim to draw our attention.

(c) Necessary steps to safeguard our bor-
ders have been taken.

it qurare fag : faferm & @ &
o St gAR IR} dfw fafeew gamo
30 ¢ zafag & gt ¥ ag SR AR
g Foaa s@t a0F & g wrag
frrarior ferar & aqur setoomreg amd & A
w79 avaws glaard F1 ave fasr §
ar g faorar @ av 3w ag SgEl @R
afgar ¥ & IR T FAT @A R ?

sfaeet @4t (st Amaaw ww) : fad
wfeam A € g @ AHA I g Q@
FET ARY | @1 F fag gard AT Y
FarFm FvaaTRal & A% § I W
foreare ¥ wavT & gnfaw af awmar §1

wErR AP ¢ STET ATEE F agt g
AT FaATH FETAT AT |

st guare fag : aeAw wRE, K
famge da § T e sfazen el
wd ¥ A arg F19 GIT FT A= @R
& 1 g% afea & a1y T A W F0AQ
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Y qEA T gAlT FWeT §1 daw W
FE AR B FCIE g
Tifwefer dar wfgy ol Wy o &
THAT FTAT AT 1 Faw gE A< WA
¥ 5 U ydgoed F1 e S AR
T G IATT FT, SEFT JAd &, &
W ¥ FA AE Ty g g, afaqg g
95T FH AMCC | 9T TF g9 L AE
T FIN T qF W FAAE TG G G |
maNg gfawer wdt o #
aray 38 feafq Y oo w0 7

=it wmrefta e ¢ 5 a3 qrfaaiiz §
TPIB RN TR

SHRI CHINTAMANI PANIGRAHI : It
was said in reply that it was not necessary on
the part of Sikkim to draw the attention of the
Government of India to this matter. I do not
know whether this sentence in the reply was
necessary in<that form, because it is a very
sentimental thing. Even if really Sikkim draws
our attention to it, there is no harm bccause
we are all working together. The question
was whether there is any knowledge about
the installation of short range missiles and
locations of the sites there. There has been
no answer to that question.

MR. SPEAKER : Did you sce the written
statement ?

SHRI CHINTAMANI PANIGRAHI : It is
not there. He only said that underground bun-
kers and store houses are there. I want to
know whether it has been brougnt to the notice
of Government that really China has set up
underground missiles.

MR. SPEAKER : It would have been
much better if you had seen the statement
laid on the Table of the House.

SHRI CHINTAMANI PANIGRAHI : |
take utmost care when I put any question. It
is not there.

MR. SPEAKER : In reply to a question by
the first member, the minister said, it is Jaid

BHADRA 4, 1892 (SAK.1)

Oral Answers 22

on the Table of the House. When the first
member accepted it, | thought it was there.

SHRI NARENDRA SINGH MAHIDA :
There is no statement laid on the Table of the
House.

SHRI CHINTAMANI PANIGRAHI :
Most humbly I would liké to know from the
hon. Minister......... (Interruption)

MR. SPEAKER : Will the Minister reply
to what he says ? Are you repeating the first
reply ? ,

SHRI JAGJIWAN RAM : He has not
finished the question.

SHRI CHINTAMAN] PANIGRAHI :
What is the knowledge of the Government of
India or of the Defence Ministry with regard
to the installation of short range missiles
near the Sikkim border; is that information
with the Government of India or not ?

MR. SPEAKER : 1 asked him, “Is he re-
pcating the first reply oris he prepared to
answer it again ?”

SHRI JAGIHWAN RAM : It will be repe-
tition of the first reply.

AN HON. MEMBER : How can it be so.

SHR1 JAGJIWAN RAM : It can be: I
will explain it.

Firstly, he took objection to our saying
that the Sikkim Government need not have
pointed it out. We knew it and, therefore,
it was not necessary for the Sikkim Govern-
ment to point itout. Itisa statement of
fact.

So far as the activities of the Chinese ac-
ross the border are concerned, we have kept
the House informed from time to time. What-
ever information comes to our notice, we have
been placing it before the House. The Chi-
nese are quite active across the border. They
are constructing toads, having bankers,
underground preparations, rajting walls and
things like that. It is possible that in some
of these things they may be installing guns
and short range missiles,
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DR.D. S. RAJU ;: Will he enlighten us
on the range of the missiles, whether they can
be guided or not and whether they are likely
to be or are- actually tipped with atom
bombs ?

SHRI JAGJIWAN RAM : It is too difficult
to sdy but it is not a secret, as is appearing
in thé newspapers, that China is preparing
for medium range ballistic missiles. It is
also preparing for inter-continental ballistic
missiles. It isin the air and we are listen-
ing to that. Also, sometimes it appearsin
the papers......(Interruption)

SHRI SAMAR GUHA : You have no
military intelilgence. You arc getting it
from the newspapers and the AIR, USA,
Sotiet Russia......(Interruption)

SHRI JAGJIWAN RAM :[ am saying
that these things are known to everybody.
They are preparing for medium range and
inter-continental missiles. Therefore, 1 am
not giving anything new to the House. The
House is aware of the fact.

SHRI S. KUNDU : 1t is good that the
Minister has said (hat he has kept this House
informed from time to time. But when he rep-
lied to the specific question he said that may
be, China was installing short range missiles.
The question was whether China was install-
ing short range missiles. In the interest of
the country will he take Parliament into
confidence and tell us whether it is a fact;
why he is hiding it from the country, and
that China has already installed short range
missiles just on the border ?

SHRIJAGJIWAN RAM : 1 have said that
the possibility of that cannot be ruled out.

SHRI R. BARUA : From paper reports it
is found that China is preparing to test their
inter-Continental ballastic missiles across
India. How far is the Govelnment of India
aware of this ?

MR. SPEAKER : That is what he men-
tioned just now.

DR. RAM SUBHAG SINGH ; The
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Minister has admitted that there might be
short-range missilcs installed ; he has also
said that there are the medium range
missiles and inter-continental and ballistic
missiles. All this has appeared in ihe news-
papers. In the circumstances, may I know
what are the preparations that are going to
be made for the defence of this country to
meet the challange of China ?

SHRI JAGJIWAN RAM : On this, again,
there has been a discussion in the House and
it has been explained that the defence in
these matters lics only in traditional method
and conventional anti-measures. So far as
these ballistic missiles are concerned, uptil
now something like ant1 es to these
missiles have not been evolved. So, it is
very difficult to say what anti-measures there
can be, except strengthening our borders with
conventional methods and with modern and
sophisticated weapons. So far as ballistic
missiles are concerned, there is no anti-
measure as such for them.

DR. RAM SUBHAG SINGH What are
the defence preparations you arc going to
have to meet it ?

SHRI JAGJIWAN RAM : As [ have said
we have to make preparations to strengthen
the security measures on our borders.

St gwW WY AT : TW ARA H 9
94 AT TV AT T F ATH T
gerT aran 5 gn AT &1 gFEEa 59 &
ford 4o § 1 DT TR A FArd
FETATRIE |

weaw w@taw : g qarw gfed, e
s FRAE?

*}t gew weg wEAT : AT A AT
& § &ar0 A & o 7D WA qd §
d g g A E IR W
WY a3 F 1 qu A, AT g
qeEt F AR @ grE | A g W
am w18z & B oo gand dralt A
@ AR 76 QW Fosm AT
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ot fagr 20 awt ¥ amare Afaweea §
R & &iX I &qWTT e w Y

Fsqw AENTT : T ATY G B |

st gow WX WO ;AT T FAl
Ty § ?

werw wgew: a9 Y@ I@ A
Fig | ag gFs) gavg AE § 1| & g W
£ fr ame gare AT o a9 AR A
0 a1 AR FQ& § | a9 ¢F fae
# g Ff9T |

=t gww =T wgEw : A F A
T SFIR #ogag g w @ g fF
AT g v W for At q @ g
o A g a3 § foew A e
Y qg AW 39 AT AW AN | FR A
AT G JTAT g1 W T FAT G | I
A 9T ATHWO I A FAT qg ag Fg I
8 gz i fx g aear s o ? sufa
Sl ITHT o T €INT § IR F@d g
Fav a3 za%T fawarq faw 5 ag s-ar
AT A ?

HEAR ARIY : I FIE AT AGI @

s} gow 9T wgaw : A FA@ FT
gl AR 9919 J |

st wrolEA Tw ;. § oETe % @Far
£ 1 o wEran & @I #7 S92 g
£ | afurszar #1 I AT T WA |

Costa Rica’s Objection to Dr. Teja’s
Arrest

+
*607. SHRI D. N. PATODIA :
SHRI JAI SINGH :

Will the Minister of EXTERNAL AFFA-
IRS be plcascd to state :
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(a). whether it is a fact that the Costa
Rican Government have objected to the arrest
of Dr. Teja on the ground that the latter was
travelling on 2 Diplomatic Passport issued by
Costa Rica; and

(b) whether this new development is cau-
sing difficulty to secure extradition of Dr.
Teja ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir. Government has come across reports t0
this effect.

(b) The case for Dr. Teja’s extradition to
India is now pending before a British court
and is, therefore, sub judice. Government of
India are taking all steps for securing Dr.
Teja’s extradition.

SHRI D. N. PATODIA :Dr. Teja was
arrested about a month back and, according
to reports that we receive, the extradition
proceedings are likely to start only next month
because of two reasons, namely, the legal
formalities have not been completed and,
secondly the clearance from the British
Government has not been obtained so far.
May | know from the hon. Minister what
were the formalities which were not comple-
ted and what were the reasons for which the
clearance was not obtained ? By what time
positively the extradition proceedings are
likely te be started ?

SHRI SURENDRA PAL SINGH : Dr.
Teja’s extradition is being sought under the
Fugitive offenders Act of U. K. of 1967.
Under that Act, the Secretary of State for
Foreign Affairs has to give the clearance to
the magistrate and, unless and until the clea-
rance is given, the magistrate cannot start the
extradition proceedings. The magistrate is
waiting for the orders from the Secretary of
State. As far as other formalities are con-
cerned which concern the Government of
India, they have been fufillled. All docu-
ments have been sent to London. Our men
are there and they are looking after the case.
As far as we are concerned, every precaution
has been taken.
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SHRI-D. N. PATODIA : My quéstion
has not been answered. What were the rea-
sons for not obtaining the clearance from the
British Government ? Why have they not
given the clearance so far ?

SHRI SURENDRA PAL SINGH : That
hardly conccrns the Government of India.
1t is entirely for the British Government to
consider over the matter and give 8 decision
whenever they like.

SHRI D.N. PATODIA : In the news-
paper, HINDU, published from Madras,
dated 25th August, it has been reported that
Dr. Dharma Teja offered through his lawyers
to the legal advisers of the Government of
India to come back to India on certain con-
ditions. May I know whether any such offer
was made ? What were the conditions ? And
is it a fact that the Government of ladia and.
more particularly, the Prime Minister, are
averse to the idea of bringing Dr. Dharma
Tqa back to India in whnch case many such

idents will be exposed against them ?

SHRI SURENDRA PAL SINGH : This
is absolutely incorrect. No such conditional
offer has been made to him and we are not
averse to his being brought back to India.
Everything possible is being done by the
Government of India to bring him back to
India.

SHRI D. N. PATODIA : The offer made
by Dr. Teja to you.

DR. SURENDRA PAL SINGH : As far
as we are aware. there is po such offer from
Dr. Teja. .

SHRI S. M. BANERJEE : From the ans-
wer of the hon. Minister it appears that India’s
condition is very helpless and they were
feeling quite heipless in this matter. I would
like to know from the hon. Minister as to
what concrete steps have been taken to see
that the British Government do not delay
matters in this case and if so, whether the
copies of the correspondence exchanged bet-
ween the two Governments will be l1aid on the
Table of the House to convince this House
that India is very serious in bringing back
Dr. Teja to India ?
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SHR1 SURENDRA PAL SINGH : The
Government of [ndia is very serious about
this matter. We have been pursuing it for
2 number of years-now. The hon. House
knows what action we have taken from time
to time and how we were able to secure his
extradition from America a year ago when
he jumped the bail. Even now, as soon as
we came to know that he made an appearance
in London, we alerted the Interpol as a result
of which he was arrested. Now, everything
possible is being done from our side to bring
him back to India and we are hopeful that
in the talks and negotiations that are going on
with-the British Government they will take
a helpful attitude and we are hoping that
necessary instructions will be issued by the
Secretary of State to the Magistrate to go
ahead with the case.

SHRI S. M. BANERJEE : Will the copies
of the correspondence exchanged between
the two Governments be laid on the Table of
the House ? Because, 1 am afraid Mr. Phizo
has remained there in London. Phizo is
already there. I am afraid that they may
defend Dr. Teja also.

SHRI SURENDRA PAL SINGH : All
moves are being made through diplomatic
channels. There is no question of laying any
documents on the Table of the House.

SHRI K. NARAYANA RAO : From the
answer given by the hon. Minister it appears
that it is fully at the discretion of any
Government to delay or deny our request
under the Extradition Act. I would like to
know uuder these circumstances whether we
have an Extradition Treaty with the British
Government, If it is so. is it not obligatory
on the part of the Government to move this
matter expeditiously ?

Lastly, may I know whether the delay in
giving this particular clearance is in any way
connected with the represcntation of the
Costa Rican Government about the diploma-
tic passport.

SHRI SURENDRA PAL SINGH :We
have no extradition tready with U. K. Asl
said earlier on, such cases of extradition are
governed by the Fugitive Offenders Act of
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UK. 1967, which has been made applicable
to India also by an Order-in-Council.

As regards the intervention of the Costa
Rican Government in this matter, we have
no definite information, but we have learnt
from press reports and other sources that some
kind of representation has- been made by the
Costa Rican Government in this regard and
their complaint or representation is being
considered by the UK Government and we
cannot say exactly when they will give their
final decision. But we arc hopeful that the
decision will be-in our favour.

SHRIMAT{ SUCHETA KRIPALANI: Is it
a fact that the total tax arrears of Dr. Dharma
Teja was Rs. 271 lakhs and this Government
on the floor of this House in August 1969 has
announced that they are going to realise the
arrears by selling the Jayanti Shipping Co.,
shares ? What has the Government done so
far in this regard ?

SHRI SURENDRA PAL SINGH : This
matter does not arise out of this question,

MR. SPEAKER : It is beyond the scopc
of this question.

SHRI UMANATH : The hon Minister,
while replying to Mr. Patodia, denied that any
offers were made by Mr. Teja. I would like
to k now from the hon. Minister whether he
will assure this House that no out-of-court
settlement will be made with Mr. Teja at any
time whether he offers or not, with regard to
the extradition proceedings or with regard-to
the prosecution here inside the country.

SHRI SURENDRA PAL SINGH : The
only assurance I can give is that if Mr. Teja
wants to surrender and come back to India he
is welcome to come back to India, and face
a trial.

SHRI UMANATH : 1 want to know whe-
ther you can give an assurance that no out of
court settlement will be made with Mr. Teja,
with regard to extradition proceedings or
things like that, which he has got to face
outside the country.

SHRI SURENDRA PAL SINGH : We give

BHADRA 4, 1892 ($4K4)

Oral Answers 30

that assurance that no out of court settlement
will be made.

Short Notice Question
Frigates purchased from U. 8. 8. R.

S.N.Q. No, 7. SHRI HEM BARUA : Will
the Minister of DEFENCE bc plcased to
state :

(a) whether itis a fact that two Petya-
class frigates purchased from U. S. S. R. went
out of order in their journey from Vladives-
tock to Visakhapatnam;

(b) if so, whether these frigates are at pre-
sent undergoing repairs at Hong Kong; and

(c) if so, the party engaged for repair-
works of these frigates ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) and (b). No,
Sir.

(c) A small bearing of an Air compressor
was remetalled by the Royal Naval Basc at
Hong Kong. It was a very minor mainte-
nance work.

SHRI HEM BARUA :I want to know
whether the Government placed orders for 6
frigates with Soviet Russia and they supplied
only 2?7 They were coming from Vladivos-
tock to Visakhapatnam and on the way near
Hong Kong they went out of order. What was
the party which was asked to repair them at
Hong Kong ? .

SHRI NARENDRA SINGH MAHIDA :
It was a minor maintenance work of extremely
small nature. I can assure the hon. member
about this. In regard to the air compressors
these belong to gun carriage and there are
three air compressors. If one goes out of order
the rest will be working. And, these mainte-
nance works concerning air compressqrs of
only 3 centimetres length could very easily be
carried out by the Royal Naval Base at Hong
Kong and they do this job without any
charges.

SHRI HEM BARUA : The hon. Miiister
has not tcplied to my question. ] wanted to
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know whether order was placed with the Soviet
Union for 6 frigates or not. He has not replied
to that. He says the defect was ve:y minor.
However, minor that defect might be, it isa
fact that these 2 frigates that were delivered
to our Governmént went out of order on the
way from Vladivostock to Vishakhapatnam
near Hong Kong. Therefore I want to know
whether Government are in a position to tell
us, when they take deliviry of ‘new’ frigates,
1 say ‘New’ within inverted commas, because
they are sub-standard frigates, whether they
have got any machinery to examine them be-
fore taking delivery of the frigates.

SHRI NARENDRA SINGH MAHIDA :
We have already examined. There is nothing
wrong. The hon Member may kmow that
these arc mechanical works and there are
bearing adjustments which are involved. Any
machinery anywhere in the world has to go
through such bearing adjustment and nothing
has gone wrong.

SHRI HEM BARUA : It may be bearing
adjustment; that is all right. But these are
‘new’ frigates. You should not forget the fact
that these ‘new’ frigates have gone out of
order in their very first journey.

MR. SPEAKER : Everybody who is new
has to adjust his bearings.

SHRI JAGJIWAN RAM: That is his
difficulty, Sir; he cannot adjust his bearing.

SHRI RANJEET SINGH : He said there
was some difficulty with compressors and then
he said that there was some bearing adjust-
ment which was involved. Bearing actually is
something unconnected with compressors
completely. And, in the Navy, when you speak
of ‘bearing’ you don’t speak of ball-bearings;
it may be a directional equipment which may
be 360 degrees and all that. He has to give
us correct answers. If he says such things
which make no sense, what are we to ask ?
Let him tell us first of all what a frigate is.
Then, I shall ask my question.

MR. SPEAKER : Both the hon. Member
and the hon. Minister have come from the
Army and that too from the land forces. I
think both are as ignorant.
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SHRI NARENDRA SINGH MAHIDA :
I know much more than what he does.

SHRI RANJEET SINGH: That is an
assumption. That should not be made unless
you have seen my knowledge and his know-
ledge. Here it is his knowledge which is on
test, and it is we who are questioning him.

MR. SPEAKER : All of us are in the same
position. I also served inthe army. Yet we
do not know anything about these frigates.

SHRI NARENDRA SINGH MAHIDA :
The hon. Member is out of the mark. If he
says that he knows more about mechanical
details, then the ririg metalling of a bearing is
such a minor thing that it should not have
been brought before this Houes at all.

MR. SPEAKER : We all need a little bit
of free-metalling; because all of us are out of
bearing.

SHRI JYOTIRMOY BASU :All of us
need some free-metalling.

MR. SPEAKER : I think he is over-mc-
talled.

SHRI SAMAR GUHA : May I know whe-
ther it is a fact that in the case of thz other
navalcrafY purchased from Soviet Russia, simi-
lar defects, minor in some cases and major in
other cases, have been found by Government,
and if so, the nature of the defects discovered
by Government ?

SHRI NARENDAR SINGH MAHIDA :
We have never come across such defects as
the hon. Member has mentioned.

Written Answers to Questions

Export of Coir Goods from Kerala
to USSR

*603. SHRI VISWANATHA MENON :
Will the Minisfter of FOREIGN TRADE be
pleased to state :

(a) whether any order had been placed
by the Soviet Union on the Government of
India for the export of coir goods from Kerala
worth about Rs. 50 lakhs; and
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(b) if so, the terms and conditions of the
order ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) and (b). Nn order has
been placed by the Soviet Union on Govern-
ment of India for the export of Coir goods.
Exports of this item from India to USSR are
affected at the level of concerned commercial
cnterprises of the two countries in accordance
with contracts concluded between them.

Liberalisation of Import Curbs

*608. SHRI MANGALATHUMADAM :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether Government have a scheme
under the changed policy of our export deve-
lopment to liberalise our import curbs; and

(b) if so, whether the All India Manufac-
turers, Association and businessmen have
made several appeals to Government in this
connection ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) As part of the
general programme of economic development
and industrialisation of the country, Govern-
ment have adopted measures for export
promotion and also for import substitution.
While export promotion is designed to
increase the foreign exchange earnings of
the country, import substitution helps in
conserving the countrys foreign exchange
resources by limiting their use for impor-
ting, as far as possible, only those goods
which are not available indigenously. When-
cver essential, in the interest of promoting,
exports, facilities for imports are provided for
purposes of product development to suit the
demands of the international market and to
maintain and increase the competitiveness of
our export products. The import policy for
registered exporters is reviewed annually in
detail and forms part of the Import policy
announced on the eve of the commencement
of the financial year. Amendments as may
be warranted by changing circumstances are
made from time to time during the course of
the year.
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(b) Representations and suggestions made
by various associations of the trade and
industry, and by individual business firms
and manufacturers are taken into account at
the time of the annual policy review and
during the course of the year.

I Sabsti
P Prog

*609. SHRI BENI SHANKER SHARMA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) The ‘main items of import substitute
programme produced indigenously on which
foreign exchange was saved; and

1

(b) the steps, if any, government are
likely to take for the producing these items
within the country on Jarger scales ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : () and (b).
Since the programme of import substitution
covers the entire gamut of industry, it would
be difficult to enumerate the items which
have mainly contributed to the saving of
foreign cxchange as a result of the import
substitution drive.

All possible efforts are being made in the
various sectors of the industry to boost up
production of the items already being pro-
duced in the country to meet the internal and
the possible external demand. Continuous
efforts are also being made in all the sectors
of the industry to identify items which have
been imported in the past and to ofganise
developmental action far achieving their pro-
duction within the country so that the import
of such items whether they are end products
or raw materials is progressively reduced to
the minimum possible. Asa result of these
efforts a number of new items like Pneumatic
and Hammer Drills, Pressure Die caslings,
spring and impact testing machines, Multi-
spindle, Multi-tool, Copying and Drum Turret
lathes, X-ray tubes and @ number of Chemi-
cals were produced for the first time in the
country during 1969.

With a view to creating a more favourable
industrial climate conductive to rapid growth
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of the industry, Govcrnment have also recen-
tly announced a number of measures relating
to industrial licensing and registration pro-
ccdure. Wide publicity has also been given
to specific industrial fields in which additicnal
capacity has bcen considered necessary and
also to industries in which foreign collabora-
tion may be permitted in order inler alia to
produce items which bhave been hitherto
imported.

Harassment to Indians in South Vietnam

*610. SHRI N. R. LASKAR :
SHR1 SAMAR GUHA :
SHRI D. AMAT:

Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(@) whether it is a fact that_in spite of the
assurances by the South Vietnam Govern-
ment, harassment to Indians is still continu-
ing in South Vietnam;

(b) whether it has become, impossible for
the Indians to carry on their business in
Saigon and some Indian concerns have closed
down their business; and

() if so, Government's reaction in this
regard ?

THE MINISTER OF EXTERNAL AFFA-
IRS (SHRI SWARAN SINGH) : (a) Some
stray incidents of harassment to Indians
continue to be reported.

(b) and (c). According to the information
avilable to Government, the great majotity
of Indians and Indian concerns are carrying
on their business normally. Government
have drawn the attention of Saigon Govern-
ment to their duty to protect the lives and
property of all Indian nationals living there.

Setting up of Cotton Corporation

*611. SHRI SRADHAKAR SUPAKAR :
Will the Minister of FOREIGN TRADE
be pleased to refer to the statement made on
the 31st July, 1970 and state :

(a). the further progress made in the sett-
ing up of the Cotton Corporation of India;
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(b) whether the appointments of the
Chajrman, the Managing Director and other
Directors have been made; and

(c) whether the Corporation has started
functioning ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA) : (a) The constitution
of the Board of Directors is nearing finali-
sation. Arrangements for office accommoda-
tion and appointment of requisite personnel
arg underway,

(b) Appointment of the Chairman has
been made. Selection of the Managing
Director has been made and that of other
Directors will be finalised shortly.

(c) Not yet.

Cases of Espionage and Pilferage in
Defence Establishments

*612, DR. SUSHILA NAYAR : Will the
Minister of DEFENCE be pleased to state-:

(a) whether it is a fact that many cases of
espionage and pilferage have come to light in
the Defence Establishments during lhe last
one ycar;

(b) if so, the number of such cases which
have come to notice;

(c) the number and names of persons
arrested by Government in those cases; and

(d) the measures taken or proposed to be
taken by Government in this regard ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) to (c). A number of
cases of suspected espionage and pilferage in
Defence Establishments have come to light
during the last one year. It will not be in
the public interest to give the details of the
cases of espionage. Details of cases of major
pilferages are being collected and will be
placed on the table of the House.

(d) Several steps are being taken by the
various secui-ity agencies to tighten up security
arrangements, e. g., special training to the
Security staff, siricter measures on the entry
and exit to sensitive units and formations,
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stricter enforcement of instructions regarding
safe custody of classified documeats, etc.

Discussions with USSR on Vietnam
Problem

*613. SHRI PILOO MODY : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether a team of Foreign Ministry
officials recently visited Moscow;

(b) whether there was any discussion about
the Vietnamese problems with the Russians;
and

(¢) whether any suggestions emerged as a
result of these discussions for the solution
of the Vietnamese problem and, if so, the
details thereof ?-

THE MINISTER OF EXTERNAL AFFA-
IRS (SHRI SWARAN SINGH): (a) Yes,
Sir. A team of officials from the Ministry of
External Affairs visited Moscow in May 1970
for the annual bilateral consultations.

(b) Yes, Sir.

(c) The details of such discussions are
confidential. Government has already stated
clearly in this House its views on how the
Vietnam problem may be reso lved.

Export of Shoes to U. S. 8. R.

*614.. SHRI DEVINDER -SINGH
GARCHA : Will the Minister of FOREIGN
TRADE bé‘plgascd 10 state :

(a) the number of pairs of shoes India
supplies to U. S. S R. every year; .

(b) whether it is a fact- that the lack of
proper organisation of the shoe trade ‘n India
‘s responsible for our lagging behind in shoe
exports; and

(c) what remedial action Government pro-
pose to take to promote this export further ?

THE MINISTER OF FOREIGN TRADE
(SHRI L. N. MISHRA): (a) India supplied
9'3 Jakh pairs and 10 lakh pairs-of leather
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shoes to USSR during 1968-69 and 196970
respectively.

(b) and (¢). Export of shoes to USSR as
well as India’s global export of footwear has
shown a continuing marginal increase in recent
years. Exports are expected to increase further
once adequate progress is made in the intro-
duction of needed mechanisation in the hand-
made sector as well as creation of additional
export-oriented mechanised production faci-
lities.

Supply of French Military Hardware
to Pakistan

*615. SHRI C.JANARDHANAN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether during the recent bilateral talks:
held in Paris, the question of the supply of
French military bardware to Pakistan was
raised by the Indian Delegation; and

(b) if so, what was the attitude of the
French delegation on the issue ?

THE  MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a) and
(b). The Government of France have not
been left in any doubt about our views
on the subject of the supply of military
hardware to Pakistan. They have been told
that any further arms build up by Pakistan
would constitute a threat to the security of
India and to the peace and stability of the
sub-continent. Government fervently hope
that the Government of France would take
these views into serious consideration and not
undertake any further supply of arms to
Pakistan.
ts of J Posted in
Eastern Sector

Requik

*616. SHRI V. NARASIMHA RAO :
SHRI B. K. DASCHOWDHURY :

Will the Minister of DEFENCE be pleased
to state :

(a) whether it js a fact that a team of
Members of Parliament which visited the
forward areas in the Eastern Sector in a report
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submitted to the Government, has recomended
sympathetic consideration to the requi;ements
of the Jawans; and

(b.) if so, the steps taken by Government
in this regard ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). A team of
three Members of the Consultative Committee
for the Ministry of Defence visited the Eastern
Sector in May 1970 and forwarded a tour
report to Government. The main recommen-
dation of the team was. that married accommo-
dation should be provided in nearby towns,
wherever rossible, to the married personnel
ofthe Defence Services rosted to the field
areas.

It is the policy of Govt, (o provide married
accommodation for troops serving at selected
stations in the field areas. In pursuance of this
policy, a project for construction of family
quarters for Army officers and other ranks
has been sanctioned in the Tenga Valley in
NEFA at and approximate cost of Rs. 12
crores. The qu:stion of providing additional
family quarters at certain stations in J and K
'is under consideration.

Scheme for Export af Man-made Textiles

*617. SHRI ISHAQ SAMBHALI : Will
the Minister of FOREIGN TRADE be pleased
to state

(a) whether the man-made fibre industry
has madeany suggestions for the proper work-
ing of the scheme for export of its products;

(b) if so, the details thereof; and
(¢) Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
RAM SEWAK) : (a) Yes, Sir. Such sugges-
tions have been received from time to time.

(b) These generally are for higher ratss of
replenishment for certain imported items,
flexibllity in the utilisation of replenishment.

entitlements and extension of certain special
facilities for units having substantial export
performance.
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(c) The suggestions, as and when rcceived,
are given due consideration and implemented
wherever found necessary and feasible.
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Taiwan

to Israel and

*619. SHRI RABI RAY :
SHRI YASHWANT SINGH

KUSHWAH :

SHRI R. BARUA :

Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether he is aware that there is a
growing public opinion in the country to give
diplomatic recognition to Israel and Taiwan
subsequent to Government’s decision to give
Consulate status to the German Democratic
Republic;

(b) whether he has received 2 memoran-
dum to that effect from some Members of
Parliament: and

() if so, the steps which Government have
taken in the matter ?

THE MINISTER OF EXTERNAL AFFA-
IRS (SHRI SWARAN SINGH) : (a) There
have been such demands from time to time.

(k) Two Memoranda have been reccived
from Members of Parliament asking  for
establishment of diplomatic relations with
Taiwan.

(©) India recogonises People’s Republic
of China as the legitimate Government of
China. Therefore, the question of our recog-
nising Taiwan Government which claims to
represent the whole of China including main-
land China does not arise. India does recog-
nize Israel, but we do not fcel any useful
purpose will be served by exchanging diplo-
matic Missions at this stagc.

Proposals to Introduce Changes in the
Structure and Functioning of U. N.

*621. SHRI H. N. MUKERIJEE : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :
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(a) whether there are proposals to intro-
duce changes in the structure and functioning
of the United Nations Organisation in order
to make it more effective;

(b) if so, the details thercof; and

(c) what are Government’s views thereon

THE MINISTER OF EXTERNAL AFF-
AIRS (SHRI SWARAN SINGH) : (a) and (b).
The provisional Agenda of the XXV Sessions
of the U. N. General Assembly includes an
item entitled, ‘“Need to consider suggestions
regarding the review of the Charter of the
United Nations”. The Agenda also includes
consideration of the “rationalization of pro-
cedures and organisation of the General
Assembly”.

(b) Government would like to express
their views at the appropriate time.

U. S. Peace Proposal for West Asia

*622. SHRT BEDABRATA BARUA : Will
the Ministe; of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the U. S. Peace Proposal on
the West Asia has been accepted by some of
the Arab Staies and Israel;

) (b) whether the Government of India have
taken any initiative on the basis of the pro-
posals for peace in that area; and

() if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) and (c), Government of India have all
along supported the Secur'ty Council Resolu-
tion of November 1967 in the firm belief
that a just and lasting peace in West Asia can
be secured through its complete implementa-
tion. Government of India welcome the
ceasefire which was announced on August 8,
1970 and support the efforts currently under
way to translate into practical terms the
provisions of the November 1967 Security |
Council Resglution.
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Construction of Roads/Bridges By
Pak. Army and China near Indian
’ Bearders

*623. SHRI RAM AVTAR SHARMA :

Will the Minister of DEFENCE be pleased
to state :

(a) whether Government are aware of the
fact that the Pakistan Army had constructed
a bridge which links Sinkiang with West
Pakistan;

(b) whether itis alsoa fact that an all-
whether road had also been constructed to

connect the northern areas with rest of West
Pakistan;

(c) if so, the details of the roads and brid-
ges constructed by China and Pakistan near
Indiann border in the last three years; and

(d) the steps taken by Government to meet
the situation ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). Government
are aware of the bridges constructed on the
Indus Valley road and the Karakoram High-
way linking the Western wing of Pakistan

with the Sinkiang Province of China over

the Khunjerab Pass. Government are also
aware of the all-wcather road between Gilgit
and West Pakistan.

(c) Tnformation regarding roads linking
Sinkiang with West Pakistan through Pakis-
tan Occupied Kashmir was given to the
House in reply to Unstarred Question No.
4263 on 20th August 1969 and in the State-
ment by the Minister of External Affairs on
22nd July, 1969. It is not in the public inte-
vest to give further details available with the
Government fegarding the roads and brid-
ges constructed by China and Pakistan near
the Indian bordevs.

(d) Developments across the border hav-
ing a bearing on our security. are taken note
of in our op. raiional pians.

Afro-Asian Conference to discuss Arms
Supply to South Africa by U. K.

*624. SHRI S. KUNDU : Will the Minis-
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ter of EXTERNAL AFFAIRS be pleasedto
staie :

(a) whether Goverament have decided t0
convene a Conference of Asian and African
countries at Delhi to discuss the matter of
arms aid to South Africa by the Government
of U. K. ; and

(b) if not, in what manner Government
propose to lodge protest agaimst the above
arms supply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI SURENDRA PAL SINGH) : (a):
No, Sir.
(b) Government have conveyed their

strong disapproval of the move to supply arms
to South Africa to the British Government,
and are making further efforts in consuliation
with all concerned to dissude the British
Government from carrying out [their declared
intention in the matter.

Water Level at Bhakra Reservoir

*625. SHRI SHRI CHAND GOYAL : will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) what is the latest position of water
level at the Bhakra Reservoir;

(b) whether it wiil necessitate a further cut
in power for indusirial and domestic pur-
pose; and

(c) if so, the stepstaken to meet the
situation ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO): (a) to(c). The
water level in the Bhakra reservoir as on 25th
August, 1970 was at elevation level 1582:00 ft.
against 1674:68 fi. last year. In view of the
continuing poor irflows during the present
filling period ending September, 1970, and to
conserve water for the coming Rabi season,
the partner States (Punjab, Haryana and
Rajasthan) and the Common Pool Consumers
(Nangal Fertiliser Factory and Delhi Electric
Supply Undertaking) have been required to
reduce their off-take of energy from the
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Bhakra System and the generation has been
limited to 10 M. U. per day from the Bhakra
Nangal Power Houses. The Power cut is being
continued corresponding to this output and
the position is constantly under review. Arran-
gements are being made to obtain an additional
relief of about 1 M. U. per day from Satpura
Thermal Power Station in Madhya Pradesh.

Restricted Mo of Sikh Pilgri
in Lahore

*626 SHRI BABURAO PATEL : Will the
Minister of EXTERNAL AFFAIRS be plea-
sed to state :

(a) whether it is a fact that a party of 666
Sikh pilgrims who made a four-day pilgrimage
to Gurdwara Dera Sahijb in Lahore in early
June 1970 were not allowed to move out freely
and had to remain within the precincts of the
Gurdwara till the Atiache to the Indian High
Commission intervened;

(b) if so, the reasons for resiricting the
movements of pilgrims;

(c) the reasons why the Pakistan Customs
confiscated Sikh books and iron bangles of the
pilgrims which were meant only for distribu-
tion among Sindhi Hindus;

(d) whether it is also a fact that the Granth
Sahib has been removed from all the Gurd-
waras and that anti-Indian propaganda is
done on television sets installed in the Gurd-
wara Dera Sahib; and

() the steps taken by Government to pre-
vent neglect of Gurdwaras ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir. They had to resort to a “dharna”, beforc
the pilgrims were allowed to move out.

(b) and (c). The reasons are best known
to the Government of Pakistan.

(d) Yes, Sir. It is known that the Granth
Sahib has been removed from a number of
Gurdwaras cxcept those to which piigrimage
is allowed by the Government of Pakistan.
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(e) Government have, from time, 10 time
taken up the general question of the proper
maintenance and repairs, etc. of the Shrines
with the Pakistan Government who are the
authorities responsible in this regard.

Indian Collaboration Sought by Nigerian
Goverament

*627. SHRI HIMAT SINGKA : Will the
Minister of FOREIGN TRADE be pleased to
state : .

(a) whether the Nigerian Government has
invited financial and technical collaboration
offers from the Indian entrepreneurs;

(b) if so, in respect of which specific indus-
tries such collaboration is sought; and

(c) the precise response of the Indian entrc-
preneurs ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Government cf
India are not aware of any formal invitation
from the Federal Government of Nigeria to
Indian entrepreneurs. However, Goveram.ent
of India have approved a few joint ventures
in Nigeria in the fields of engineering goods,
textiles, solvent extraction, palm kerncl cru-
shing and razor blades. Some proposals for
joint ventures in the field of textiles, steel
rerolling, fertilisers and air-conditioners are
under consideration of Government of India.
Recently, at the request of the Government of
Western Nigeria, a 4 member team was sent
by the Government of India for carrying out
a techno-economic survey of that State for
promotion of small scale industries. Their
report is awaited.

Juate Inquiry Commission Report

*628. SHRI INDRAJIT GUPTA : Will the
Mintster of FOREIGN TRADE be pleased to
state :

(a) whether he is aware that the Jute In-
quiry Commission appointed in December,
1969 by the West Bengal Government has
submitted an interim report relating to the
production and marketing of raw jute;
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(b) if 50, the main recommendations and
Government’s reaction thereto;

(c) whether it is a fact that the Indian Jute
Mills Association is pressing Government to
wind up the Commission, and

(d) whether Government propose to take
necessary steps to ensure that the Commi-
ssion’s work is not obstructed by interested
parties ?

THE MINISTER OF FOREIGN TRADE
(SHRI L.N. MISHRA) : (a) According to
information furnished by the West Bangal
Government, the Commission has submitted

an interim report.

(b) Information is being collected and will
be laid on the Table of the House.

(c) The Indian Jute Mills Association is
understood to have submitted 2 Memorandum
to the State Government praying for the dis-
solution of the Commission.

(d) Does not arise as the tenure of the
Commission has not so far been extended by
the State Government beyond the original
period of six months which expired in June,
1970.

Harassment to Indian Immigrants to U.K.

%629. SHRI VIRENDRA KUMAR SHAH:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state the steps taken by Govern-
ment to ensure that Indians visiting U. K. are
not subjected to har: t on grounds of
mere suspicion by the immigration officials
inU.K.?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRAPAL SINGH) : While it
is the British Government’s responsibility to
ensure that Indians visiting the U. K. are not
harassed by British immigration on grounds
of mere suspicion, Government have been
vigorously pursuing all cases of discourteous
treatment meted out 10 Indians with the
British Government, and have been assured
by the latter that these complaints are being
looked into with a view to avoiding their
recurrence.
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Arrest of Indian Sepoys in Pakistan

3949. SHRI ABDUL GHANI DAR : Will
the Minister of DEFENCE be pleased to state
the number of Indian Scpoys arrested in
Pakistan during the last three years ?
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THE MINISTER OF DEFENCE (SHRI
JAGIWAN RAM) : 9 sepoys, most of whom
had crossed the border inadvertently, are
reported to have been arrested' in Pakistan.
Of thent, two have téturned. '

Sale of Import Liceiices for Raw
Materials

3950. SHRI ABDUL GHANI DAR : Will
the Minister of FOREIGN TRADE be plcased
to state :

(a) Whether it is a fact that import lice-
nces for raw material are sold in open market
every day in Pombay and in other ports; and

(b) 1f so, whether any importers have been
arrested ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) & (b). The information
to the extent available is being collected and
will be placed on:the Table of the House.

M. P. Subjected to Harassment in U. K.

3951. SHR1 BABURAO PATEL : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) the name of the member of Parliament
of Rajaya Sabha who was a victim of harass-
ment by British immigration officials during
his recent visit to London ; and

(b) the nature of protest made by the Indian
High Commission to the British Government
and result of protest ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Du-
ring his recent visit to U. K. Professor Nurul
Hassan, a member of Rajya Sabha, was treated
with discourtesy by a British immigration
official at London’s Heathrow airport.

(b) The matter was simultaneously taken
up with the British High Commission in New
Delhi, and the Forcign and Commonwealth
Officc in London. The British authorities have
promised to makec a full enquiry into the in-
cident and inform us of their findings.
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Confiscation of Indian Currency from
Indian Labourers from Tehran

3952. SHRI BABURAO PATEL : Will the
Minister of EXTERNAL AFFAIRS be plcased
to state :

(a) whether it is a fact that 46 Indian
Labourers working on a project of the British
Insulated Callender's Construction Company
Ltd., near Tehran were paid a substantial
part of their wages in Indian currency against
their will;

(b) whether this moncy was confiscated by
the Customs on arrival in Bombay on June 7,
1970; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFATRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). The information is being collected and
will be laid on the Table of the House.

Salal Hydcl Project, Jamimu

3953. SHRI BABURAO PATEL : Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) whether it is a fact that the Salal Hydel
project in Jammu has been taken over by the
Centre and, if so reasons for this take-over;

(b) date on which the Sa'al Hydel project
was started and date when it will be ready;

(c) the cost of the project and total quan-
tity and valuc of power it will supply when
ready;

(d) the money spent so far on the project
and the Stage at which it is now; and

(e) whether it is a fact that the project has
suffered owing to rampant corruption and
negligence and, if so, the specific instances and
the steps taken to prevent further corruption
and, if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDHESHWAR PRASAD) : (a) with
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the concurrence of the State Government, the
Central Govemment has taken up the ‘constru-
ction and operation ‘of the Safal Hydel project
in the State of Jammu and Kashmir, mainly
because this project would be operated to
confer benefits not only on the State of
Jammu & Kashmir but also on other States/
Union Territories in the Northern Region.

(b) The project was taken in hand at the
beginning of the current year and is expected
to be completed during th Fifth Plan.

(c) The estimated cost of the project is
Rs 5514 crores; the project will be capable
of generating 270 MW of power, The annual
revenues from power sales from this project
have been estimated at Rs. 5'7 crores.

(d) About Rs. 45 lakhs have been spent
sofar on the project. Orders for generating
plant and equipment have been placed. Civil
works are in progress.

(e) No, sir.

Steno-Typists Working in Armed Forces
‘Headquarters

3954. SHRI JYOTIRMOY BASU : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it isa fact that the posts of
Stenotypists working in Armed Forces Head-
quarters (Ministry of Defence) have not becn
converted into Stenographer Grade I1I; and

(b) if so, the reasons therefor ?

THE MINISTER OF In The Ministry
STATE IN THE MINISTRY OF DEFENCE
(SHRI NARENDRA SINGH MAHIDA):
(a) Yes, Sir.

(b) Steno-typists are not employed whole-
time on the duties of Stenographers. Accord-
ingly, 75% of the posts of Steno-typists in
the Armed Forces Headquarters and Inter-
Services Organisations are reckoned as
Lower Division Clerks in A.F. H. Q. Cleri-
cal cadre. They are thus taken into account
for arriving at posts of LDCs, UDCs and
Assistants, which are at present sanctioned
in the ratio of 40: 35 :25. The question as
to how the Steno-typists posts should be
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distributed bctween the AFHQ Stenogra-
phers’ cadre and AFHQ Clerical cadre is
under examination.

Extension Of Rajasthan Canal to Kandla

3955. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of IRRIGATION
AND POWER , be pleased to state :

(@) whether itis a fact that Government
have a proposal under consideration for the
extension of the Rajasthan Canal to Kandla
which was shelved on account of paucity of
funds; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESH WAR PRASAD) : (a) No,
Sir.

(b) Does not arise.
New Antibiotic from Moon Dust

3956. SHRI M. A. KHAN : Will the
PRIME MINISTER be pleased to state :

(a) whether the attention of the Govern-
ment of India has been drawn t0 a ncws-
item in the Times of India dated the 8th
August, 1970 quoting Dr. Walter Kemmerer
of Houston Space Centre as saying that a
substance obtained from moon dust able to
kill severa] earth microbes is ‘“almost cer-
tainly” a new type of anti-biotic and that the
height of certain plants had tripled when the
substance was added as a fertilizer; and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : (a) Yes,
Sir.

(b) According to the press report, e€xperi- *
ments are still in progress on virsues and
plants. It is too early for the Government to
express views in respect of the [claim which
has not been confirmed,
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Pak Comments on Exodus of Minorities
From East Pakistan

3957. SHRI B. K. DASCHOWDHURY :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have any infor-
mation about the Pakistani commetns on his
statement on the exodus of minorities from
Fast Pakistan; and

(b) if so, the details thereof and the
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Government of Pakistan have denied
the existence of a large-scale excdus of
minorities from FEast Pakistan to India.
Their spokesman has even denied the infor-
mal contact with their authorities ata high
level over this matter. But both these are
facts. Instead of issuing denials, the Govern-
ment of Pakistan should ensure the security
of life, property and honour to their minori-
ties and thus stop this unfortunate exodus.

Kerala’s 560 Km. Coast-line Affected by
Sea Erosion

3958. SHRI MUHAMMAD SHERIFF :
Will the Minister of JRRIGATION AND
POWER be pleased 10 state ,

(a) whether it is a fact that Kerala’s 560
Km. Coast-line is teing eaten away by the
Sea at several points which has become an
annual feature; and

(b) if so, the steps taken by Government
to deal with the situation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). A major portion of the coast
line of Kerala is subject to erosion by the sea
specially during the monsoon season. About
77 Km. of sea-coast has been protected so
far at a cost of Rs. 800 lakhs. The worst affec-
ted reaches are given priority of protection.
The Government of India have recently
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agreed to provide a special loan assistance
up to Rs. 50 lakhs to Kerala for undertaking
emergent anti-sea erosion works in the State
during the current financial year outside the
State Plan in addition to the outlay of Rs.
70 lakhs atready approved for flood control
and anti-sea erosion works in the State Plan
for the year, the recommended provision for
such works in the States’ Fourth Plan being
Rs. 653 Takhs. :

itius Collab jon in Setting
up of Industries

Indo-M:

39%9. SHRI N. R. LASKAR, Will the
Minister of FOREIGN TRADE be pleased to
state : .

(a) whether it is a fact that India and
Mauritius have agreed to facilitate the estab-
lishment of joint ventures in collaboration
with India;

(b) if s0, whether Indian experts will help
Mauritius for setting up industries in that
country;

(c) what is the progress so far made in
this regard; and

(d) whether any agreement has been
signed ?
THE DEPUTY MINISTER IN THE

MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK), (a) Yes, Sir.

(b) As. and when requests are received
from Mauritius for experts, we shall endeav-
our to provide them as we have been doing in
the past.

(c) Government of India have approved 5
collaboration proposals by Indian Industri-
lists so far. One of these is already in opera-
t'on. One has not been approved by Govern-
ment of Mauritius. The others are at various
stages of implementation.

(d) While no formal agreement has been
signed, both Govcrnment ha;e agreed during
a number of discussions, to facilitate the
setting up of joint ventures in Mauritius with
Indian collaboration. Government of India
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have assured the Government of Mauritius of
their willingness to cooperate in the economic
development of Mauritius.
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Central Approval for Thermal Project
to the Punjab State Electricity Board

3961. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that there has been
an inordinate delay in according Central
approval to the Punjab State Electricity
Board’s thermal project near Bhatinda;
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(b) if s, the reasons for delaying the deci-
sion for such a long period;

(c) whether any responsibility has been
fixed for delaying decisions in, such matters
of national importance and if so, the details
thereof;

(d) whether it is aslo a fact that there are

requests from Punjab for two more thermal

projects waiting clearance from CPWD; and

(e) if so, by what time deeision will be
taken in this regerd ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) and
(b). No, Sir. The scheme report on Bhatinda
Thermal power station was originally recei-
ved in May, 1968. This was examined by
CW & PC and was considered by the Techni-
cal Advisory Committee in January, 1969 when
it was decided that the scheme should be
recast with necessary supporting details. The
revised scheme report was received from
Punjab State Electricity Board in September,
1969 and was approved by the Advisory
Committee in February, 1970, The formal
approval of Planning Commission was issued
in March, 1970.

{c) The question does not arise.

(d) and (e). The two proposals are (i) Ins-
tallation of diesel generating sets and (ii) ins-
tallation of a 200 MW thermal unit at Bhat-
inda. The scheme for installation of diesel
sets has already been approved by the Govern-
ment of India. As regards the scheme for
extension of Bhatinda thermal station, the
scheme report has been received in May, 1970
and is under examination by CW & PC. The
scheme will be considered by the Advisory
Committee as soon as the examination by
CW & PC is completed.-

Reduction in Export Duty on Groundnut
Extractions

3962. SHRI MANIBHAI J. PATEL : Will
the Minister of FOREIGN TRADE be pleased
to state:

(a) whetter Government have received a
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request from the Chairman of Groundnut
Extraction Export Development Association to
abolish or at least substantially reduce the ex-
port duty of Rs. 125/- per tonne on groundnut
- extaction if it-is dcsircd to maintain exports
at the existing levels; and ?

(b) whether this request has been consi-
.dered by Government and if so, with what
result ?

THE DEPUTY MINISTER IN THE
MINiSTRY OF FOREIGN TRADE (SHRI
‘RAM SEWAK) : (a) No, Sir.

(b) Does not -arise.
i
«Revi of  Progn: and Prokl
" of National Laboratorics by the. Govern-
ing Body of C.S. LR '

3963. SHRI B. K. DASCHOWDHURY :
Will the PRIME MINISTER be pleased to
state :

(a) whether the Governing Bady of the
Council of Scientific and Industrial Research
reviewed the programmes and problems of
the various National Laboratories in the
country; and

(b) if so, the details thereof and the deci-
sions arrjved at ?

THE MINISTER OF STATE IN THE
. MINISTRY OF HOME AFFAIRS AND
MINISTER OF STATE DEPARTMENT OF
ELECTRONICS 'AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI - K. C.
PANT: (a) and (b). The Governing Body of
the C. S. I. R. at the meeting held on 24ih
July, 1970 considered inter-ilia—

»

. (i) the Annual Report of the C. S. I. R.
" for the year 1969; and

(ii) certain New Projects/schemes to be
undertaken in National Laborato-
ries/Institutes.

A copy of theprcceedings of the Govern-
,ing Body will be supplied to the Library of
"Parliament as soon as they are finalised and
printed,
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Manufacture of Radios and TV Sets in
India

3964. SHRI LOBO PRABHU : Will the
PRIME MINISTER be pleased to state :

(a) the different . forcign makes of radios
and television sets praduced in India;

(b) cogsidering that volume in production
reduces prices and makes standard parts
easily available, the reasons Why did not
Government restrict the number of makes:
and

(c) the number of pending applications
for television -sets and their Trespective
terrns ?

THF MINISTER OF QTATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT): (a) No TV sets of foreign
makes are being produced in India.

The following firms are producing radios
with foreign brand names (—

Name of the firm Brand Name

1. M/s Phillips India Phillips
2. M/s G.E C., Calcutta G.E.C.
3. M/s Gramophone Co.

of India H. M. V.
4. M/s Murphy India MURPHY
5. M/s Mulchandani Radio

and Electrical BUSH
6. M/s Telefunken India ~ TELEFUNKEN
7. M/s Bhatty Electronics

Corporation STANDARD

(b) Radios are produced. by a number of
units in the organised sector as well as in
the small scale sector, as this industry is
suitable for both the sectors. Restricting
the number of makes would not have resul-
ted in as fast a development of this industry,
in India, as has actually taken place in the
last few years, during which there has also
been a substantial reduction in the prices of
the radios.

(c) The last dace for receipt- of applica-
tions for the manufacture of TV ‘sets was
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15th of August’ 1970. A large number of
applications have been rcceived from firms
both in the organised sector as well asin
the small scale sector, details of which are
being compiled.

Protest by Himacbal Pradcsh Govern-
ment Against Survey of Kangra
District for Rehabilitation of
Pong Dam Oustees

3965, SHRI K. P. SINGH DEO : Will
the Minister of [RRIGATION AND POWER
be pleased to state :

(a) whether it js a fact that the Govern-
ment of Himachal Pradesh have strongly
protested against the Centre’s proposal to
'send a team for preliminary survey of

. Government land in Kangra District for the
rehabilitation of Pong Dam oustees;

(b) if so, the number of the oustees pro-
posed to be settled in that area;

(c) the reasons for the protest lodged by
the Government of Himachal Pradesh, and

(d} the reaction of Gevernment in regard
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [RRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) to (d). The Union Minister for Irri-
gation and Power had discussed the problem
of Pong Dam oustees with the Mémbers of
Parliament from Himachal Pradesh on 22-5-70
when it was decided that investigations may
be done on the fringes of the Pong Dam reser-
voir between RL 1410 and RL 1600 and also
in Unah Tehsil to find out the quantum of
Government or village eommon lands which
could be available for setting some of oustees
in the Himachal Pradesh ijtself. A Team of
officers; from the C. W. & P. C. was sent to
Himachal Pradesh for this purpose and the
Himachal Pradesh Government issued neces-
sary instructions to the Deputy Commissicner,
Kangra to render all possible assistance to the
CW&PC Team. However, the Pong Dam
Oustee Advisory Committee which met on
3.6.76 under the Chairmanship of the Chicf
Muinister, Himachal Pradesh, protested against
the sending of the above Team and the
. Himachal Pradesh Government, accordingly,
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‘requested for withdrawal of the team. The

survey Team was calied back in the second
week of June, 1970,
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Scheme for Regulations and Control over
Foreign Cultural Centres

3969. SHRI JAlI SINGH , Will the
Minister of EXTERNAL AFFAIRS be plea-
sed to state :

(a) whether it is a fact that a scheme for
the regulation and control over foreign cul-
tural centres other than those that are being
run as part of the diplomatic, consular and
trade missions is under consideration of
Government; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) , (a) Yes,
Sir.

(b) The matter has not yet been finalised,
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Government Control over
Cal 1 Centres Fi d
with Foreign Funds

3970. SHRI MAYAVAN :
SHRI VENKATASWAMY:: .
SHRI MUHAMMAD SHERIEF :.

Will the Minister of EXTERNAL AFFA-
1RS be pleased to state :

(a) whether it is a fact that the Union
Government are working out a scheme under
which it will have a control and supervision
over all the cultural centres financed with
foreign funds;

(b) if so, what are the main featurcs of this
proposed scheme; and

(c) when the final decision in this regard
is likely to be taken ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
possibility of evolving a framework within
which the establishment and functioning of
foreign cultural centres may be regulated is
currently receiving the consideration of
Government.

(b) and (¢) , The matter is still under con-
sideration and the decision when madc will
be announced.

Passport Issued to Shri B. P. Koirala by
Govt. of India for his Tour Abroad

3971, SHRI M. A. KHAN :Will the
Minister of EXTERNAL AFFAIRS be pica-
sed to state :

(a) whether it is a fact that Shri B.P.
Koirala, former P rime Minister of Nepal, was
issued a passport by the Government of
India for his tour abroad; and

(b) if so, the reasons thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir. An identity Certificate was issued.

(b) It was issued on medical advice for
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humanitarian * reasons and for nredical eonsul-
tation and treatment abroad. -

Air Dropping of Leaflets in Rajasthan

3972, SHRI INDRAJIT GUPTA 1 'Will the
Minister of DEFENCE be pleased to state :

(a) whether the Rajasthan Government
requested Government of India to investigate
the mystery of air-dropping of leaflets in the
Chinese language in cerlain Dlstncts of
Rajasthan;

(b) whether it is a fact that such leaflets
together with some photographs, were air-
dropped;

(c) if so, whether any inquiry has been
made into the whole incident, and with what
results; and

(d) whether the identity of the plane invol-
ved and the contents of the leaflets have been
cstablished ?,

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Yes, Sir. The State
Government tad done so.

(b) to (d). Attention is invited to the state-
ment made in the House on 19th August, 1970.

Setting up of a Regiment for Adivasis

3973, SHRI BHARAT SINGH CHAU-
HAN : Will the Minister of DEFENCE be

pleased to state :

(a) whether Government propose to set up
a sepafate regiment in Adivasi areas so that
Adivasis may become good soldiers; and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) No, Sir.

(b) Does not arise.
Engmiry into the Affairs of C. S. L R,

3974. SHRI SRADHAKAR SUPAKAR:
Will the PRIME MINISTER be pleased to
state :
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(a) whether the .enquiry into the affairs of
the council of Scientific and Industrial Resea-
rch which started after the conclusion of the
last session of Lok Sabha has now concludcd,

(b) whether the Committee have submmed
their reports, .and

(c) if so, the main findings of the report ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFA]RS AND
MINISTER OF STATE IN THE DEPART-
MENTS OF ELECTRONICS AND SCIENTI-
FIC AND INDUSTRIAL RESEARCH (SHRI
K. C.PANT) : (a) Tne Committee of Inquiry
was set up by the President, Council of Scien-
tific and Industrial Research. in May, 1968
under the Chairmanship of Justice Shri A. K.
Sarkar. The Committee started its inquiry in
June, 1968.

(b) The Committee has submitted Part I
of the Report dealing with personnel policies
of the CSIR (the first term of reference).
Report on the other terms of ‘reference has
not yet been submitted.

(c) Part Iof the Report containing the
findings of the Committee was laid on the
Table of the Lok Sabha on 10th March, 1970,
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EQ
Pak effort to remove Remains of the Body

of Bahadur Shah From Rangoon

3976. SHRI SAMAR GUHA : Will the
Minister of EXTERNAL AFFAIRS be plea-
sed to state :

(a) whether the Government of Pakistan
is trying to remove the remains of Bahadur
Shah from Rangoon to Pakistan ; and

(b) if so, the Government’s reaction in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):(a) No
official report has so far been received.
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(b) Does not arise.

Silk Board

3977. SHRI N. SHIVAPPA : Will the
Minister of FOREIGN TRADE be pleased to
statc : .

(a) the ber of the bers on the
Silk Board, their pay scalcs and conditions of
appointment; and

(b) the amount of money and assistance

given to this Board by Government during
1969-70. '

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The Centra! Silk Board
is a Statutory Body. It consists of 36 mem-
bers including the Chairman. The scale of
pay of the Chairmain is Rs. 1800-2000 but
the present Chairman is working in an hono-
rary capacity. The other members are
appointed on an honorary basis. The Board
is constituted in the manner indicated in
Section 4(3) (c) of the Central Silk Board
Act, 1948. The ‘term of office’ of the Mem-
bers and the travelling and daily allowances
ctc. are governed by rules 5, 8 and 31 of the
Central Silk Board Rules, 1955.

(b) Rs. 26" 42 Jakhs.
Accumulation of Handloom Cloth

3978. SHRI SARJOO PANDEY : Will
the Minister of FOREIGN TRADE be plea-
sed to state @

(a) whether it is a fact that about Rs. 80
crores worth handloom cloth has accumulated
with various ‘open socicties’ in the last few
months;

(b) if so, the reasons thereof; and

(c) the steps, if any taken to help the
‘open societies' to dispose of the accumulated
stock ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK : (a) to (c). The information
is being collected and will be laid on the
Table of the House,

. N
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Opposition in the Entry of the §. T. C.
in the Wholesale Trade in Seeds

3979. SHRI SAiUOO PANDEY : Will
the Minister of FOREIGN TRADE be plea-
sed to stat e:

(a) the reaction of the Government to the
opposition against the entry of the State Trad-
ing Corporation in the wholesale trade in
seeds by the President of the East India Oil
Millers Association; and

(b)- the details of this opposition ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) :(a) and: (b). The State
Trading Corporation has :not entered the
wholesale trade in seeds. :

Increase in Exports

. 3980. SHRI HEM. BARUA : Will the
Minister of FOREIGN TRADE be pleased
to staie the items in which our exports have
registered an increase as also the foreign
exchange earned t hrough these exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : The Ministry has already
laid on the Table of the House in reply
to part (b) Unstarred Lok Sabba Question
No. 3281 answered on 20th August, 1970 a

showing i -and decreases in
the exports of the major commodities during
January-April, 1970 as compared toJanuary-
April, 1969. Detailed information in this
regard is available in the Monthly Statistics
of the Foreign Trade of India, Vol. I regularly
published by the Director General of Com-
mercial Intelligence and Statistics, Calcutta.

The values of exports of a commodity
represent the gross foreign exchange earnings
therefrom. )

wen 3w & faga wfaw w@
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Opposition to the Setting up of a
Corporation for Raw Jute

3982, SHRI J. M. BISWAS: Will the
Minister of FOREIGN TRADE be pleased
to state :

{a) whether it is a fact that the setting up of
a Corporation for raw jute has been opposed
by the President of East India Jute and
Hessian Exchange; and

(b) if so, the details of his objections ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Government have not
received any representation in this regard.

(b) Does not arise-

Import of Nickel

3983. SHRI BEN1 SHANKER SHARMA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the quantity and value of nickel impor-
ted from foreign countries per year;

(b) the price per kilogram on which the
same is sold to the industrial concerns;
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(c) whether the metal is imported by the
State Trading Corporation or by some other
private agencies; and

(d) if so, the names of the private agencics
and terms and conditions on which they are
allowed to import the metal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The quantity and value
of nickel imported from foreign countrics
-during the last three years was as follows:—
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Year Quantity tonnes (Lakhs of Rs.)
1967-68 1994 3499
1968-69 2493 5741
1969-70 1273 2816

(b) The sale price at which nickel is sold
by the MMTC to actual users against release
orders issued by the licensing authority for
each quarter beginning from April-June, 1969
to July-September, 1970 was as follows: —

Quarters Sale price in Rs. per kg.

T Andoes  Briquettes

Cathodes

Squares Power
January-March, 1969 42-44 37-70-
April-June, 1969 4414 3865
July-September, 1969 45-00 39'55
October-December, 1969 — 51-:00
January-March, 1970 —_ 52:00
April-June, 1970 — 6700
July-September, 1970 C— 6099

(c) -Besides the Minerals and Metals

Trading Corporation nickel is allowed import .

by priority industries.

(d) The names of the private parties who
are granted licences for import of nickel are
published by the Chief Controller of Imports
and Exports in the Weekly Bulletin of
Imports & Export Licences, copies of which
are available in the Parliament Library. Actual
Users are granted licences for import of
nickel for their own consumption.

Proposal to set up a State-owned
Corporation for Raw Jute

3984. DR. RANEN SEN : Will the Minister
of FOREIGN TRADE be pleased to state :
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(a) whether there is any proposal to set up
a State-owned Corporation for raw jute; and

(b) if so, the function of this Corporation ?

THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). A proposal to
set up a public Sector Corporation for raw
jute is under examination.

Entry of §.T.C. in Wholesale Trade in
0Oil seeds

3985. SHRI C. JANARDHANAN : will
the Minister of FOREIGN TRADE be plea-
sed to state the extent to which the 8, T. C. is
now controlling the wholesale trade in oil-
seeds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHR1
RAM SEWAK) : The State Trading Corpora-
tion has not entered the wholesale trade in
oilseeds.

Class III and IV Staff in Delhi Flood
Control Wing

3986. SHRI ESWARA REDDY : Will the
Minister of IRRIGATION AND POWER be
pleased to state the number of Class Il and IV
staff in the Delhi Flood Control Wing accord-
ing to category .of posts ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD): The Delhi
Administration has informed that the follow-
ing class ITI and 1V staff, including the staff
of Planning and Development Cell (Water
Supply). is working in their Flood Control
Wing :

(a) Class Il

1. Superintendent 1 No.
2. S. A. S. Accountant 1 No.

3. Head Clerk 7 Nos.
4. Divisional Accountant 7 Nos.
5. Sectional Officer 100 Nos.
6. Stenographer 2 Nos.
7. Steno-Typist 9 Nos.
8. U.D.C. 32 Nos.
9, L. D. C./Cashier $1 Nos. -
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10. Draftsman Grade 1 1 No.
11. Draftsman Grade II 10 Nos.
12, Draftsman Grade I1I 11 Nos.
13. Driver 7 Nos.
293 Nos.

(b) Class 1V

1. Daftry 6 Nos.
2. Barkandaj 7 Nos,
3. Chowkidar 5 Nos.
4. Peon 44 Nos.
5. Khalasi 2 Nos.
_ 6. Sweeper 4 Nos.
68 Nos.

Class INf and Class IV Staff in Badarpur
Thermal Power Project

3987. SHRI ESWARA REDDY : Will the
Minister of IRRIGATION AND POWER be
pleased to state the number of Class III and
Class 1V staff according to category of posts
in the Badarpur Thermal Power Project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD): A
statement giving the requisite information is
attached,

Statement

The number of Class III and IV staff
according to category of post in the Badarpur
Thermal Power Project is as follows :—

Category of Post No.
CLASS In

Erection Engineer
Superintendent
Senior, Erector

Asstt. Security Officer
Senior Welder
Erector

Welder

Technical Assistant
Head Clerk
Divisional Accountant
Supervisor (Civil)
Super visor,(Elec. &|Mech.)
Senior Draftsman
Fitter

-
NNO ™= W

—

- w
T=a8 >0
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Junior Draftsman
Stenographer

U. D. Clerk
Storekeeper

L. D. Clerk
Telephone Operator
Tracer
Ferro-printer

Asstt. Storer-keeper
Staff Car Driver
Driver

Havildar

Jr. Gestetner Operator '
Despatch Rider

NR s

— w
‘—_bN—N'—NN\I\)

N
5
k=

ToTaL

CLASS IV
Security Guard
Peon
Chowkidar
Farash
Sweeper

wl

‘NN&
|

=
(=)

ToTtaL

|

Graxp ToTaL (Class T & 1V)=312

Construction of Quarters for Badarpur
Thermal Power Project Staff

3988. SHRI ESWARA REDDY : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether quarters are being constructed
for the residence of staff of Badarpur Thermal
Power Project at Badarpur;

(b) if so, the numkter of quarters according
to each type and the categories of staff who
would be allotted these quarters;

(c) whether there is any proposal to cons-
truct more quarters; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) Yes,
Sir.
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(b) The information is given below :

Type of Quarters No. of Quarlers

Type 1 60
Type 11 108 |
Type 1T 40
Type IV 24
Type V 8
Type VI 2

Torar 242

52 single room tenements have also been cons-
tructed and allotted to essential construction
and other staff. During the construction phase
of the project, quariers will be allotted to
essential staff including senior engineers of the
project who are required to be at site to exe-
cute and supervise the construction of the
projcct. After the construction period is over,
the quarters will be allotted to operation and
maintenance staff according to the types indi-
cated above.

’
(c) No, Sir.

(d) Does not arise,

Report of Enquiry into Crash of an
L A, F. Aircraft in Jamnagar

3989. SHRIS. M. BANERJEE :
SHRI RAM KISHAN GUPTA :

Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred Ques-
tion No. 1459 on the Sth August, 1970 and
state :

(a) whether ¢nquiry report in regard to the
crash of an Indian Air Force aircraft has since
been received;

(b) if so, the details thereof; and
(c) if not, when it is likely to be received ?

THE MINISTER OF DEFENCE.(SHRI
JAGJIWAN RAM) : (a) No, Sir.

(b) Does not arise.

(c) The rerort is expected to be received
in Air Headquarters during September 1970,
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Difficulties for Indians to get Jobs in U.K.

3990. SHRI K. HALDER : Will ths Minis-
ter of EXTERNAL AFFAIRS be pleased to
state :

(a) whether it is a fact that there have
been hardships for Indians to get jobs in
United Kingdom;

(b) if so, Government’s reaction thereto;

(c) whether Government have taken up
the issue with the Government of United
Kingdom; and

(d) if so, the result thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Gove-
rnment have seen reports from time to time
regarding hardships experisnced by some

Indians in finding employment in the United
Kingdom.

(b) to (d). Our High Commission in the
United Kingdom extends advice and help to
Indian nationals in resolving to the extent
pessible hardships in such matters. If there is
a case of discrimination, the High Commission
takes it up with the British Governmeat.
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Aid to Mauritius

3992, SHRI MEETHA LAL MEENA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

() whether during the Prime Minister’s
recent visit to Mauritius there was a discussion
with that Government about India’s aid to
Mauritius; and

(b) if so0, details of the aid or financial
assistance which Government of India has
agreed to extend to that country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) During the Prime Minister’s visit (0
Mauritius from 2nd to 6th June 1970, the
Government of India agreed to extend assis-
tance to Mauritius for the following projects :

(1) Establishment of Mahatma Gandhi
Institute for studies on Indian cul-
ture and tradition in Mauritius—
contribution towards the building of
the Institute and later, in the provi-
sion of equipment, books and tea-
chers.

(2) Techno-economic survey of Mauri-
tius-services of experts and consul-
tancy organisations in carrying out
the survey and planning and imple-
menting industrial projects in Mau-
ritius.
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(3) Extension and modernisation of the
civil airport in Mauritius.

(4) Establishment of an industrial tech-
nical training institute in Mauritius.

(5) Northern irrigation project in Mau-
ritius—provision of experts and
equipment.
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Development of Nickel Cadmium Cells of
Pocket Plate Construction by Electronics
and Radar Development Estd.

3994. SHRIMATI ILA
DHURI : Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the Electronics
and Radar Development Establishment of his
Ministry has developed production-worthy
nickel cadmium cells of pocket plate cons-
truction;

(b) if so, the details of its usefulness,
durability and cost as compared to imported
ones;

(c) whether it is proposed
these on a mass-scale;

to produce

(d) if so, from when and in what quantity
per annum; and

PALCHOU--

(e) whether it is also a fact that the Estab-
lishment has also invented a sealed version of
button-type cells with pocket plate construc-
tion; and if so, full details about their useful-
ness, cost and production ?

THEMINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHR! P. C. SETHI) : (a) Elec-
tronics and Radar Development Establish-
ment .has developed a Nickel-Cadmium
battery for a set under production at Bharat
Electronics. Trials on the battery are still
continuing.

(b) These details can only be given after
the battery is found satisfactory and goes into
full scale production. However, it is expec-
ted that it will cost less than the imported
ones.

(c) Yes, if it is found satisfactory in a'l
respects.
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(d) For the time being small quantities
rcquired are being made in Electronics and
Radar {Development Establishment itself.
Bulk production will be considered once the
battery is found entirely satisfactory.

(e) The development of this cell has emer-
ged as a side result of the main project
though no special project for th's work was
allotted tg, Electronics and Radar Develop-
ment Establishment. The results of develop-
ment are still awaited.

Talks with the Bhutanese Minister of
Trade, Commerce and Industries

3995.. SHRI G. VENKATASWAMY :
Will the Minister of FOREIGN TRADE be
‘pleased to state :

(a) whether the Bhutan Minister of Trade-
Commerce and Industries met him recently;

(b) if so, the nature of talks held; and

(c) the decisions taken and agreements
arrived at during the course of the stay of the

Bhutan Minister ?
L]

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (¢). His Royal High-
ness Namgyal Wangchuk, the Tengye Lyonpo,
Bhutan’s Minister for Trade, Commerce and
Industries, called on the Minister of Foreign
Trade on 28th July, 1970. During the talks
questions relating to the progress made by
small scale industries in Bhutan, exploitation
of natural resources of Bhutan, and the sale
of Bhutanese handicrafts abroad were discus-
sed in general terms.

Import of Cars for Tourist Car Operators
3996. SHRI G. VENKATASWAMY :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether the State Trading Corporation
has liberalised its quota of foreign cars for
tourist car operators;

(b) if so, the previous quota of car as com-
pared to the liberalised quota; and
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(c) the criteria for fixing the quota to
tourist car operators ?

THE DEPUTY MINISTER IN THE
MINISTRY Olf FOREIGN TRADE (SHRI
RAM SEWAK): (a) The State Trading Cor-
poration is meeting the requirements of
foreign cars for tourist car operators.

(b) and (¢) Do not arise.

Chinese I. C. B. M. and Use of Nuclear
Potential for Defence Purposes by.India

3997. SHRI SHIV KUMAR SHASTRI :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it isa fact that Communist
China’s Intercontinental Ballistic Missilc is
now ready to be test-fired;

© (b) whether it is also a fact that a numbex
of Nuclear scientists have vehemently expre-
ssed themselves in favour of India going nu-
clear; and

(c) if so, whether Government propose to
have second thoughts on using nuclear poten-
tial for defence purposes ?

THE MINISTER OF DEFENCE (SHRI
(JAGJNIWAN RAM): (a) Government are
aware that China is likely to test her first
inter-continental ballistic missilz in the near

. future.

(b) No, Sir.

(c) There is no change in thc Govern-
ment’s policy on the use of nuclear weapons
which has been explained in the House on a
number of occasions, including in the last
Session.

1

Indian Role for Peace in Middle East

3998, SHRI SHIV KUMAR SHASTRI :
SHRI SHARDA NAND :

Will the Minister of EXTERNAL AFFA-
IRS be pleased to state :

(a) whether it is afact that U. A. R. has
given its qualified acceptance to the Ameri-
can peace proposals;
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(b) if so, the stjpulations made by U.A.R.;
and

(¢) the reaction of the Government of
India ‘thereto and-its role ‘in bringing the
Arab nations to the negotiating table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government of the U. A.R. has accepted
without qualifications, the new U. S. propo-
sals requiring a 90-day cease-fire and the
reactivisation of the efforis of Ambassador
Jarring to bring about a just and lasting peace
in the region in terms of the U. N. Security
Council Resolution of November 22, 1967.

(b) Does not arise.

(©) Th-. Government of India welcomes
the recent steps taken for the relaxation of
tension in West Asja. Ambassador Jarring
is currently in touch with the parties to the
conflict and Government cf India support his
efforts to obtain their agreement to translate
into practical terms the provisions of the
November 1967 Security Council Resolution
which in Government cf India’s view is
essential for the establishment of a just and
lasting peace in West Asia.

Producti of Pl H
Power Plants

in Atomic

3999. SHRI D. N. PATODIA : Will the
Prime Minister be pleased 1o state :

(a) whether it isafact that Tarapur Ato~
mic Plant and the Rana Pratap Sagar Power
Plant are capable of producing 400 kilograms
of plutonium and the Kalpakem Plant another
200 kilograms of plutonium; and

(b) whether from those, India can produce
at least 60 plutonium bombs of the Hiroshima
type ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) : (a) The
Tarapur Atomic Power Station is expected to
produce atout 115 kg of plutonium per annum.

The two units of the Rajasthan Atomic Power
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Station will together be capabte of producing
annually about 180 kg and one unit of the
Madras Atomic Power Station about 90 kg.

i ¢
(b) The use of plutonium for bombs
depends on its isotopi position. We have
commitment that the plutonium produced at
a Tarapur and Rajasthan will be used only for
peaceful purposes. Both the power plants are
under bilateral safeguards. The policy of the
Government of Jndia to develop atomic ener-
gy for peageful purposes- @nly has been

declared in-the House oa .various occasiens.

West German Curb on Indians ;

400. SHRI D. N. PATODIA :
SHRI R. BARUA :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

{a) whether it is a fact that the ‘West Ger-
many has imposed curbs on the Indian
tourists;

(b) if so, the nature thereof;

(c) whether other European countries have
also imposed such restrictions; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR! SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not aries.

(c) and (d) Acting on some reports that
some West European countries had imposed
such curbs on visitors from India, Govern-
ment had taken up the matter with the
countries concerned. Government have now
received assurances from these countries that
Indian nationals visiting them for the purpose
of tourism are not treated differently from
tourists coming from other countries.

Import of Naptha
4001. SHRI D. N. PATODIA : Will the
Minister of FOREIGN TRADE be pleased to
state :
(a) whether it is a fact that Government

are considering @ scheme to allow import of
Naptha under the export promotion scheme;
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(b) if so, whether any decision has been
taken in this regard; and

(qi if 5o, the details thereof ?

THE “ DEPUTY MINISTER IN THE
'MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

.

(b) and (c) Do not arise.

- -“Reported West Gérman Meral and

4002 SHRI D. N. PAFODIA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state : .

(a) whether Government’s attention has
been drawn to the news item appearing in
Patriot, dated May 8, 1970 that West Ger-
many has agreed to give moral and material
support to .rebel Nagas;

(b) whether Government have tried (o
.ve'rif 'y the verasity of the news item; and

(c) if so, the details of the findings ?

THE DEPUTY MINISTER  IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) and (c) Government have made enqui-
ries. There is no truth whatsoever in the
report.

Price of Rayon Yarn

4004. SHRI MANGALATHUMADAM :
Will the Minister of FOREIGN TRADE be
pleased to state;

(a) whether the report of the Traiff
Commission on the price of rayon yarn has
been submitted to Government;

(b) if so,the important findings of the
report; and

(c) whether Government have seen the
reported statement Of the Chairman of the
Travancore Rayons for giving relief to small
Rayon spinners in the country ?

AUGUST 26, 1970,

Written Answers 84

THE DEPUTY MINISTER. IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes. Sir.

{b) The Report of the Tariff Commission
is under consideration and as soon as deci-
sions on the recommendations contained
therein are taken, the Report and Govern-
ment’s Resolution thereon will be laid on the
Table of the House.

(c) No, Sir.

Profitability of Tea Companies

4005. SHRI R. K. AMIN : Will the Minis-
ter of FOREIGN TRADE be pleased to state :

(a) whether attention of Government has
been invited toa report in the ‘“‘Economic
Times” of the 22nd May, 1970 saying that the
profitability of Tea Companies has conside-
rably dwindled during the last 3~4 years; and

(b) if so, the reaciion of Government in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Yes, Sir.

(b) The profitability of tea plantation
companijes compiled on the basis of balance
sheets of selected companies relating to 3 years
1965-66 to 196768 “has not dwindled. In the
absence of any data for the subsequent periods,
it is difficult to state whether the trend in
profitability is being maintained or not.

Policy for distribution for Wool

4006. SHRI SHASHI BHUSHAN : Will
the Minister of FOREIGN TRADE be pleased
to refer to the reply given to Unstarred Ques-
tion No.403 on the 29th July, 1970 and
state :

(a) the provisions in the policy for distri-
buting wool to the actual user hosiery manu-
facturers who had no past consumption during
the period from April, 1956 to October, 1959;

(b) the names of those 61 firms in Hima-
chal Pradesh to whom this sum of Rs. 6,10,000
was distributed;
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(c) the reasons for which on the spot in-
vestigation of the existence of machinery and
utilisation of raw material was not conducted
by the Textile Commissioner prior to sanc-
tioning of wool quota to them; and

(d) whether it has been ascertained from
the Director of Industries, Himachal Pradesh
about the existence of hosiery machineries
and utilisation of raw material in respect of
Shri Raj Kumar Soni ?

THE DEPUTY MINISTER IN THE
M] NISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (d). As indicated
earlier, the general policy followed for allo-
cation of raw wool to actual users in hosiery
sector does provide for ad-hoc allocations af
limited quantities not related to past consump-
tion during the basic period. A special alloca-
tion of Rs. 6,10,000 has been made during
the period October 1969 to March, 1970 to
the Himachal Pradesh Mining and Industrial
Development Corporation, an enterprise of
the Himachal Pradesh Government to meet
the special needs of the hosiery units in the
State. Since the allocation is being made to
a public sector undertaking of the State
Government, it is incumbent on them to
undertake necessary verification. According
to information received, iavestigation on the
majority of units has already been made.

The Corporation has not so far made any
actual allocation to these units; necessary
material will be released only after the requi-
red verification in respect of all units is comp-
lete. The State Government have confirmed
that no hosiery unit is registered in the name
of Shri R, K. Soni.

Industrialist owning maximum number
of Powerlooms

4007. SHRI SHASHI BHUSHAN : Will
the Minister of FOREIGN TRADE be pleased
to refer to the reply given to Unstarred Ques-
tion No. 404 on the 29th July, 1970 and state :

(a) the total number of powerlooms in
the country;

(b) the highest number of powerlooms
owned by one Industrialist along with the
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number of powerlooms and the name and
address of the industrialist;

(c) the date on which the Industrialist as
referred to in part (b) above purchased the
powerlooms and also the number of power-
looms purchased at one time;

(d) the quota of wool allocated to .ach of
the industrialists having powerlooms; and

(e) whether before allocating the quota,
Government ensures that such powerlooms are
actually in existence ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) to (¢). The information
is being collected and will be laid on the
Table of the House shortly.

Central Commiittee for Coordination of
Rural Develop and Employ

4008. SHRI BENI SHANKER SHARMA :
Will the PRIME MINISTER' be pleased to
state :

(a) whether it is a fact that a Central
Committee for Coordination of Rural Deve-
lopment and Employment has been™ set up by
the Government of India;

(b) if so, the main objects of the Commi-
ttee;

(c) in how many States similar committees
have been set up; and

(d) reactions, if any, of the State Govern-
ments for setting up of the Committee ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMA1I INDIRA GANDHI): (a) Yes,
Sir.

(b) The Committee will concern itself
with the formulation and review of the prog-
ress of the following programmes, ensure their
coordination at all appropriate stages and
arrange for their evaluation at suitable inter-
vals :—

(i) Establishment of Small Farmers
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Development Agencies for poten-
tially viable farmers.

(ii) Establishment of similar agencies
for sub-marginal farmers, agricul-
tural labour and rural artisans.

(iii) Dry-land farming projects.

(iv) Non-Plan project for intergrated
rural works etc. in chornically dro-
ught effected areas.

(c) and (d). All the State Governments
with whom discussions have been held have
reacted favourably to the setting up of State
level Committees for reviewing and coordina-
ting the prog for develop of small
farmers, ‘marginal farmers and agricultural
labour. According to information available so
far such committees have been set upin
Madhya Pradesh, Gujarat and Kerala.

It is also expected that states in which the
programmes of rural works in drought prone
areas are taken up will set up State level
commiftees to guide, plan and review the
work.

Purchase of Liquor by 18th Panjab
Regi: from M Tilksons

4009, SHRI SURAJ BHAN : Will the
Minister of DEFENCE be pleased 10 refer to
the reply given in respect of Unstarred
Question No. 3434 dated the 18th March.
1970 and state :

(a) the quantity of liquor purchased by
the 18th Punjab Regiment from Messrs. Tilk-
sons, while the unit was at Gurdaspur
(Punjab) and at what rate;

(b) whether ihe said liquor was purchased
on a licence; if so, the licence number and the
date on which licence number and the date
on which licence was issued by the Deputy
Commissioner, Gurdaspur;

(c) in case the liquor was purchased with-
out ary licence, what action has been taken
or is proposed to be taken against the officer
commanding for this serious lapse; and

(d) in case the quantity of the liquor

purchased is not substantial which can accrue
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profit justifying the presentation of a costly
trophy by Messrs. Tilksons, and whether
Government will hold enquiry into this
deal ?

THE MINISTER OF STATE I[N THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) to
(d). The information is being collected and
will be laid on the Table of the House.

Cambodian Opposition to Reactivisation
of International Control Commission

4010. DR. M. SANTOSHAM : Will the
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Cambodian Prime Minis-
ter recently opposed the reactivising of the
International Control Commission; and

(b) if so, reaction of the Government of
India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY, OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government of India have no such infor-
mation.

(b) Does not arise.
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Increase in Number of Officers
in Armed Forces

40i3. SHRI PREM CHAND VERMA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether itisa fact that the appoint-
ment of Officers have increased rapidly in the
Armed Force s during the last 10 years;

(b) whether there has been proportionate
increase in the number of staff working under
them;

(c) the number of officers {Gazetted) and
other ranks in 1960 and the number thereof
at present; and
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(d) whethcr Government are proposing to
increase the number still further during next
year; if so, the details of the proposal there-
of ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). As there
has been an expansion of our Armed Forces
to meet the requirements of the security of
the country there has been a large increase in
the number of officers and other ranks during
the last 10 years.

(¢) and (d). Itwill not be in the public
interest to disclose these details.

Trade through S. T. C.

4014. SHRI PREM CHAND VERMA :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) how much worth of goods were expor-
ted by the State Tarding Corporation during
1968-69 and 1969-70 and which were the major
items of exports during these years; and

(b) the concrete steps being taken by
Government so that the export and import as
far as possible are undertaken in the public
sector ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK; : (a) and (b). A statement
is laid on the Table of the House. [Placed in
Library. see No. LT. 4064-70]

e :

Reorg of § graphers’ Service

in the Armed Forces Heuiqu-mr

4015. SHRI K. LAKKAPPA : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that the Steno-
graphers’ Service in the Armed Forces Head-
quarter has becn reorganised as required under
his Ministry's letter No. 97313/CAO/DPC/
490/S/D (Est. 1/Gp. 1) dated 2nd July, 1970
addressed to the Chief Administrative Officer;

(b) if not, the reasons for the delay; and

(c) the date by which it will be reorgani-
sed ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE  (SHRI
NARENDRA SINGH MAHIDA) : (a) to
(c). Government sanction has issued reorga-
nising the Armed Forces Headquarters
Stenographers Service. Revised Rccruitment
Rules are being drawn up in consultation with
the Ministry of Home Affairs and the Union
Public Szrvice Commission. Efforts are being
made to finalise the rules expeditiously.

Agreement Between India and USSR in
the Nuclear Field

4016. SHRI BHOGENDRA JHA : Will
the PRIME MINISTER be pleased to refer
to the reply given to Unstarred Question No.
511 on the 29th July, 1970 and state :

(a) whether consideratian of the details
of the implementation of the agreement has
since been completed; if so, details thereof;
and

(b) by which time it is expected to begin
industrial and other uses of nuclear energy on
an appreciable scale and what are the details
of the estimate ?

THE PRIME MINISTER, MINISTER OF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) : (a)
No, Sir.

(b) Does not arise.

Representation received from Flood
Control Wing of Embankment and
Drainage Department of Dhimajee

and North Lakhimpur, Assam

4017. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND POWER
be pleased to refer to the reply given Unstarred
Question No. 586 on the 29th July, 1970 and
state :

() v hether comments of the Government
of Assam have, since been rcceived; and

(b) if so, the details thereof and action
taken thereon ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). The Government of Assam have
informed that one.of their senior officials is
conducting an inquiry into the matter.
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Raising of Bengal Regiment

4019. SHRI SAMAR GUHA : Will the
Minister of DEFENCE be pleased to state :

(a) whether names of regiments like
Kumaon Regiment, Punjab Regiment, Rajput
Regiment, Jat Regiment, Gurkha Regiment,
Dogra Regiment, Sikh Regiment etc. are
identified with rcgion, caste community, and
religion; and
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(b) if so, the reason for refusal to reorga-
nise Bengali Regiment which was demolished
by the British Government for its patriotic
activities ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) As explained on
5.8.70 in reply to Starred Question No. 212,
these names and cerfain class-Composition in
the regiments have been allowed to continue
due to historical reasons and on grounds of
tradition. Despite their names certain per cent
of recguitment it some of these regiments has
been thrown open to persons belenging to
other regions and castes.

(b) In this connection, a reference is
invited to the reply given on 24.4.68 to the
Hon’ble Member’s starred question No. 1427.

Spare Parts for Soviet Weapons

4020. SHRI SRADHAKAR SUPAKAR :
SHRI S. KUNDU :

Will the Ministcr of DEFENCE be plea-
sed to state :

(a) whether the allegation that thcre are
not sufficient spare parts of wcapons and
military equipment supplied to India by the
USSR is correct, and

(b) the steps taken by Government to
make the country self -sufficient in spare
parts ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) : No difficulty is ex-
perienced in the procurcment of spare parts
for weapons and equipment supplied to
India by USSR; there have been some delays
and these are no more than in the case of pro-
curement of spares from other countries. The
actual availability of spare parts for these
equipment in India is considered not unsatis~
factory. -

(b) While importing any item or resorting
to its indigenous production, considerations of
economy and cost-effectiveness are kept in
view. As we are still dependent on foreign
sources for raw materials for producing many
of the spares, where an item is produced
indigenously sufficient quantitics of raw mate-
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rials are imported as a stockpile, The indige-
nous production of spares for many of the
imported equipments has been taken up by
the Department of Defence Supplies and
some items have already been productionised,

Collecting of Intelligence by Agents for
Passing Over to Fi nei;n Powers

4021. DR.SUHSHILA NAYAR : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that there have been
agents who are cngaged in collecting intelli-
gence about security arrangements and pass
9n to the foreign powers; and

(b) if so, whether the Government will
take any suitable action and tighten up secu-
rity to counter their attempts ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b) : Govern-
ment are aware of the attempts by agents of
foreign powers to collect intelligence on mat-
ters affecting our security. Steps have been
taken to guard against such attempts,

Defence Institute of Works Study
Landour (Mussoorie)

4022. SHRI VIKRAM CHAND MAHA-
JAN : Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Estimates
Committec in its 1967-68 Report (Para -48) had
recommended that the Defence Institute of
Works Study, Landour (Mossoorie) should be
shifted out;

(b) if so, whether Government has accep-
ted recommendations in this regard and if
so, the steps being taken to implement t;
and

(c) if not, the reasons thereof ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SEIHI) : (a) Yes.
Sir.

(b) and (c) : The Government have consi-
dered the question of relocation of the Institute
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at an alternative sitc several times since the
recommendations of the Estimates Committee
were made.

1t was decided to pend the proposal in
view of the drive for economy in the expendi-
ture, non-availability of suitable location for
the Institule and the necessity for aiternative
use for the buildings now occupied by the
Institute.

With the creation of the Institute of
Defence Management at Secunderabad, the
transfer of control of the Defence Institute
of Work Study, Landour Cantt. (Mussooric)
to this Institution is under consideration,
during which the question of re-location of
DIWS will be decided.

Import of Cotton

4023. SHRI LATAFAT ALI KHAN :
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) the total foreign cxchange carned by
cotton textile industry in the last there

years; and

(b) the value of cotton import in the last
three years ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK (a) (In crores of rupees)

196768 196869 196970
110-21* 123-44% 141-75*
*inclusive of exports of raw cotton
(b) 83-48 9018 82:78

Ban Imposed by Ceylon Government on
Import of Tamil Magazines in Ceylon

4024. SHRI DEVINDER  SINGH
GARCHA : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) whether it is a fact that the Govern-
inent of Ceylon propose 1o ban the import
of Tamil Magazines from South India;

(b) if so, whether Gnvernment have
ascertained the reasons therefor;

~AUGUST 26, 1970

Written Answers 96

(c) the amount of foreign exchange likely
to be lost on this account ?

THE DEPUTY MINISTER IN THE
MINISTRY FOREIGN TRADE (SHRI RAM
SEWAK) : (a) and (b): There have been
press reports that Ceylon is likely to ban
import of Indian Magagines, mostly Tamil
and Malayalam, in order to save foreign
exchange. While no such ban has so far been
imposed. Government of Ceylon have suspen-
ded imports under Open General Licence,
which covers a-humber of “items including
magazines.

(c) In view of the position explained in
réply to parts (a) and (b). it is not possible,
at percent to assess likely losses.

Rejection of Soviet offex to supply a
Plant for the Production of Shoes

4025. SHRI DEVINDER SINGH
GARCHA : Wili the Minister of FOREIGN
TRADE be pléased to state the ground on
which Soviet offer to supply a whole plant
with a capacity to produce two million pairs
of shoes annually was rejected by Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : The question of obtaining
technical assistance for modernisation of the
publc sector factory ziv., TAFCO manufactu-
ring shoes is still under consideration.

Buddhist Conference for Vietnam Issue

4026. SHRI V. NARASIMHA RAO :
Will the Minister of EXTERNAL AFFAIRS
be pleased to siate @

(a) whether the Buddhist Action Committee
has urged Government to take the initiative
in calling a conference of all Buddhist coun-
tries in South-East Asia to find a solution to
the Vietnam problem; and

(b) if so, the reaction of Government
thereto ?

*THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir. ‘
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(b) Does not arise.

afaqr-afon aty & fag e

4027. st Ifxwr wa1T : F47 faard
aqr faga wol 7g @@ A FO FO
fe

(%) #ar a@R #1 qar § & afwar-
aftm afy & fag qrdfer sSeem a@r
FT 2'50 57g &qT F faar aav ;

(&) Far T gl ¥ 39 1970-71
# arg freaw & fau SaT 92w a@R A
2503 wu avdfen fed § aur S@e
Ry R Fmafa § § 70 arg w9
afar-afaar afg 92 &= 5@ % oo a7
&, fog saf @ X g wfafean w6
fears &;

() #a1 IWR RW FEFR I afy
& fag & gy 2 AT 50 A
&gt A aifafc agraar St §; %

(w) afggf, & sw9x F°@ aTFR
¥ Fa1 wfafwar § ?

faang qut faga Aawa A gowa
(> fagvaz wew) : (F) ¥ (7). SR
T G @A da 6y M @A
TEAT F qqwie afen afen atg
9T 2'58 FUT TC TN FT AgAE & 1
foorae, 1969 ¥ SET Rw q@R A
ag frhan s1af &1 qar afean afan
dg T AEgEqw 44l W, AT § FEl
F AT W@ & fg 3 A T A
faiq @graar #hft f o & &w
A fear o @ FuifE  ave-fagaor et
F wraiafs aea Asar & afeafaa sv
AT § CF HT F €T F FEAT 9290 2,
o3 fau a1a agraar fedt fadg e

BHADRA 4, 1892 (SAKA)

Written Answers 98

¥ N fomr -t A agaml & &9
H & T &1 USq T @1 fhar enw
9T U A AFEFAT H1 fe@TH o
3T FIA FI cageadr g |

1970-71 & XA d9AT AET J
ST N3 # avg fadawr & fag 105 s
WY F AT F1 FFT 2 FAS WY 7
fear fomd afwar sfav ale & fag 70
are U F1 995 aa afteay o mies
R | TT aTFR 59 S+ § 9g90 TG &
X Qg frar 5 afenr fcay afa
# fag 1% wfw gas dem & S
Fifes a1 a¥ #7 ar ofeaq oy aga-
qui @At oo agmage #3 faar
g1 AT WA SF W 9y W
AR w

Reopening of the Foreign Cultural
Centres

4028. SHRI SITARAM KESRI : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Government have decided to
permit reopening of the foreign cultural
centres that were closed in May last; and

(b) if so, the reasons for the revision of
the earlier decision ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a) and
(b) : The position has been explained while
answering Starred Question No. 388 on 12th
August, 1970.

Indians being Asked to Quit Africa

4029. SHRI D. AMAT : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state :

(a) whether it isa fact that in more than
one country of Africa, Indians are being asked
to quit;
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(b) if so, the reasons therefor and the

names of such countries; and

(c) the steps Government proposc to take
in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Some countries of Africa likely Kenya,
Uganda, Tanjania, Malawi, Ghana etc. have
recently undertaken in varying degrees cer-
tain legislative and other measures to restrict
the role of non-nationals in trade, business
and employment in those countries in order
to give preference in thesc fields to their own
nationals. These es, taken in pur
of the policy of Africanisation, affect all non-
citizens, including persons of Indian origin,
irrespective of their nationality or ethnic origin.
Many of those non-citizens whose livelihood
has been affected by these measures have been
obliged to leave these countries.

(c) The national Governments concerned
have takea these measures in the exercise of
their sovereign right. The majority of persons
of Indian origin affected are British passport-
holders, and the Government of India have
repeatedly impressed upon the British
Government that the welfare of these persons
is clearly their responsibility.

The Government of India have decided to
accord those affected persons of Indian origin
wishing to come to India for permanent
settelement from East Africa liberal customs
and import trade control concessions.

Home Ministry’s Report on Soviet Trade
Mission Office Buildings in Bombay

4030. SHRI S. K. TAPLRIAH : Will the
Minister of EXTERNAL AFFAIRS be plea-
sed to state :

(a) whether a report of thc Ministry of
Home Affeirs submitted to his Ministry rega-
rding the mysteriously coming up of a
Russian Trade Mission Building in Bombay
just opposite the Chief Minister’s residence
has since been considered;

(b) the reasons for rejecting the request
of the Soviet Embassy to open a trade mission
in that building; and
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(c) whether the Soviet Embassy have sub-
mitted reasons for constructing of this nature
in the populated area of Bombay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir. There was an exchangz of correspon-
dence with the Home Ministry on this sub-
Ject.

(b) The request of the Embassy of the
U. 8. S. R. has not been rejected.

(c) The lcase of the site and the construc-
tion of the building do not conflict with
our laws and the cstablished diplomatic
norms.

Defence Minister’s Statement regarding
India’s Position to repel Sino-Pak Attack

4031. SHRI RABI RAY : Will the
Minister of DEFENCE be pleased to state :

(a) whether it is a fact that he has said in
Ranchi on the 2nd August, 1970 that India
was now in a position to repel Sino-Pak
attack;

(b) if so ihe details thercof; and

(c) what concrete steps Government have
taken to preparc the country’s Armed Forces
to repel such an attack and the details therc-
of ?

THE MINISTER OF DEFENCE (SHR1
JAGJIIWAN RAM) : (a) and (b). To a
question at a Press Conference whether we
are prepared to defend ourselves against a
joint attack by Pakistan and China, the
Minister of Defence replied that we bave
continuously to be prepared for it.

(¢) Our defence preparedness takes tnto
account the nature of threats which confront
the country.

Mobilising World Opinion Against Arms
Supply to South Africa

4032. SHRI RABI RAY :

SHRI BEDABRATA BARUA :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :
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{a) whether itis a fact that the Govern-
ment of India have taken initiative to contact
Zambia and Tanzania to marshal world opi-
nion against the British Government’s deci-
sion to resume arms sales to South Africa;
and

(b) if so, what specific steps the Govern-
ment have taken to start bilateral talks with
East African countries in this connection and
the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Most Commonwealth countries, and indeed
opinion the world over, share the anxieties of
the Government of India on the question of
Britain resuming the sale of armsto South
Africa. The Government of India have been
in touch with Commonwealth countries: inclu-
ding Zambia and Tanzania, on the issue.

(b) It is the general consensus that the
matter should be discussed at forums like the
OAU and the non-aligned conference. The
Government of India are, therefore, prepar-
ing to discuss the issue at the forthcoming
Non-aligned Summit Conference due to be
held in Lusaka.

Raising the Issue of Arms Supply to
Africa at Non-Aligned Summit
Conference

4033. SHRI RABI RAY : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether it is a fact that India has deci-
ded to join the non-aligned countries at their
forthcoming conference at Lusaka;

(b) if so, whether it is also a fact that the
Government of India have decided to raise
the issue of resumption of arms supply by
Great Britain to South Africa; and

(c) what steps the Government have taken
from now on to mobilise the opinion of these
countries against Britain’s supply of Arms to
South Africa ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH): (a) Yes.
Sir.

(b) and (c). India is totally opposed to
the supply of arms to South Africa. India is
intouch and will cooperate with all like-
minded States in dealing with the situation.

Export of Skins

4034, SHRI BANSH NARAIN SINGH :
Will the Minister of FOREIGN TRADE be

pleased to state :

(a) whether it is a fact that fixation of
quota for exporting skin from India to other
countries has adversely affected the exports;

(b) whether it is also a factthat this has
been done to give benfit to some favourite
leading exporters who have monopolised this
trade, if so the reasons therefor;

(c) whether it is also a fact that the export
of this item is now made mainly to USSR;
whereas the exports of this item used to be
made to hard currency areas previously; and,

(d) whether Government propose to re-
vise their decision in the matter ?

THE DEPUTY MININSTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) to (d). In order to earn higher unit
value on export of leathers it was decided in
1959 to introduce Quota Restriction on export
of raw goat skins. The policy of gradual
reduction of export quota had the effect of
smooth switching over of exports from raw
to tanned skins. For the year 1970, the
quota has been fixed at 15% of the estab-
lished shipper’s best year’s exports and by
1973-74 exports of raw skins are likely to be
completely stopped.

USSR'’S offtake of raw skins had been 48%
and 62% of total exports of raw skins during
1968-69 and 1969-1970 respectively.

NEFA Shown as Chinese Territory in
Soviet Map

4035, SHRI BANSH NARAIN SINGH :
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Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) in how many cases Government of
India pointed out to the Soviet Government
regarding showing some parts of Indian terri-
tory as Chinese during the last three years;

(b) the reply of the Soviet Government
on each case;

(c) whether itis a fact that NEFA has
been shown as Chinese territory in the Soviet
encyclopedia published recently; and

(d) if so, what action was taken by
Government on this issue.

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
During the last three years the Government
of India have pointed out to the Soviet
Government inaccuracies in their maps on
more than ten occasions.

(b) Till recently their reply had always
been that these were old maps and that they
were looking into this matter keeping in
view our representations. When the issue was
recently raised with them, t he Soviet authori-
ties told us that this was a matter which was
dealt within a technical manner by their
cartographers and specialists. This did not,
they assured us, have any political signifi-
cance. They have further told us that the
Soviet Union completely respects India’s
territorial integrity and that wrong depiction
of boundaries in such maps did not in any
way affect or reflect Soviet Government’s
understanding of and respect for India’s
frontiers.

(c) Yes, Sir.

(d) This inaccuracy was brought to the
notice of the Soviet Foreign Office on 22nd
June, 1970 by our Embassy in Moscow.

fardwil & feanr wreaty TrwgaraTEl §
IoR g T W AT
4036. =t TwTATT WA
=it WA A A
Fa7 AAfw-wr §d) 78 T A IO
wa .
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Reopening of A ican Cultural
Centres

4037. SHRI RAM AVTAR SHARMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether it isafact that Government
have sounded the U.S. A, Embassy to re-
open the American Cultural centres.

(b) if so, the reasons therefor;

(c) the conditions laid down by Govern-
ment to regulate the functioning of all foreign
cultural centres in the country; and

(d) the reactionof U. S.A.and U. S.S. R.
Governments to the scheme of the Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir. The position was explained while ans-
wering Starred Question No. 388 on 12th
August, 1970.

(b) Does not arise,

(c) The matter is still under consideration
of Government.
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(d) Does not arise.
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D d for a Sep Water Re
Ministry by Rajasthan Engineers

4042. SHRI K. M. MADHUKAR : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether it is a fact that the Conference
of the Irrigation Engineers of Rajasthan has
voiced the demand for a separaie Ministry
for Water Resources; and

(b) if so, the resason for this demand ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [RRIGATION ANO POWER
(SHRI SIDDHESHWAR PRASAD) : (a)
and (b) : Press Reports have been seen to the
effect that a Conference of the Irrigation
Engincers of Rajasthan have voiced the
demnd for a separatc Ministry of Water
Resources. No official intimation has been
received to this effect from the Rajasthan
Government.

At the Central level, the co-ordination Of
water rcsources development all over the
country. is being done at present by the Minis-
try of [rrigation and Power. The water resour-
ces of Rajasthan are relatively meagre and
the State has to depend on other States for a
large part of its water requirements for irriga-
tion. The needs of Rajasthan are recognised
and all possible efforts have been made in the
past and continue to be made by the Ministry
of IrTigation and Power to meet the require-
ments of Rajasthan by transferring water from
other States to the extent possible. In the
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circumstances, it is felt that there is no need
for any scparate Ministry of Watcr Resources
to cater to the needs of Rajasthan.

Export of Ore through Paradeep Port

4043. SHRI S. KUNDU : Will the Minis-
ter of FOREIGN TRADE bc pleased to
state :

(a) how many tonnes of ore will be cxpor-
ted to Japan, Rumania and other - countrics
from Paradecp Port during the years 1970-71
o 1974-75;

(b) whether Minerals and Metals Trading
Corporation was asked rccently by the Rail-
way Administration to give a projection of
orc traffic that is likely to originatc in the
areas: where Talchcr-Bimalgarh-Koira-Bans-
pan railway link in Orissa is being surveyed
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and which will be transported to and from
Paradeep port;

(c) if so, what is thc quantity of ore which
will be transported and/or exported to apnd
from Paradeep port and whether any figure
has becn submitted to the Railway, if sc, the
details thereof; and

(d) whether in this matter the Mines
Department of Orissa Government has becen
consulted; and, if so, what ‘s their view in
this matter ?

THE DEPUTY- MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Following quantities of
iron ore are likely to be exported to Japan,
Rumania and othcr countries from Paradcep
Port during the years 1970-71 to 1974-75;

Countrics 1970-71 1971-72 1972-73 1973-74 1974-75
Japan 1875 19-50 19:50 2700 30-00
Rumania 7'10 900 900 1000 1000
Others 065 1-50 1-50 300 500
2650 30-00 3000 4000 ;5'00

(b) to (d). In,connection with the traffic  to statc :

survey for thc proposc rail link between
Talcher—Bimalgarh with extenstion to Koira—
Banspani, the railway authnrities have been
collecting infecrmation from various sources
including the MMTC regarding the possibili-
ties of export of ore from the areas to be opened
up by the proposed railway line through the
Paradeep Port. The proposed alignment being
surveyed will cover the existing mines as well
as the Malangtoli-Khandadhar blocks in
Orissa. MMTC proposes to furnish their
views in the matter to the Mimstry of Rail-
ways after completing their study of the
Report of the GSI (now received) on the
Malangtoli Deposits in consultation with the
concerned Government/State Departments.

_ Promotion List of Superintendents
B/R Grade II as maintained by Chief
Engi s Wi C d, Simla

4044, SHRI SHRI CHAND GOYAL:
Will the Minister of DEFENCE be pleased

(a) whether the Chief Enginecr, Western
Command, Simla, maintains a promotion list
of Superintendents B/R Grade III for his
command;

(b) the qualifications necessary for eligibi-
lity for ecntry in the promotion list;

(c) whether the seniority in the promo-
tion list is fixed according to date of appoint-
ment or the date of passing the departmental
examination;

(d)y the criteria and rules governing the
above promotion and if so, whethter a copy
of the same will be placed on the Table of
the House;

(e) whether some names have been remo-
ved trom the promotion list of those who
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were in the list ever since 196§; and

(f) if so, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MEHIDA) : (a) There is no
grade of Superintendent B/R Grade III in the
MES. Presumably, the reference is to Supe-
rintendents B/R Grade 1I. The Chief Engineer,
Western Command, maintains a Select List
for promotion of Superintendents B/R Grade I1
to Superintendents B/R Grade L.

(b) and (d). The qualifications neccssary
for the promotion of Superintendent B/R Gde.
1I to Superintendent B/R Gde. I are indicated
in column 10 of the Recruitment Rulcs, a
copy of which is laid on the Tablec of the
House. [Placed in library. Sl. No. LT-1065/
70.]

(¢) Seniority is fixed according to the date
of appointment.

(¢) and (f). The information is being
collected and will be laid on the Table of the
House.

Indo-North Korean Trade

4045, SHRI SHRI CHAND GOYAL :
SHRI YAIJNA DATT SHARMA :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) the total amount of tradc between
India and North Korea at the ¢nd of June,
1970;

(b) the main items of exports and imports;
and

(c) the steps taken or contcmplated to in-
crcase the trade ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK): (a) The volume of trade
between India and DPRK from June, 1970 to
30th June, 70 is Rs. 21 lakhs only.

(b) the only item exported from India
was High Specd Diesel Oil (Rs. 21 Jakhs).
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No item was imported from DPRK during
this period.

(c) During the recent official trade talks
certain items have been identified. Efforts
are being made to develop contacts at the level
of enterprises at both ends to facilitate export/
import business.
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Setting up an Explosive Berth at
Cochin Port

4048. SHRI P. C. ADICHAN : Will the
Minister of DEFENCE be pleased to state :

(a) whether Government have recently set
up an explosive berth at Cochin Port;

(b) if so, whether Government are aware
that due to the existence of the explosives
berth in Cochin Port,a number of shipping
companies have stopped calling at the Port;
and

(c) whether Government have received
any representations for shifting of the berth
from Cochin ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) No explosive
berth has been set up recently at Cochin Port
by Government.

(b) and (c). Do not arise.

Reopening of Textile Mills in Tamil
Nadu

4049. SHRI P. ADICHAN: Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the number of textile mills in the
Coimbatore District of Tamil Nadu, which
have been reopened after the constitution of
National Textile Corporation;

(b) the number of persons employed in
those mills;

(b) the number of mills which are yet to
be reopened and the approximate number of
persons still unemployed; and
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(d) the time by when
reopencd ?

they will be

THE DEPUTY MINISTER IN THE
MINISTERY OF FOREIGN TRADE (SHRI
RAM SEOAK): (a) Six mills out of eight
which were lying closed at the time of the
constitution of the Nation Textile Corporation
(i.e. 1. 4, 1968) have reopened since
then.

(b) About 5, 300,

(c) and (d). As at the cad of June, 1970,
four mills in the Coimbatore District were
lying closed affecting about 2,500 workers.
Two of these mills have been ordered to be
wound up, whlie one mill has not been
considered suitable for being taken over by
Government under the Industries (Develop-
ment and Regulation Act) as it is of uneconomic
size having obsolete machinery. The question
of taking over the management of the
remaining mill under thc Act mentioned
above, is under consideration.

Export of ferrous scrap

4050, SHRI P. L. BARUPAL : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether according to the findings of
Report on Ferrous Scrap in India prepared
by the Metal Scrap Trade Corporation, Limi-
ted, the surplus scrap that can be exported
from the country during 1969-70 will be of
the order of 16, 45,000 tons; and

(b) the quantity out of the above surplus
exported during 1969-70 ?

THE DEPUTY MINISTER IN THE
NINISTRY OF FOREIGN TRADE (SHRI
RAm SEWAK) : (a) In the report prepared by
the Metal Scrap Trade Corporation the
quantity of ferrous scrap estimated as surplus
available for export during 1969-70 was 4,
32,000 metric tons.

(a) the total quantity of ferrous scrap ex-
ported during 1969-70 amounted to 4, 17, 301
metric tons.

AUGUST 26, 1970

Written Answers 116

Irregularities commited by Shri R. K.
Soni of Ludhiana

4051. SHRI BABURAO PATEL : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether itis a fact that Raj Kumar
Soni, a businessman of Ludhiana, was found
to be involved in several irregularities like
converting export licences for brassware and
uteusils in to import licence for wool and
synthetic fibre;

(b) if so, the quantity and value of lice-
nces involved in these deals;

(c) the names of persons who are reported
to have abztted him in this racket;

(d) whether it is also a fact that the
Bombay High Court has held the allotment
of raw material import license in the name
his Kabir Woollen Mills for production of
hair beliting yarn as “‘perverse”’; and

(e) if so, the action which Government
propose to take in the matter.

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (e) : The information
to- the extent available is being collected and
will be placed on the Table of the House.

Government’s Soft Attitude Towards
China

4052, SHRI J. B. SINGH : Will tre
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the names of the invitees who
attended the Chinese Reception in New
Delhi recently were not noted this years as was
being done in previous years; and

(b) if 8o, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (8) No,
Sir. :
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(b) Because such measures are not consi-
dered necessary.

Shortage of Supply of Coal to DESU

4053. SHRI CHANDRA SHEKHER
SINGH : Wil the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Delhi Electric Supply
Undertaking is facing acute shortage of coal
for iis various generating plants;

(b) if so, the reasons for the shortage; and

(c) the steps taken to ensure adequate
supply of coal to the Undertaking ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) No, Sir.

(b) and (c). Do not arise.

Talks with Soviet Deputy Foreign
Minister Regarding Peaceful Settlement of
Indo-China Problem

4054. SHRI CHANDRA SHEKHER
SINGH : Will the Minister of EXTERNAL
AFFAIRS be pleased tc state :

(a) whether he discussed about the Soviet
initiative for hclding an International Con-
ference for peaceful settlement of the prob-
lems of Indo-China with the Soviet Deputy
Foreign Minister during his recent visit to
India; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). This information has already been fur-
nished to the House in answer to Starred
Question No. 222 on the 5th August, 1970.

Persons Killed in Ambush by Naga
Hostiles in Rangama of Nagaland

4055. Will the Minister of DEFENCE
be pleased to state @ oo
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(a) whether an officer and several jawans
were ambushed by Naga hostiles in the
Rangama area of Nagaland in May, 1970;

(b) the total number of persons actually
killed in this operation;

(c) whether four bodies have been reco-
vered again in addition to those killed on the
spot;

(d) the location from where these bodies
were recovered, the conditions of the bodies
and the date on which they were recovered;
and

(e) whether a report regarding this reco-
very as appearing in the Statesman of 20th
May, 1970 has been brought to the notice of
the Government ?

THE MINISTER OF STATE IN THB
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) Security
Forces suffered no casualties in any ambush
in Nagaland during May 1970,

(b) to (d). Do not arise.
() Yes, Sir. Butthe report is not correct.
Conversion of Foreign Exchange by

North Korean Embassy for Adverti
to Newspapers in India

4056. SHRI YAJNA DATT SHARMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the total or approximate amount sp ent
so far, upto 25th July, 1970, by the North
Korean Consulate General in various news-
papers of India, for advertisements which
they have published for giving publicity to
their premier Kim Sung; and

(b) whether this amount was officially con -
verted in India from Foreign exchange they
received from their home Government in

Pyongyang ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS

"(SHRI SURENDRA PAL SINGH) : (a) and
'(b). Government are ‘not in a position at
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present to state the amount of money spent
on such advertisements or its sour ce.

Newspapers Carrying North Korean
Advertisements

) 4057. SHRI YAJNA DATT SHARMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a} whether Government of India are
aware of the adverti ts in the
Indian newspapers published recently by the
North Korean Consulate General in New
Delhi, giving publicity to the Premier (Kim
II Sung); and

(b) the names and issues the newspapers
in which these advertisements have appear-
ed?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government have noticed several advertise-
ments on the subject.

(b) Some of the issues are :—

1. Hindu 13.12.69
2. The Indian Express 2.2.70
3. The Statesman 52.70
4. The Amrit Bazar Patrika 7.2.70
5. The Indian Express 26.2.70
6. Hindustan Standard 2.3.70
7. Patriot 3.3.70
8. National Herald 113.70
9. The Indian Express 21.3.70
10. Hindustan Standard 28.3.70
11. Natjonal Herald 7.5.70
12. The Indian Express 15.5.70
13. The Tribune 20.5.70
14. Parriot 25.5.70
15. Patriot 5.6.70
16.  Amrit Bazar Patrika 18.6.70
17. Hindustan Standard 19.6.70
18. The Indian Express 24.6.70
19. Patriot 25.6.70
20. Patriot 30.7.70

Warning to North Korean Consul

4058. SHRI YAJNA DATT SHARMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :
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(a) whether it isa fact that recently and
also some time ago,the North Korean Consul
General in New Delhi, was called by his
Ministry and was warned for his various
speeches condemning and abusing friendly
contries to India and thus bringing the cold
war propaganda in the Indian soil; and

(b) if so, the dates and occasions of each
warning given and the reaction of Govern-
ment of India twowards the activities of the
North Korean Consul General ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The Ministry of External Affairs has
from time to time drawn the Consul Gene-
ral’s attention to the impropriety of criticising
cuntries friendly to India.

North Korean Delegation’s Visit to
India

4059. SHRI YAJNA DATT SHARMA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the numbers and nature of the delega-
tions which have visited India from North
Korea officially and unofficially during the
period between Ist January, 1970 and 30th
June, 1970; and

(b) the names and positions of each mem-
ber of the delegations ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
following three unofficial delegations have
visited India from the Democratic People’s
Republlc of Korea during the period Ist
January, 1970 to 30th June, 1970 :

(1) A Tiade Union Delegation, on the
invitation of the All India Trade
Union Congress to attend its 28th
session in Guntur.

(2) A Korea-India Friendship Association
Delegation on the invitation of the
All India Indo-Korean Friendship
Association.
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(3) An Afro-Asian Solidarity Delegation

on the invitation of the Indian Aflro-
Asian Solidarity committee.

(b) (1) Members of the Trade Union
Delegation were @

(i) Mr. Sim Jae Song,
Vice President, Central Council
of General Fedration of Trade
Unions (CCGF) of Korea,
Pyongyang.

(i) Mr. Ik Jong Ki

of C C.G.F. of Korea,
Pyongyang.

(iii) Mr. Rim Yung Jai

of C.C.G.F. of Korea,
Pyongyang.

(2* Members of the Korea-India Friend-
ship Delegation were :

(i) Mr. Jung Seung Gyu.
Direcctor, D.P.R.K. Society for
Cultural Relations with foreign
Countries and Vice-Chairman of

the Korea-India Cultural Society
...... Leader

(i) Mr. Choi Dok,

Korea-India Cultural Society
wessssMember

(iii) Mr. Ju Hyong Sun,

Korea-India Cultural Society
...... Member

(iv) Mr.Kim Yun Taek,

Korea-India Cultural Society
...... Member

(3) Members of the Afro-Asian Soldarity
Delegation were :
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(i) Myong Chan Sun

Chancellor of the Pyongyang

University
...... Leader
(ii) Madame Lee Chong II,
Member of the Executive

Committe of the Afro-Asian
Solidarity Committce

(iii) Mr. Myong Gung Sam,

Secretary of the Afro-Asian
Solidarity Committee

wer s & fod dqe et af faerd
TreTg
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(@) ww & 7t Fear
Russian Basis in Ports of Mauritius

4066. SHRI SHIVA CHANDRA JHA :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the Soviet
Union has established naval bases in the ports
of Mauritius;

(b) if so, the details thereof; and

(c) the reaction of the Indian Government
thereto, from the point of view of security of
the Indian Ocean.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) Gover mment
are not aware of the cstablishment of Soviet
Naval bases in Mauritius.

(b) and (c). Do not arise

of Aggressi
Aggressor

4067. SHRI SHIVA CHANDRA JHA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state ;

U. N. Definiti and the
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(a) whether it is a fact that the United
Nations is considering the various proposals
on the definition of aggression and the aggre-
ssor;

(b) if so, the details thereof; and
(c) India’s reaction to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

Thereis a special Committee set up by
U. N. General Assembly to consider all
aspects of the question of defining aggress-
ion. This Committee was to meet in Geneva
from 13th July 1570 to 14th August. 1970.
India is not represented on this Special
Committee as a member.

(b) and (c). We have not yet received the
Rerport of this Special Committee on the
work of its recent session in Geneva' which
will give the details of the proposals discus-
sed in the Committee. We have asked our
Mission in Geneva to send us this Report
urgently.

Setting Up of an A ic'Plant in Bibar

4068." SHRI SHIVA CHANDRA JHA :
Will the PRIME MINISTER be pleased to
state :

(a) what specific steps are going to be
taken for the Atomic development work in
Bihar during the Fourth Plan period;

(b) whether Government are going to set
up an Atomic Plant in Bihar during the
Fourth Plan period; if so. the details thereof;
if not, the reasons there-for; and

(c) the total amount of money that would
be spent on atomic development and research
work in Bihar in the Fourth Plan period wvis-
a-vis in other States during that period ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHY) : (a) The activities of the Depart-
ment of Atomic Energy in Bihar include pros-
pecting extensively for Uranium, Beryllium and
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Columbium-Tantalum; mining of Uranium
ore and its conversion to Uranium Concen-
trates by the Uranium Corporation of India
Limited at Jaduguda and the development of
a second mine at Narwapahar.

(b) No atomic power plant is contempla-
ted since the region is well endowed with coal
deposits.

(c) The State-wise details of the expendi-
ture on research and development work on
atomic energy have not been worked out as
the benefits from these activities flow to all
States.

Sainik Rest House at Ferozpur

4069. SHRIMATI SHARDA MUKER-
JEE : Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that the construc-
tion of the Sainik Rest House at Ferozpur
has not gone beyond the laying of the Foun-
dation stone in 1967 by the then Governor
of Punjab, Shri Dharma Vira;

(b) whether such delays have occurred in
the construction of Sainik Rest House else-
where also;

(c) what isthe criteria for choosing the
location and sanctioning of finances for the
construction of such Sainik Rest House; and

(d) the steps Government propose to do
to speed up the procedures for completing the
construction work once it is sanctioned ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) The infor-
mation is being collected and will be laid on
the table of the House when received.

(b) Government have no information as
such projects are entirely controlled by the
State Governments.

(c) and (d). The location of Sainik Rest
Houses is decided by the State Governments
in accordance with their assessment of requi-
T of the ex-servi The construuc-
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tion is financed mainly from State Post war
Services Reconstruction fund and State spe-
cial fund for Reconstruction and Rehabilita-
tion of Ex-servicemen. These funds are also
controlled entirely by the State Government.

Central Cottage Industries Emporiom

4070. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FOREIGN
TRADE be pleased to state :

(a) when did Government take over the
Central Cottage Industries Emporium;

(b) whether since its take over, its repu-
tation has been going down fast, two founder
members of the governing body has resigned
and suppliers have expressed their lack of
confidence in their new management; and

(c) if so, the steps proposed to be taken
to restore the position of the Emporium ?

THE DFPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) In July, 1964, Govern-
ment registered the Central Cottage Industries
Association under the Societies Registration
Act, 1860.

(b) and (c). The sales of the Emporium
have gone up from Rs. 9585 lakhs in 1965-66
to Rs. 220'86 lakhs in 1969-70. Besides the
Emporium has opened two new branches at
Calcutta and Bombay duting 1969 and 1970
respectively.

Two members of the Governing Council
have resigned and the Government would
like them to withdraw their resignations.

The suppliers had some apprehensions due
to delay in payments but these had been
cleared in the normal course.

wtw, qrfieear, Aqme sk aaqf & @9
faaraaen Wi @

4071. =Y Sn=ng TR WEy o FAv
fifoe wg Wl I T H DA HA
fe . ‘
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Agreements for Export of Mineral
Ores through Eastern Ports

4073. SHRI HIMATSINGKA : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether any agreements have been
entered into with fore countries for exports
of mineral ores through the eastern ports
during the coming years; and

(b) if so, the quantity of mineral ores to
be exported through each of the ports and to
which countries ?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). The following
contracts in respect of iron ore have been
concluded by the MMTC with the foreign
buyers during the coming years:—

(i) Supply 6126 million tons of Bailadila
iron ore to Japan from March, 1971-
April, 1980.  This will be shipped
through the port of Visakhapatnam
on the Eastern Coast.

(ii) Supply of 10 million tons of Kiriburu
iron ore to Japan from Visakhapatnam
port during 1971-72.

(iii) Supply of 65 million tons of Bellary
Hospet iron ore to Japan from April,
1971-March, 1974. This will be
shipped through the ports of Madras,
Guddalore, Pardeep and Calcutta/
Kakinada.

(iv) Supply of firm quantity of 8 million
tons of iron ore to Rumania from
January, 1971-December, 1980. The
ore will be shipped through variuos
ports in India on the Eastern/Westren
Coasts.

(v) Contracts for manganese ore are ente-
red into by MMTC on yearly basis.
Exports of manganese ore from
Eastern region is getting concentrated
at Visakhapatnam.
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Country-wise sales of manganese ore so
far concluded by MMTC for shipment from
the above port during 1970-71 are furnished
below:—

Qty. in lakh tonnes
Value in Rs. lakhs

Oty. Value
Japan 38 353-58
Belgium 04 42'58
Czechoslovakia 04 6440
North Korea 01 1717
Total 47 47773

Rural Electrification Programme in
Bihar

4074. SHRI HIMATSINGKA : Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) the number of villages in Bihar which
have been covered under the Rural Blectrifica-
tion programme as against the total number
of villages and the percentage of rural
electrification as compared to other States in
the country; and

(b) whether any scheme has been drawn
up to integrate the rural electrification with
minor irrigation schemes in Bihar ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD): (@a) As
against 67,655 villages in Bihar, 7,538 have
been electrified at the end of July, 1970, the
percentage of villages electrified being 112
as against the all India average percentage
of 15.

(b) Rural Electrification Schemes in Bihar
and in other States in the country have been
reoriented since 1966-67 with a bias towards
energisation ‘of irrigation pump sets. This
emphasis will be continued during the Fourth
Plan and programmes of minor irrigation will
be dovetailed with rural electrification schemes
for energising clusters of wells. The number
of irrigation pumpsets/tubewells energised in
Bihar at the end of June 1970 was 58,111 as
compared to 10660 irrigation pumpsets/tube~
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wells energised at the end of the Third Plan
(31. 3. 1966),
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Soviet Peace Proposal for Middle East

4076. DR. SUSHILA NAYAR : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether Government have studied the
Peace proposals submitted by the Government
of U. S. 8. R. in the middle East; and

(b) if so, reaction of the
thereto ?

Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Go-
vernment have seen reports to this effect which
appeared in sections of the press towards the
end of July. The proposals reportedly asugges-
ted a cease-fire and the implementation of
the Security Council Resolution of Novem-
ber 22, 1967 including withdrawal from
occupied areas and guarantee by the U.N.
and the Four Powers of the peace terms.
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(b) Government of India weicome all steps
for the relaxation of tension in West-Asia.
The Government believes that the implemena-
tion. in full, of the U. N. Security council
Resolution of November 22, 1967 is esential
for the establishment of a just and lasting
peace in west Asia.

Setting up of a Jute Mill in Orissa

4077. SHRI K. P. SINGH DEO : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether any firms in Orissa have
applied to Government for a licence to set up
a Jute Mill near Paradeep;

(b) if so, the name of the firms concer-
ned;

(c) whether Government have taken any
any decision in the matter

(d) if so, the details thereof; and

(e) if not, the reasons for delay and the
period of pendency of the applications ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (¢). M/s.Sriprakash Co,
Cuttack, made an application on 18.5. 68
for setting up a Jute mill near Paradeep. The
Company has been asked to submit a
detailed project report and on receipt of the
same, the feasibility of the project will be
examined.

Electrification of Villages in Maharashtra

4078. SHRI N.R. DEOGHARE : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) the number Of villages which have so
far been electrified in Maharashtra;

(b) number of villages which are yet to
be electrified in Maharashtra; and

(c) the approximate time which be taken
for ‘electrifying the remaining villages ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) (a):
Up to 31. 7. 70, 10,350 villages have been
elecctrified in Maharashtra.

(b) 25.501 villages are yet to to be electri-
fied in Maharashtra.

(c) During the Fourth Plan, emphasis
continues to be laid in rural electrification
schemes on the energisation of irrigation
pumpsets to increase agricultural production,
and village electrification is only an incidental
part of this programme. It is not possible to
indicate the date by which all the remaning
villages would be electrified in Maharasthra as
this would depend upon the availability of
funds or rural electrification schemes in the
subsequent Plans.

Uplift of Handloom Industry

4079. SHRI N. R. DEOGHARE : Will

the Minister of FOREIGN TRADE be pleased
to state :

(a) whether any special procedure is under
consideration of Government for the uplift of
the handloom industry in the country;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) Does not aries.

(¢) Assistance is a'ready being provided
for development of handloom industry in the
form of loans and grants for various purposes
including assitance to handloom copperatives
and coperative weaving factories, supply of
equirment, establishment of dye houses and
finishing p'ants, mobile vans, recurring expen-
diture on sales depots and production sociei-
tes, Assistance is also being provided in the
form of rebate on sale of handloom fabrics
at the rate of 5 paise in a rupee. An additional
rebate of five paise in rupee is also allowed for
short periods during the year.

AUGUST 36, 1970
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Improvement in Indo-Pak Relations

4080. SHRI N. R. DEOGHARE : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) what further steps bave been taken or

being taken to improve India’s relations with
Pakist an;

(b) whether Pakistan Government have

also shown some inclination in this regard;
and

(¢) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
The[Government have continued to take ini-
tiatives in an effort to improve relations with
Pakistan under the Tashkent Declaration.
These relate, inter alia, to the return of pro-
perty and assets, suppression of hostile pro-
paganda, no-war pact, resumption of trade,
facilities for travel, cultural exchanges and
resumption of flights by civil airlines.

(b) No, Sir. Pakistan’s response has not
been positive.

(c) Does not arise.
Export of Handloom Products

4081, SHRI N. R. DEOGHARE : Will
the Minister of FOREIGN TRADE be plea-
sed to state :

(a) the total amount of the handloom
products exported during the last three finan-
cial years;

(b) the countries to which the handloom
products were exported; and

() the steps taken to boost the export of
the handloom products ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) The value of handloom
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exports during the last three financial years
was as follows :

BHADRA 4, 1892 (S4k4)

Year Value

(in ‘000’ Rs.)
1967-68 11,69.92
1968-69 15,77,04
1969-70 28.93,60

(b) The major importers of the Indian
handlooms during 1969-70 were as follows :—

(1) Singapore, (2) Malaysia, (3) South
Yaman, (4) West Germany, (5) France, (6)
U. S. A. (7) Sweden, (8) U. K. and (9)
Japan.

(c) A statement is enclosed.
Statement

The following steps have been taken to
boost export of handloom products:—

(i) Helping the exporters in gelting raw
materials which are in short supply,
for manufacturing exportable varieties,
such as yarn, dye stuffs and chemicals,
raw silk etc.

(ii) Helping the exporters to develop new
varieties and designs for export, with
the help of the technical organisations
connected with handlooms;

(iii) publicity and propaganda regarding
handloom goods in foreign countries;

(iv) Visit of Indian Handloom Delegations
and Study Teams to foreign countries
from time to time;

(v) Entering into Collaboration Agree-
ments by the Handicrafts and Hand-
looms Exports Corporation of India
Ltd., New Delhi with foreign experts
in respect of upto date designs, models,
etc., for ready-to-wear garments;

(vi) Participation of Handloom Export
Promotion Council, Madras; Handi-
crafts and Handlooms Exports Corpo-
ration for India Ltd., and All India
Handlcom Fabrics Marketing Coope-
rative Society Ltd., Bombay, in Fairs
and Exhibitions orgamsed by forengn

countries frem time to time;
(vii) Opening of Branch Offices by the
Handicrafts and Handlooms Exports
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Corporation of India Ltd.,, and All
India Handloom Fabrics Marketting
Cooperative Society Ltd., in foreign

countries for sale and publicity of
handloom goods;

(viii) Approach to State Governments for
exemption of handloom cloth from
sales tax; and

(ix) Awards are given to outstanding hand-
loom exporters.

Amendment of Tea Act, 1953

4082, SHRI HEM RAJ : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is a fact that Tea Act, 1953,
has not helped in the development of Tea
industry and working of the Tea Board is also
defective in several respects; and

(b) if so, whether Government propose to
amend the Tea Act, 1953 and, if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) No, Sir.

(b) Amendments have been made to the
Tea Act, 1953 whenever it has been consi-
dered ry. An a di to bl
the Board to receive grants or loans from the
Central Government for financing schemes for
the development of the tea industry was passed
by Parliament during the last budget session.

Rural Electrification Scheme for Darwha
Tehsil in Maharashtra

4083, SHRI DEORAO PATIL: Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether schemes for rural electrifica-
tion covering Darwha Taluka has been sub-
mitted by the Maharashtra State Electricity
Board to the Rural Electrification Corpo-
ration.

(b) whether it is a fact that-only 76 villas.
ges of Kelapur and WVN -Tehsil has bem
proposed for elecrification; and



139 Written Answers

(c) if so, the reasons given by the Maha-
rashtra Electricity Boar d in this regard.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR] SIDDHESHWAR PRASAD):
(a) to (¢). In Yeotmal District in Maharashe
tra the percentage electrification in the
Talukas of Kelapur, Wani and Darwha is
22'5, 6'23 and 34'6 respectively . The per-
centage in respect of Yeotmal District is 24'1
as against 28'4 for the State of ivaharashtra.
The scheme submitted by the Maharashtra
State Electricity Board for sanction by the
Rural Electrification Corporation in respect
of Yeotmal District covered the Talukas of
Wani and Kelapur since the percentage
electrification in these two Talukas was lower.
The scheme submitted by the Maharashtra
State Electricity Board has been sanctioned
by the Rural Electrification Corporation.

Programme for Village Electrification
and Energising of Pumps

4084, SHRI DEORAO PATIL : Will the
Minister of IRRIGATION AND POWER be
pleased to state :

(a) number of electrified villages and
organised pumps as on the 3lst March, 1970,
Statewise; and

(b) the programme for village electrifica-
tion and energised pumps in those States for
the year 1970-71 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) : The requisite infermation is given in
he statement laid on the Table of the House.
[Placed in library. See No. LT—4066/70]

(b) During the Fourth Plan, emphasis will
cootinue to be laid in rural electrification
schemes on the energisation of irrigation
pumpsets and village electrification will con-
tinue to be an incidental par} of the piogra-
mme. Hence targets have been fixed only
for gisation of pump During the
year 1970-71, it is prongrammed to energiso
1,08,940 pumpsets -from outlays in the State
plans. Statewise details are given in the
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statement laid on the Table of the House.
[Placed in  library. See No. LT—4066/70].
An additicnal number of 15 lakhs pumpsest
are expected to be energised in the country
during 1970~71 out of funds Pprovided by the
Rural Electrification Corporation and other
financing institutions.

Subsidy on Electricity for Agricultural
Consumption

4085, SHRI DEORAO PATIL : Will the
Minister of IRRIGATION AMND POWER be
pleased to state :

(a) the names of the States Wherea gri-
cultrual rate is either 12 Paise/or above for per
K. W. H. on agricultural consumption; and

(b) the steps taken by the Government to
subsidise the rate above 12 Paise per
K. W.H.?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRR!GATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a) and
(b). In the States of Andhra Pradesh, Jammu
and Kashmir, Kerala, Mysore, Orissa (hydel
area) and Punjab, the average tariff rate for
supply of power for agricultural purposes is
less than 12 paise per unit;in the State of
Tamil Nadu rate is 12 paise per unit; in the
other States it is above 12 paise per unit. The
continuance of the subsidy scheme which was
in force for the period 1.4.1966 to 31. 3. 1969
for subsidising electicity rates for agricultural
purposes where such rates were above 12
paise per unit, is under the consideration of
Government.

AT qOETT AT ot wlo qlo g
Wy Wl 6IR Y FR WA
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grzam fag): ST F ITd gET F
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Adverti about C I Riots

in New York Times

4087, SHRI VIRENDRAKUMAR SHAH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether his attention has been drawn
to a fourcolumn advertisement on communal
riots in India in the Sunday Edition of the
New York Times of 12th July, 1970;

(b) whether the advertisement which
appeared under the signature of several
Islamic Org; ions is predictably aided
and financed by the Government of Pakistan;
and

(c) if so, whether our Embassy in New
York has been instructed to take suitable steps
to remove whatever wrong impressions the
adveritisement must have created in the minds
of the leaders in U. S. A, and, if so, the details
of the steps taken in that direction by our
Embassy in New York ?

THE DEPUTY MINISTER (N THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir.

(b) The advertisement appeared under the
sponsorship of several Islamic Orgainisations of
USA and Canada. Government have drawn
appropriate conclusions regarding what the
hidden soursees of finance and assistance
might be.

(€) A careful watchis being kept by the
Government, and by our missions abroad, and
suitable measures to counter such false propa-
ganda are being taken,
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CBI Report on Disapp of Def
Documents from Central Scientific
Instr O ization,
Chandigarh

4088, SHRI ARJUN SINGH BHADORIA:
Will the PRIME MINISTER be pleased io
state :

(a) whether Government have received the
report of the C.B. 1. on the dissappearance of
defence documents from Central Scientific
Instruments Organisation, Chandigarh; and

(b) if so; the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT) : (a) Yes, Sir.

(b) The advice of Central Vigilance
Commission (CVC) on the Report of Central
Bureau of Investigation (CBI) is awaited. It
isnot inthe public interest to divulge the
details of the Report.

Jaldhaka Hydro-Electric Project,
West Bengal

4089. SHRI JYOTIRMOY BASU : Will
the Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Shri P. C. Hazara of the Geo-
logical Survey of India conducted engineering
geological and ground water survey at the
project site and submitted a report on the
27th August, 1958; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a)
Yes, Sir.

(b) In the geological report submitted by
Shri Hazara, reference was; ! made to difficult
terrain conditions and unfavourable geolo-
gical features viz., presence of shear Zones.
falls and rock dykes possessing varying
physical properties and it indicated tunnelling
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hazards viz. inrush of ground of water, rock
falls, etc. He also recommended adequate
tunnel supports during drilling. He also
recommended further geological field explora-
tion holes being taken to adequate depths for
correct assessment of the nature and conditions
of rocks and suggested that the design and
location of major items of work be amended
on the basis of geological test results.

Jaldhaka Hydro-Electric Project
West Bengal

4090. SHRI JYOTIRMOY BASU : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that various offi-
cials of the West Bengal State Electricity
Board, including the Jaldhaka Project, in
their evidence before the Commission,
appointed by the West Bengal Government
to enquire and report on all points relating
to the execution of the Jaldhaka Hydro-
electric Project, maintained that the havocs
in 1968 and 1969 flood could have been pre-
vented if the barrage had been completed;
and

(b) if so, the details thereof and the action
taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b) . In the report of the Commision
of Enquiry set up by the State Government
of West Bengal on the Jaldhaka Hydel Pro-
ject, it has been indicated that the various
officials of the West Bengal State Electricity
Board including officials of the Jaldhaka
Project had maintained tnat the hazards of
the 1968 and 1969 could have been avoided if
the Barrage had been completed. The report
of the Commission is under the consideration
of the Government of West Bengal.

fagre / fawet W sfx safer qow
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Withdrawal of Personnel of the Indian
Military Liaison Group from Nepal

4094, SHRI M. A, KHAN : Will the
Minister of EXTERNAL AFFAIRS be
plersed to state :

(a) whether it isa fact that the Govern-
ment of India have decided to withdrawall
the personnel of the Indian Military Liaison
Group stationed in Nepal; and

(b) if so, the details thereof and the rea-
sons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b), The Indian Military Liaison Group
went to Kathmandu at the request of His
Majesty’s Government. Having successfully
fulfilled their Mission tke Group has now
been withdrawn at the rcquest of Nepal
Government.

ofit & fag &w A agfge guar dway
4095. st zweww fag gwwy: F4T
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Survey Regarding Export Possibilities of
Orissa

4097, SHRI S. KUNDU : Will the
Minister of FOREIGN TRADE be plcased
to state :

(a) whether there was a survey of export
possibilities by a wing of his Ministry in
Orissa recently;

(b) if so, whether the report has been
submitted, published and circulated to the
Members;

(c) whether in the report it has been reco-
mmended that Orissa should have anotber-
steel plant; and

(d) if so, the reasons thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a): The Indian Institute
of Foreign Trade, an autonomous organisation
set up by the Ministry of Foreign Trade, was
commissioned by the Government of Orissa
to conduct a comprehensive survey of the
cxport potential of ths State for determining
concrete measures for the expansion of the
export effort in the State.

(b) The Survey Report has been brought
out by the Institute. In terms of the contract
entered into by it and the State Government
of Orissa, copies of the Report have been sent
by the Institute to the State Government.

(c) and (d). Taking into account the re-
quirement of sustaining a progressively



149 Written Answers

increasing export as well as internal demand
for steel and in view of the long gestation
period involved, the Survey Report has obser-
ved that planning of new steel plants over
and above the three plants planned at Salem,
Hospet and Vizag needs to be initiated suffi-
ciently in advance. To that extent, the Sur-
vey Rerort has suggested that detailed techno-
economic feasibility studies showd be under-
taken to facilitate assessment of the relative
merit of possible sites in Orissa viz-a-viz
other sites in the country.

Badarpur Thermal Power Project

4098. SHRI RAM SWARUP VIDYAR-
THI : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the original time schedule for the
completion of the Badarpur Thermal Power
Projects;

(b) whether the Project is likely to be
compl eted within that time schedule; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a)
As indicated in the Fourth Five Year Plan
document, Badarpur Thermal Power Station
is scheduled to have its first unit (100MW)
in operation in 1971-72 and the other two
units of 100 MW each are expected to follow
in 1972-73,

(b) and (c). Thereis a likelihood of the
commissioning of the first unit being deferred,
because the civil works have not progressed
according to schedule and delivery periods of
some essential items of equipment have been
extended by the indig manufacturers.
Efforts are being made to accelerate the pro-
gress of civil works and the delivery of
equipment so that the first unitis commis-
sioned before the end of 1972,

Manufacture of Adour Engines by HAL
in Collaboration with Rolls Royce, UK

4099. SHRI B. K. MODAK : Will the
Minister of DEFENCE be pleased to state :

BHADRA 4, 1892 (S4K'4)
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(a) whether the recent newspaper report,
on the move by “Hindustan Aircraft Limited
for collaboration with the British Company,
Rolls-Royce” to make Adour engines, is
correct ; and

(b) if so, the details thereof ?

. THE MINISTER OF STATE (DEFENCE

PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P.C. SETHI) : (a) and
(b). The possibility of using the Rolls Royce-
Turbomeca “Adour’’ engine as a power
plant for the HF-24 aircraft is under conside-
ration. No decision has yet been reached in
the matter.

Develop and Expansion of Proof and
Experimental Establishment at
Balasore

4100. SHRI S. KUNDU : Will the Minis-
ter of DEFENCE be pleased to [referto the
reply given to Unstarred Question No. 3454
on the 18th March, 1970 and state :

(a) whether any money has been sanction-
od for the development and expansion of
Proof and Experimental Establishment,
Balasore during 1969-70, 1970-71 and 1971-72,
if so, the details thereof;

(b) whether there is any programme to
locate major Proof and Experimental work of
Defence Department at Chandipore. Balasore
for future; and

(c) if so, the details thereof ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : (a) The
money spent on expansion of Proof and Ex-
perimental Establishment, Balasore in 1969-70
and money sanction for 1970-71 are as
follows:—

(Actual) (Sanctioned)
1969-70 1970-71
(Rupees in lakhs)

Major work
excluding 1310 833
minor and
maintenance
Stores 4009 2940
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It will be seen from the above that the
actual expenditure in 1969-70 and the allo-
cation for 1970-71 have been somewhat in
higher than the estimated amounts for these
years as stated in the reply to the previous
question under reference.

In addition a major Works Project esti-
mated to cost about 93'10 lakhs is expected
to be sanctioned shortly for which provision
of funds will be made as follows:—

1971-72 10 1akhs
1972.73 30 lakhs
1973.74 YIS 30 lakhs

Remaining 2310 lakhs will be carried for-
ward for the next plan period.

(b) and (c). All important experimental
work involving Of guns/ammuntion as well
as important proof work is already being done
at Balasore. Due to increased R and D acti-
vity the workload at Balasore has also shown
an unward trend. To cope with the increased
workload, proposal to increase the strength
of personnel both gazetted and non-gazetted
is under consideration of the Government.
There are no other proposals at present.

Central Vehicle Depot;
Delhi Cantonment

4101, SHRI HUKAM CHAND KACH-
WAL : Will the Minister of DEFENCE be
pleased to state :

(2) the number of representations from the
employees of the Central Vehicle Depot,
Delhi Cantonment pending at present with
his Ministry for fixation of their pay;

(b) since when they are lying pending;
and

(c) what are the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE  (SHRI
NARENDRA SINGH MAHIDA): (a) No
1epresentations are at present pending in the
Ministry.

() and (c). Do not arise.
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Export of State Trading Corporation

4103, SHRI SARDAR AMIJAD ALI:
Will the Minister of FOREIGN TRADE be
pleased to state :

(a) whether his attention has been drawn
to the fact that the total exports of State
Trading Corporation of India Ltd., which
stood at only Rupees 45 crores in its Slst
week of working the exports during the last
week of financial year 1969-70 rose to Rupees
10 crores; and

(b) if so, the value and item-wise composi-
tion of these exports ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Actual exports of the
State Trading Corporation upto 51st week
were valued at Rs. 51.98 crores and the ex-
ports for 52 wecks were valued atRs. 5§15
crores.

(b) A statement is laid on the Table of the
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House [Placed in Library See. No. LT.—4067/70],

Basic Civil Amenities in villages falling
ander Delhi Cantonment

4104, SHRI BAL RAJ MADHOK : Will
the Ministes of DEFENCE be pleased to
state :

(a) whether it is a fact that some of the
villages falling in Dehli Cantt. do not have
basic civic amenities like water, electricity
and drains so far; and

(b) if so, the names of such villages and
how long it will take to extend these amenities
to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE  (SHRI
NARENDRA SINGH MAHIDA): (a) and
(b). The Cantonment Board has provided water
supply to all the eight villages in Dethi Canton-
ment. Electric street lighting has been
provided in the villages of Mehram Nagar
and Naraina, while drainage has been provi-
ded in the villages of Mehram Nagar, Naraina
and Old Nangal.

The above facilities are being gradually
extended and improved consistent with the
availability of funds with the Cantonment
Board. It is not feasible to indicate how long
it would take to complete the provision of
the above amenities to all villages falling
within Delhi Cantonment.

Class IV Employees of Indian Air Force
Living in Maud Lines, Delhi Cantt.

4105, SHRI BAL RAJ MADHOK : Will
the Minister of DEFENCE be pleased to
state :

(a) whether it is a fact that a number of
Class 1V employees of Indian Air Force and
other Defence Services live in Maud Lines,
Delhi Cantt. where living accommodation is
too small and in a dilapidated condition;

(b) whether it is also a fact that they are
being charged more amount for this accom-
modation than is charged from other class IV
employees of Government; and
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(c) if so, the steps being taken to renovate
and improve their quarters and treat them in
the matter of rent etc. at par with other
Class 1V employees of Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN -
DRA SINGH MAHIDA) : (aj Yes, Sii.
The accommodation which was built in 1915
to permanent specifications, is less than the
present prescribed scale. The accommodation
is, however, not in a dilapidated condition.

(b) No, Sir.

(c) Extensive repairs have been carried out
and proper ventilation has been provided with
running water connection. The quarters are
electrified.  Ceiling electric fans will be
provided in accordance with the revised scales
recently sanctioned. Flush type latrine
blocks have already been constructed. Annual
colour/white washing will be carried out as
part of the current ycar’s maintengnce pro-
gramme.
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Indo-US Satellite Instructional
Television Project
4110, SHRI R. BARUA : Will the

PRIME MINISTER be pleased to state :

(a) whether it is a fact that consultations
have taken place recently between the Indian
and American Scientists on the Indo-US
Satellite Instructional Television Project;

(b) if so, the details about the project
envisaged; and

(c) the results achieved from the discussion
held so far ?

THE PRIME MINISTER, MINISTERvOF
ATOMIC ENERGY, MINISTER OF HOME
AFFAIRS AND MINISTER OF PLANNING
(SHRIMATI] INDIRA GANDHI) : (a) Yes,
Sir.

(b) Details of the project for Satellite
Instructional Television Experiment (SITE)
are given in publication entitled ‘Television
for Development’ which is placed in the
Parliament Library.

(c) Theldiscussion formed one of a series
of periodical ccnsultations for implementing
the project. The recent discussions were very
fruitful.

Scientific Use of Water for Irrigation

4111, SHRI LOBO PRABHU : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether his attention has been drawn
to the news-item rcgarding ‘Scientific use of
water for irrigation’ appearing in the Hindus-
tan Times dated the 8th August, 1970;

(b) the steps so far taken to reduce the
average irrigation of 1500 gallons per acre to
400 gallons which gives the same results and
avoids water logging and salinity;

(c) whether it is also a fact that 60 per
cent of the water is lost in transit and, if so,
what percentage out of outlay on irrigation
would the lining of canals bear;
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(d) whether Central assistance would be
provided to State Government for setting up
brick kilns for such lining; and

(e) publicity given to good water manage-
ment and the responsibility of extension staff
therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND POWER
(SHRI SIDDHESHWAR PRASAD) : (a)
Yes, Sir.

(b) The following steps are being taken by
the Agricultural Departments, who are in
charge of water management :

(i) Setting up of Research |Centres in the
command of large irrigation projects
to determine the quantum of water
required and its,timings.

(ii) Establishing Demonstration Farms to
train farmers in scientific appiication
of irrigation water.

(iii) Construction of watercourses and
field channels in place of field to field
irrigation.

(iv) Minimising overuse and wastage of
water by tighter controls.

(v) Lining of canals where seepage losses
are excessive.

(c) Losses range from]40 to 50%. The
cost of lining main canals alone would double
the cost of the irrigation canals. For the sake
of economy, unlined canals are therefore
being built at present wherever possible, and
lined only wherever absolutely essential as,
for instance, when they pass through pervious
soils.

(d) The necessity of lining and the type of
material to be used depend on several factors
such as relative economy of lining, type of
soil, availability of material etc. No difficul-
ties are experienced in getting bricks from
private parties whenever brick lining is
restored to.

(e) Necessity of good water management



159 Whitten Answers

is stressed through Agricultural Research
Stations and Demonstration Farms. A Water
Management Unit has also been set up under
the Union Ministry of Food & Agriculture to
improve the existing systems.

Treatment of Coffee Plantations as
Small Scale Industries for Purpose of
Loans

4112, SHRI LOBO PRABHU : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) the average rates of interest on loans
taken by Coffee planters;

(b) the reasons for which plantations are
not treated as Small Scale Industries and
given loans at 7 1/2 per cent on the mortgage
of payments due from the Coffee; and

(¢) why similarly Coffee Curing Estab-
lishments are not given loans as Small Scale
Industries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Long-term and short-
term loans taken by Coffee Planters from
Coffee Board carry interest at 7 1/2% per
annum with a rebate of 1/29% for punctual
payment of interest and principal on due
dates.

(b) As no manufacturing processes take
place on coffee plantation, they are not trea-
ted as Small Scale Industries. However,
‘oans are granted by Board to plantations at
74% w'th a rebate of % as mentioned in (a).
Security taken by Board include a charge on
coffee produced on the Estate and on pay-
ments thereon from Board’s Pool.

(c) Curing Establishments in Co-operative

. sector are eligible for loan assistance from

Board. No provision eXists in Board’s scheme
for loans to curing works in private sector.

Utllization of Power Produced from
Tarapur Atomic Plant

4113, SHRI LOBO PRABHU : Will the
Minister of IRRIGATION AND POWER
be pleased to state :
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(a) whether her attention has been drawn
to the report in Hindustan Times of 7th
August, 1970 that half the power of Tarapur
Plant was not utilised, if so what wouid be
the income from this power, if sold;

(b) what is the calculation of ths cost for
the extension of the transmission lines requi-
red for the full use of this power in other
States; and

(c) whether any foreign exchange will be
necessary for this extension of the transmiss-
ion lines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Tarapur Atomic Power Station had
actually sent out 1378 million units to
Mabharashtra and Gujarat during October 1969
to June 1970, both inclusive. During the
same period, it could have produed 2025
million kwh, if both the States utilised all
the power produced at Tarapur. The cost of
power unutilised at Tarapur comes to about
Rs. 3°6 crores.

(b) and (c). The possibility of using fully
all the production of power at Tarapur by
providing suitable grid connections to the
Northern Region is vnder study. No foreign
exchange is involved in the construction of
these lines.

Extension of the long-term arrangement
in regard to Cotton Textiles

4114, SHRI N. K. SOMANI : Will the
Minister of FOREIGN TRADE be pleased to
state :

(a) whether it is a fact that the long-term
arrangement in regard to Cotton Textiles,
concluded under the auspices of the GATT
has been extended for a further period of
three years from first September, 1970;

(b) if so, the terms of the arrangement;
which are the countries that are parties in this
arrangement; and

(c) whether India has agreed to a further
of the arr t and the reasons
therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) and (b). Yes, Sir.
During the meeting of the GATT Cotton
Textiles Committee held in May, 1970 there
was general consensus for the extension of
the Long-term Arrangement regarding inter-
national trade in cotton textiles, which is due
to expire on 30th September, 1970, from Ist
October, 1970 to 30th Septe mber, 1973. So
far France, United States, Denmark, Norway
and Belgium have accepted the Protocol exe
tending the Arrangel t. A stat t
giving the main features of the arrangement
islaid on the Table of the House [Placed
in Library, See No. LT—1068/70].

(c) India has agreed in principle to the
extension of the Arrangement subject tothe
satisfactory conclusion of bilateral negotiations
with the main importing countries such as the
U. S. A, EEC etc. The necessary formalities
leading to the acceptance of the Protocol by
Govt. of India have not yet been completed.

India has agreed in principle to the exten-
sion of this fArrangement so that she could
derive maximum benefits in both the multi-
lateral and bilateral negotiations for her
export trade in cotton textiles.

Powerlooms in India

4115. SHRI N. K.SOMANI : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) the state-wise break-up of powerlooms
in the country and of workers employed by
them;

(b) the quantity of yarn consumed by
them; and

(c) the quantity of cloth produced by
them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) Statewise break-up of
powerlooms in the country.
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Name of States No. of powerlooms

as on 1.3.1970
Andhra Pradesh 2296
Kerala 1602
Mysore 19598
Tamil Nadu 20690
Pondicherry 620
Gujarat 57280
Rajasthan 4453
West Bengal 8577
Bibar 8100
Assam 474
Orissa 1175
Uttar Pradesh 13517
Maharashtra 94424
Madhya Pradesh 9268
Delhi 1394
Punjab and Haryana 17572
Himachal Pradesh 39
Jammu and Kashmir 18
Tripura 24
Dadra and Nagar Haveli 114
Manipur 4

No statistics are maintained for number of
workers employed by the powerlooms.

(b) and (). No statistics of quantity of
yarn consumed by powerlooms only and cloth
produced by them are maintained. Civil
deliveries of yarn to the decentralised sector
which includes both powerlooms and hand-
looms during 1968 and 1969 were 389 and 390
million kgs. respectively. The estimated
production of cloth by the decentralised sec-
tor during these years was 3530 million
meters and 3538 million meters, respectively.

Export of Forest Produce

4116, SHRI RAJ DEO SINGH : Will the
Minister of FOREIGN TRADE be pleased
to state :

(a) whether it is necessary before embark -
ing on an ambition export policy of forest
produce to ascertain the exact forest areas in
the country and the commercial value of the
more than hundred contents of forest wealth;

(b) whether itis a defective planning to
proceed with the harnessing of forest resour~
ces without fully knowing the resources; and
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(¢) if so, ;whether Government have taken
steps in these directions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) to (c). Export policy of
forest produce is finalised in consultation
with the Ministry of Food and Agriculture,
who in turn consult the State Forest Depart-
ment. Exportable surplus is arrived at by
assessing the availability, domestic demand
etc. It isfor this reason that a very large
number of forest produce are covered under
the Export Control Order and the exports are
restricted by fixing ceilings/quotas.

Fulfilment of Export Targets of
Cash Crops

4117, SHRI RAJ DEO SINGH : Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) whether in the context .f Export
Policy Resolution Government have under-
taken the allocation of fixing up of land
requirement for the cash crops as possessing
a promising export potential with due consi-
deration of domestic requirements; and

(b) if not, how the Government expect to
fulfill the export targets by leaving the culti-
vation of cash crop on the whims of the
farmers ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) This is being done by
the Ministry of Food and Agriculture.

(b) Does not arise.

Rate of Growth of Exports

4119, SHRI JYOTIRMOY BASU: Will
the Minister of FOREIGN TRADE be
pleased to state :

(a) the rate of growth of exports, year-
wise, from 1967-68 upto June, 1970; and

(b) the share of (i) engineering products,
(ii) iron and steel, (i‘i) raw materials, (iv)
textiles including jute goods, and (v) planta-
tion products in the total export in 1968-69,
1969-70 and upto June, 1970 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE (SHRI
RAM SEWAK) : (a) A statment—TI is attached.

(b) Export Statistics of some major com-
modities are available upto the month of
May, 1970. Therefors, export figures for the
commodities listed in the question (except raw
materials) are given in the attached staiement—
II. The figures of exports of “‘raw materials”
are not yet available for May, 1970,

Statement—1

Rates of Growth of Export year-wise

(Value in Rs. crores)

Year Total Exports % in increase % decline
1966 -67 1156°56
1967-68 119869 36
1968-69 1357-87 1313
1969-70 1413°21 4'1
April-June,
1970 340°03 (—) 2'8%
April-June,
1969 34976
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Statement—I1

(Value in Rs. Crores)

1968-69 1969-70 April, 1970~ 9% share to total exports
to May, 1970 1968-69 1969-70 Apn;i;;sday

-1. Engineering goods 6742  89'52 18'11 50 63 74
2. Iron & Steel 7445 7720 16°63 55 55 68
3. Raw materials* 29291 30896 N. A. 216 219 N. A.
4, Textiles including

jute goods 34837 35532 52'43 257 251 213
5. Plantation 17447  144°12 1682 12'8 102 68

TOTAL EXPORTS 1357°87 141321 246'10

*includes :—1. Crude minerals.

2, Mineral fuels.
3, Animal and Vegetable oils.
4. Chemicals.

N. A.—Not yet available.

Counting of Service Period of Armed
Forces Personnel for Purposes of
Pension and Gratuity

4120. SHRI GEORGE FERNANDES :
Will the Minister of DEFENCE be pleased
to state :

(a) the reasons for counting only 2/3 of
the service rendered by the armed forces
persounel prior to grant of a Commission,
for purposes of pension and gratuity;

(b) whether this is not a descriminatory
rule that adversely affects the morale of the
Jawans who by dint of merit rise to Commi-
ssioned ranks;

(c) whether Government would conslder
setting right this matter; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) Broadly
speaking, the quantum of retiring pension of
a Commissiomed officer is based on (i) the
total period nf Commissioned service rende-
red, (if) - the pay which an officer would

normally be in receipt of at the completion
of such service and (iii) the rank held conti-
nuously for 2 years preceding the date of
retirement. Accordingly, a ‘Standard’ rate
of pension is fixed for each rank. For
example, a Major who has rendered 22 years
of qualifying service and who, at that stage
would be drawing a pay of Rs. 1,250/-p.m.
would be eligible for a pension of Rs. 550/-
p. m. Majors with more than 22 years
service would also be eligible for pension of
Rs. 550/- p. m. only.

The above principle which has been
adopted for fixing the quantum of pensions
of Commissioned officers necessitates a
weightage to service as a soldier before it is
equated with Commissioned service for
calculating the retiring pension of an officer
promoted from the rank. At preseat, there-
fore, only 2/3rds of service rendered as a
soldiet counts for pension as a Commissioned
officer.

However, service as a soldier is not
allowed to count for gratuity to discourage
promoted officers from applying for prema-
ture retirement.

«Ab) In view of .(a) above, there is no
discrimination.



167 Re. Calling Attention

(c) and (d). Do not arise. However, the
entire question of non-effective benefits of
Service personnel (including officers) is now
being examined by the Pay Commission.

12°07 hrs.

RE : CALLING ATTENTION TO
MATTER OF URGENT PUBLIC IMPOR-
TANCE

MR. SPEAKER : As for the calling-
attention-notice, I have received information
that the foreign affairs debate has just opened
in the other House and the hon. minister has
been required to stay there. 1f hon. Memberg
want that the Minister himself should reply.
then we can postpone the calling-attention-
noticetill the evening or after 2 p. m. or at
any time that may be convenient hon. mem-
ber think that his deputy should reply...

SOME HON. MEMBERS : We want the
. hon. Minister to reply.

SHRI KANWAR LAL GUPTA (Delhi

Sadar) : It may be taken up at5 p. m. or
5°30 p. m.

SHRI N SREEKANTAN NAIR (Quilon) :
On a point of order. This concerns thousands
of Christian families in Kerala...

MR. SPEAKER : We shall take that up
when it comes up, not now.

SHRI N. SREEKANTAN NAIR:1 have
a submission to make to you. Until and unless
Government get definite and positive infor-
mation from the respective High Commissio~
ners or Ambassadors of our country in those
countries and are in a position to give a
categorical reply, let this not be taken up to
smear about 5000 Christian middie<class
families who have sent their educated girls
abroad...

SHRI KANWAR LAL GUPTA : I
strongly oppose this. You have admitted the
calling-attention-notice and it should be
discussed.

SHRI V. KRISHNAMOORTHI
(Cuddalore) : Very few Members have given
notice of this...
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MR. SPEAKER : When I am on my legs,
the hon. Member should have the courtesy to
sit down.

SHRI V. KRISHNAMOORTHI : I am on
a different point. I want to make a submission
to you. This is a very serious problem. There=-
fore, there should be a full discussion. Under
the rules, only those Members who have given
notice will be permitted...

MR. SPEAKER : I made an observation
about this yesterday.

SHRI V. KRISHNAMOORTHI : If you
permit a full discussion, then I would request
you to give me also a chance.

MR. SPEAKER : [ had said yesterday
that Jet the information come and if after
getting the information we were of the
opinion that this should be discussed. then 1
would agree toit. 1 made this observation
yesterday.

As for Shri N.Sreekantan Nair’s suggestion
we o not yet know what the exact reply of
Government is; let us know it first and than
w? can decide...

SHRI N. SREEKANTAN NAIR : Are
Government in a position to give a categori-
cal reply ?

MR. SPEAKER : They should be ina
position. They ought to have beenin a
position to give it even before it.

SHRI KANWAR LAL GUPTA : We may
take up at 2 p. m. oratSp. m.

MR. SPEAKER : We shall take up at
5p.m.

SHRI VASUDEVAN NAIR (Permade) :
Let it be taken up at 2 p. m,

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : 50O’clock would be all
right.

MR. SPEAKER : Yes, 5 o’clock.

SHRI S. M. BANERJEE (Kanpur) : I met
you yesterday and I have written to you that
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there is a strike on of electricity workers in
U. P. which has paralysed some cities of U.P.
This is because of the ncn-implementation
of the Wage Board award. This is a central
responsibility. They have posted the military
there. I request that either the Labour
Minister or the Irrigation and Power Minis-
ter should make a stetement. We do not
want that the strike should be tackled by
calling in the army. We want a statement by
the Labour Minister.

SHRI SAMAR GUHA (Contai) rose—

MR. SPEAKER : Do not get up without
giving me previous notice of what you are
going to say- Do not make it a daily
phenomenon.

Papers t0 be laid on the Table.

SHRI SAMAR GUHA : MayI bring to
your notice that there is a strike declared by
the government employees in  West Bengal for
threc days with effect from today ? May I
request the Minister to make a statement on
the situation that is developing there in
consequence of the strike.

SHRI JYOTIRMOY BASU (Diamond-
Harbcur) : And also on their demands. Thcy
wanted impl ion of the recc
tions of a government-appointed Wage Board.
But Government’s way Of implementation
seems to be by calling in the army to pose a
threat to peaceful strikers. Is this the purpose
for which the army is maintained in his
country?
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PAPERS LAID ON THE TABLE

ANNUAL REPORT AND AUDTTED ACCOUNTS
or CSIR

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C.PANT): I begto lay on the Tablea
copy of the Annual Report (Hindi and
Engligh versicns) of the Council of Scientific
and Industrial Research for the year
1969, along with the Audited accounts for
the year 1968-69 [Placed in Library See No. LT.
4058/70].

SUPPLEMENTARY STATEMENT ON
Froop SitrvaTioNn

THE MINISTER OF IRRIGATION AND
POWER (DR K.L. RAO) : Ibeg to lay on the
Table a supp t on the flood
situation in the country [Placed in Library
See No. LT—4059/79)

ANNUAL REPORT AND OTHER PAPERS RE :
GARDEN REACH WoORKSHOPS LTp. CALCUTTA

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHD : 1 beg
to lay on the Table a copy of the Annual
Report (Hindi and English versions) of the,
Garden Rcach Worshops Limited, Calcutta
for the year 1968-69 along with the Audited
Accounts and the comments of the Comptroller
and Auditor General thereon under sub-section
(1) of section 619A of the Companies Act,
1956, [Placed in Library See No. LT.—4060/70]

EXPORT OF JUTK BAGGING FOR
WRrAPPING GOTTON BALES
(INsPECTION RULES)

THE DEPUTY MINISTER IN THE MINI-
STRY OF FOREIGN TRADE (SHRI RAM
SEWAK) I beg to lay on the Table a copy of the
Export of Jute Bagging for Wrapping Cotton
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Bales (Inspection) Rules,1970 (Hindi and Eng-
lish versions) published in Notification No.S.0
2672A in Gazette of India dated the 6th Aug,
1970 under sub-section (3) of section 17 of the
Export (Quality Control and Inspection) Act,
1963, [Placed in Library See No. LT.—4062/70]

PassporTs (AMENDMENT) RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : I'beg to
lay on the Table a copy of the Passports
(Amendment) Rules 1970, (Hindi and English
versions) published in Notification No. G. S.
R. 1061 in Gazette of India dated the 18th
July, 1970, under sub-section (3) of section 24
of Passports Act, 1970 [Placed in Library
See No. LT.—4061/70]

12°13 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received from the Secretary
of Rajya sabha :

(i) “In accordance with the provisions of rule
111 of the Rules of Procedure and Conduct
of Business in the Bajya Sabha,l am
directed to enclose a copy of the Preven-
tion of Food Adulteration (Amendment)
Bill, 1970, which has been passed by the
Rajya Sabha at its sitting held on the 19th
August, 1970.

(ii) ‘I am directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting held on
Friday the 21st August, 1970, adopted the
following motion in regardto the Joint
Comnmittee of the Houses on the Commiss-
ions of Inquiry (Amendment) Biil, 1969:—

““That this House concurs in the recom-
mendation of the Lok Sabha that the
Rajya Sabha do appoint a member to the
Joint Committee of the Houses on the
Bill to amend the Commissions of Inqui-
ry Act, 1952, in the vacancy caused by
the resignation of Shri Sheel Bhadra
Yajee and resolves that Shri Ram Niwas
"Mirdha be appointed to the said Joint
Committee to fill the vacancy.”
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PREVENTION OF FOOD ADULTERATION
(AMENDMENT) BILL
As Passep By Rajya SaBHa

SECRETARY: Sir, 1 lay on the Table of
the House the Prevention of Food Adultera-
tion (Amendment) Bill, 1970, as passed by
Rajya Sabha on the 19th August, 1970,

12.14 hrs.

ANNOUNCEMENT RE : EXTENSION
OF SESSION

MR. SPEAKER : On the recommenda-
tion of the Business Advisory Committee I
have decided that Lok Sabha will sit also on
Thursday, the 3rd September, 1970, for the
completion of Government business and other
discussions. There will be no Question Hour
on that day.

The Business Advisory Committee also
agreed that the Constitution (Twenty-fourth
Amendment) Bill might be taken up on
Tuesday, the Ist September and disposed of
by Wednesday, the 2nd September, 1970,

SHRI S. M. BANERJEE : ‘Might be’?
We were assured thatit will be taken up.
We have to send telegrams to our members.

MR. SPEAKER : I am reading what was
decided. He was there. He should have
objected then.

12,15 hrs.

ARREST OF MEMBER
(Shri Rabi Ray)

MR. SPEAKER : I have to inform the
House that I have received the following
wireless message, dated the 25th August.
1976, from the Superintendent of Police, Puri,
Orissa :—

“In observance of their civil disobedi-
ence movement, Shri Rabi Ray, Mem-
ber. Lok Sabha, led a procession with
18 8. 8. P; satyagrahis from their party
office at about 12 Noon, shouting
- slogans and reached Rajbhaveén main
gate, Puri, at about 1P. M. today, to
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occupy Rajbhavan for converting in
into  children’s hospital, hostel or
college. Made several attempts tor
break police cordon with a view to
enter inside. As satyagrahis remained
adamant and tried to enter inside by
Pushing emrance gate and the police
under the leadership of Shri Rabi Ray,
he (Shri Rabi Ray) and others were
arrested at about 3.45 P.M. A case
under Sections 143, 447. and 511,
Indian Penal Code was registered
against Shri Rabi Ray and others. He
refused to go on bail and was forwar-
ded to the Court of Sub-Divisional
officer, Sadar, Puri. All remanded to
jail custody and lodged in Puri Jail.”

12,16 hrs.

CONVICTION OF MEMBER
(Shri Fharkhande Rai)

MR. SPEAKER :I have to inform the
House that I have received the following
telegram, dated the 25th August, 1970, from
District Magistrate, Barabanki :—

““Shri Jharkhande Rai, Member, Lok
Sabha, sentenced to undergo simple
imprisonment for seven days under
section 188, Indian Penal Code, read
with Section 144, Criminal Procedure
Code, on the 25th August, 1070.”

SHRI S. M. BANERJEE (Kanpur) :
Because we are discussing the Constitution
Amendment Bill on the Ist, we request you
and we have requested the Minister of Parlia-
mentary Affairs also, that all Members who
have been arrested should be allowed to come
here under escort and vote for the Bili,
because we want the Bill to be passed.

sk wrere frer (qery): st e,
T @ g ¥ ot g § frda e §1

SHRI S. M. BANERJEE: I am very
happy that our people are in jail. I am only
Tequesting you, as otherwise they would
try to scuttle it.
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JOINT COMMITTEE ON OFFICES OF
PROFIT

SixTH REPORT

SHRI K. NARAYANA RAO (Bobbili) :
I beg to present the Sixth Report of the Joint
Committee on Offices of Profit.

NATIONAL SERVICE BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENT OF
ELECTRONICS AND SCIENTIFIC AND
INDUSTRIAL RESEARCH (SHRI K. C.
PANT) : 1 beg to move for leave to introduce
a Bill to provide for their registratfon of
qualified persons and for the rendering of
national service by such persons and for
matters connected therewith.

MR. SPEAKER : The question is :

““That leave be granted to introduce a
Bill to provide for the registration of
qualified persons and for the rendering
of national service by such persons and
for matters connected therewith.”

The motion was adopted.

SHRI K. C. PANT : 1 introduce the Bill.

COMPTROLLER AND AUDITOR GENE-
RAL’S (DUTIES, POWERS AND CON-
DITIONS OF SERVICE) BILL

INCREASE IN MEMBERSHIP OF JOINT
COMMITTEE

THE MINISTER OF FINANCE (SHRI

-Y.B. CHAVAN) : I beg to move :

“That this House do resolve that the
membership of the Joint Committee of
the House on the Bill to determine the
conditions of service of the Comptroller
and Auditor-General of India and to
prescribe his duties and powers and for
matters connected therewith or incidental

*Published in the Gazette of India, Extra-
ordinary Part II, Section 2 dated 26.8.70.
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thereto, be increased by 3 members, 2
from this House, namely :—

(1) Shri Y. B. Chavan,
(2) Shri Vidya Charan Shukla

and 1 from Rajya Sabha; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do agree to
appoint 1 more member from Rajya
Sabha to the said Joint Committee and
communicate to this House the name of
the member so appointed to the Joint
Comnmittee.”

MR. SPEAKER : The question is :

“That this House do resolve that the
membership of the Joint Committee of
the Houses on the Bill to determine the
conditions of service of the Comptroller
and Auditor-General of India and to
prescribe his duties and powers and for
matters connected therewith or inci-
dental thereto, be increased by 3 mem-
bers, 2 from this House, namely :(—

(1) Shri Y. B. Chavan,

(2) Shri Vidya Charan Shukla
and 1 from Rajya Sabha; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do agree to
appoint 1 more member from Rajya
Sabha to the said Joint Committce and
communicate to this House the name of
the member so appointed to the Joint
Committee.”

The motion was adopted.

12.20 hrs.

DEMANDS* FOR SUPPLEMNTARY
GRANTS (GENERAL), 1970-71

MR. SPEAKER : Th: House will now

take up discussion and voting on the Supp-

*Moved with the recommendation of the

President.
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lementary Demands for Grants in respect of
the Budget (General) fer 1970-71, for which
two hours have been allotted. This is just
formal business. I hope it will be finished
even a little earlier and we can make up
time.

DEMAND No. 30—AGRICULTURE

MR. SPEAKER : Motion moved :

““That a Supplementary sum not exceed-
ing Rs. 1,000 be granted to the President
to defray the charges which will come in
course of paym:nt during the year
ending the 31st day of March, 1971, in

’ 0

respect of ‘Agriculture’.

DeMaND No. 33— OTHER REVENUE EXPEN-
DITURE OF THE MINisTRY OF Foop,
AGRICULTURE, CoMMUNITY DEVE-
LOPMENT AND CO-OPERATION.

MR. SPEAKER : Motion moved :

““That a Supplementary sum not exceed-
ing Rs, 9,20 00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Other Revenue
Expenditure of the Ministry of Fcod,
Agriculture, Community De velopment

'R

and Co-operation’.
DemaND No. 35—FOREIGN TRADE
MR. SPEAKER : Motion moved.

“That a Supplementary sum not exceed-
ing Rs. 4,01,000 be granted to the Presi-
dent to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1971,

(Rt

in respect of ‘Foreign Trade’.

Demanp No. 60—OTHER REVENUE EXPEN-
DITURE OF THE MINISTRY OF INDUS-
TRIAL DEVELOPMENT, INTERNAL
TrRADE AND COMPANY AFFAIBS

MR. SPEAKER : Mction moved :

““That a Supplementary sum not exceed-
ing Rs. 1,00,000 be granted 1o the Presi-
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dent to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Other Revenue Expendi-
ture of the Ministry of Industrial Deve-
lopment, Internal Trade and Company
Affairs”.”

DEMAND No, 69—LABOUR AND EMPLOYMENT,

MR. SPEAKER : Motion moved :

““That a Supplementary sum [not exceed-
ing Rs. 1,000 be granted to the Presi-
dent to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Labour and Employ-
ment’.”

DemMAND No, 70—EXPENDITURE ON
DISPLACED PERSONS

MR. SPEAKER : Motion moved:

““That a Supp lementary sum not exceed-
ing Rs. 3,00,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Expenditure on

s 99

Displaced persons’,
DeMaND No, 78—Roaps
MR. SPEAKER : Motion moved :

““That a Supplementary sum not exceed-
ing Rs. 93,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Roads’.”

DemManp No. 100—OrEER REVENUE ExPEN-

DITURE OF THE DEPARTMENT OF SOCIAL
WELFARE

MR. SPEAKER : Motion moved :

“That a Suppl y Sum not d-
ing Rs, 15,00,000 be grared to the
President to defray the charges which
will come in course of payment during
the year ending the 3lst day of March,
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1971, in respect of ‘Other Revenue
Expeaditure of the Department of
Social Welfare'.”

DexAND No, 108—CAPITAL QUTLAY ON
CURRENCY AND COINAGE

MR. SPEAKER : Motion moved :

“‘That a Supplementary sum not exceed-
ing Rs, 1,50,00,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Capital Outlay on

RN

Currency and Coinage’.

DeMAND No. 111—CoMMUTED VALUE OF
PENsIONS

MR. SPEAKER : Motion moved :

‘ “Thal a Supplementary sum not exceed-
ing Rs. 1,15000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending 31st day of March, 1971,
in respect of ‘Commuted Value of

(X1

Pensions’.

DEMARD No. 112—OTHER CAPITAL OUTLAY
OoF THE MIN1sTRY OF FINANCE

MR. SPEAKER : Motion moved :

““That a Supplementary sum not exceed-
ing Rs. 43,66,67,000 be granted to the
President to defray the charges which
will come in course of payment during
the year 31st day of March, 1971, in
respect of ‘Other Capital Outlay of the

>

Ministry of Finance’.

DeMaND No, 114—LOANS AND ADVANCES BY
THE CENTBAL GOVEENMENT

MR. SPEAKER : Motion moved :
“That a Suppl tary sum not d-
ing Rs. 7,32,44,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1971, in respect of ‘Loans and Advances

Rl

by the Central Government'.
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DEMAND No. 117—CAPITAL QUTLAY OF THE
MiNISTRY OF FOREIGN TRADE

MR. SPEAKER : Motion moved :

“ That a Supplementary sum not exceed-
ing Rs. 50,00,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3lst day of March,
1971, in respect of ‘Capital Outlay of
the Ministry of Foreign Trade’.”

DEMAND No, 127—CaPrTAL OUTLAY OF THE
MINISTRY OF LABOUR, EMPLOYMENT AND
REHABILITATION

MR. SPEARER : Motion moved.

“That a Supplementary sum not exceed-
ing Rs. 32,85,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 3Ist day of March,
1971, in respect of ‘Capital Outlay of
the Ministry of Labour, Employment
and Rehabilitation”.”

MR. SPEAKER : The Demands are before
the House.

Hon. Members present in the House who
are desirous of moving their cut motions may
please move them.

SHRI B. P. MANDAL :
I beg to move :

(Madihpura)

That the Demand for a Surpplementary
Grant of a sum not exceeding Rs. 1,000 in
respect of Agriculture be reduced to Re. 1.

[Policy regarding sea fishing (1)]

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 9,20,00,000
in respect oi othere Revenne Expenditure of
the Ministrs of Food, Agriculture, Community

Development and Co operttion be reduced by
Rs. 100,

[Supply of milk from Government milk
schemes especially of Delhi (2) ]

SHRI SRADHAKAR SUPAKAR (Sambl-
pur): | beg to move :
That the Demand for a Supplementary

Grant of a sum not exceeding Rs. 9,20,00,0C0
in respect of other Revenue Expenditure of
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the Ministry of Food, Agriculture, Community
Development and Co-operation be reduced
by Rs. 100,

[Incidental expenditure on import of
Skimmed milk Powder and butter oil (3)]

That the demand for a supplementary grant
of a sum not exceeding Rs. 9,20,00,000 in
respect of other Revenue Expenditure of the
Ministry of Food, Agriculture, Community
Development and Co-operation be reduced by
Rs. 100,

[Desirability of stopping export of sugar (4)].
SHRI B. P. MANDAL: I beg to move:

That the Demand for a Supplementrry
Grant of a sum not exceeding Rs. 4,01,000 in
respect of Foreign Trade be reduced to Re.l.

[Policy regarding foreign trade (5)]

SHRI SRADHAKAR SUPAKAR: I beg
to move:

. That the D d for a Suppl tary
Grant of a sum not exceeding Rs.3,00,000 in
respect of Expenditure on Displaced Person
be reduced by Rs. 100.

[Relief measures for families migrated
from East Pakistan (6)].

That the Demand for a Supplementary
Grant of sum not exceeding RS. 50,00,00,000
in respect of Capital outlay on currency and
Coinage be reduced by Rs. 100,

[Necessity of increasing the quota of cont-

ribution to the International Monetary
Fund (D).
That the D d for a Suppl

Grant of a sum not exceeding Rs. 50,00,000 j m
respect of capital outlay of the Ministry of
Foreign Trade be reduced by Rs.100.

|Effect of the setting up of the Cotton
Corporation of India Ltd. on the producers
and traders (8)]

_ That the D d for a Supp
Grant of a sum not exceeding Rs.32,85,000 i m
respect of capital outlay of the Ministry of
Labour, Employment and Rehabilitation be
reduced by Rs. 100,
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[Mode of accounting the purchase and
supply of foodg: to the inmates of
Central Relief Camp (9)].

SHR] B. P. MANDAL : | beg to move :

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,00,000 in
respect of other Revenue expenditure of the
Ministry of Industrial Development, Internal
Trade and Company Affairs be ruduced by
Rs. 100,

[Exorbitant price rise of the country made
cars vis-a-vis deterioration in quality (10)].

That the D d for a Suppl
Grant of a sum not exceeding Rs. 1,000 m
respect of Labour and Employment be redu-
ced by Rs. 100.

[Justification of cess on coal and coks
despatched from collieries (11)].

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 3,00,00,000
in respect of Expenditure on Displaced
Persons be reduced by Rs. 100,

[Rehabilitation of refugees from East
Pakistan (12)].

That the D d for a Suppl
Grant of a sum not exceeding Rs. 9300000
in respect of Roads be reduced by Rs. 100,

[Conditions of National Highways in
the country (13)].
That the D d for a Suppl
Grant of a sum not exceeding Rs. 1500000
in respect of other Revenue Expenditure of
the Department of Social Welfare be reduced
by Rs. 100,

[Working of the Kasturba Gandhi
National Memorial Fund (14)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 1,15,000 jn
respect of Commuted Value of Pensions be
reduced by Rs. 100.

[Justification of payments of commuted
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value of Central share of State pensions
as)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 43,66,67,000
in respect Of other Capital Outlay of the
Ministry of Finance be reduced by Rs. 100,

[Working of the Nationalised Banks
16)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 7,32,44,000
in respect of Loans and Advances by the
Central Government be reducd by Rs. 100,

[Justificaticn of loans to other parties
and loans to Government Companies

ani.

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 50,00,000
in respect of {Capital outlay of the Ministry
of Foreign Trade be reduecd by Rs. 100,

[Justification of setting up of Cotton
Corporation (18)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 32,85,000
in respect of Capital outlay of the Ministry
of Labour, Employment and Rehabilitation
be reduecd by Rs. 100.

[Supply of foodgrains to inmates of
Central Relief Camp (19)].

SHRI LOBO PRABHU (Udipi) : I beg to
move :
That the D d for a Suppl ary

Grant of a sum not exceeding Rs. 1,000 in res-
pect of Agriculture be reduced to Re. 1.

[Implementation of plan for develop-
ment of fisheries particularly the
construction of the fishing harbour at
Malpe for which foreign assistance was
offered four years ago. (20)].

“That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 9,20,00,000
in respect of Other Revenue Expenditure of
the Ministry of Food, Agriculture, Comm-
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[Shri Lobo Prabhu]

unity Development and Cooperation be
reduced by Rs. 100,

[Limits of the Milk Project which do
not include other urban areas and
exclude the State of Mysore (21)].

That the Demand for Supplementary
Grant of a sum not exceeding Rs. 9,20,00,000
in respect of other revenue expenditure of
the Ministry of Food, Agriculture, Commu-
nity Development and Cooperation be redu-
ced by Rs. 100.

[Export of sugar at a loss of Rs. 820
crores to earn foreign exchange of
Rs. 11 crores (22]).

That the Demand for a Supplementary
Grant ofa sum not exceeding Rs.4,01,000
in respect of Foreign Trade be reduced by
Rs. 100.

[Creation of a redundant organisation,
the Trade Development Authority for
handing services, which should be in the
private sector (23)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 4,01,000 in
respect of Foreign Trade be reduced by Rs.
100.

[Necessity for holding of International
Trade Fair when the economy is facing
a crisis from inflation and scarcity (24)].

That the demand for a Supplementary
Grant of 8 sum not exceeding Rs. 1,00,000
in respect of Other Revenue Expenditure of
the Ministry of Industrial Development,
Internal Trade and Company Affairs be redu-
ced by Rs. 100,

[Price control of cars without adequate
information (25)).

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 7,32,44,000
in respect of Loans and Advances by the
Central Government be reduced by Rs, 100,

[Mismanagement of Calcutta Port (26)].
That the Demand for a Supplementary
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Grant of a sum not exceeding Rs. 7,32,44,000
in respect of Loans and Advances by the
Central Government be reduced by Rs. 100,

[Loss to exchequer from taking over
private factories (27)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 50,00,000 in
respect of Capital Outlay of the Ministry of
Foreign Trade be reduced to Re. 1.

[Assumption of cotton trade of about
700 crores to the displacemnt of private
Jabour and capital (28)]).

That the D d for a Suppl
Grant of a sum not exceeding Rs. 93 00000
in respect of Roads be reduced by Rs. 100.

[Neglect of feeder roads to the National
Highways (29)].

That the Demand for a Supplementary
Grant of a sum not €xceeding Rs. 15,00,000
in respect of Other Revenue Expenditure of
the Department of Social Welfare be reduced
to Re. 1.

[Duplication by the Kasturba Gandhi
National Memorial Trust of activities
of other departments without the same
chocks, making relief by Government
necessary(30)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 43,66,67,000
in respect of Other Capital Outlay of the
Ministry of Finance be reduced by Rs. 100.

[Nationalisation of banks with conse-
quent disorders in the economy anl.

SHRI RAMAVATAR SHASTRI (Patna) :
1 beg to move :

That the Demand for a Supplementary
Grant ofa sum not exceeding Rs. 1,000 in
respect of Agriculture be reduced by Rs. 100,

[Need to make fisheries scheme a suc-
cess (34)].

That the Demand for a Supplementary
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Grant of a sum not exceeding Rs. 1,000 in
respect of Agriculture be reduced by Rs. 100.

[Failure to check the prices of fish (35)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 9,20,00,000
in respect of other Revenue Expenditure of
the Ministry of Food, Agriculture, Commu-
nity Development and Co-operation be
reduced by Rs. 100.

[Need to introduce Milk Supply Scheme
in the cities of all the States (36)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 9,20,00,000
in respect of Other Revenue Expenditure of
the Ministry of Food, Agriculture, Commu-
nity Development and Co-operation be
reduced by Rs. 100.

[Need to further increase the production
of milk (37)].

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 9,20;00,000
in respect of Other Revenue Expenditure of
the Ministry of Food, Agriculture Commu-
nity Development and Co-operation be
reduced by Rs. 100.

[Failure to check corruption prevalent
regarding the supply of milk (38)).
That the D d for a Suppl
Grant of a sum not exceeding Rs. 9, 20(0000
in respect of Other Revenue Expenditure of
the Ministry of Food, Agriculture, Commu-
nity Development and Co-operation be
reduced by Rs. 100.

[Need to give special assistance to the
States to develop Milk Supply Scheme
(39)).

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 43,66,67.000
in ‘Tespect of Other Capital Outlay of the
Ministry of Finance be reduced by Rs. 100.

[Corruption and irregularities in the
grant of loans to farmers and small
industrialists from banks (40)].
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That the Demand for a Supplementary
Grant of & sum not exceeding Rs. 43,66,67,000
in respect of Other Capital Outlay of the
Ministry of Finance be reduced by Rs. 100.

[Need for mot paying compensation to
bank owners(41)]).

That the Demand for a Supplementary
Grant of a sum not exceeding Rs, 43,66.67,000
in respect of Other Capital Outlay of the
Ministry of Finance be reduced by Rs. 100,

[Need to check officialdom in nationali-
sed banks (42)].

That the demand for a Supplementary
Grant of a sum not exceeding Rs. 43,66,67,000
in repect of Other Capital Outlay of the
Ministry of Finance be reduced by Rs. 100.

[Failure to include ths representatives
of bank employees in the Board of
Directors of nationalised banks (43)].

That the D d for a Supp
Grant of a sum not exceeding Rs. 50000"0
in respect of Capital Outlay of the Ministry
of Foreign Trade be reduced by Rs. 100.

[Need to increase the production of
cotton (44)).

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 50,00,000
in respect of Capital Outlay of the Ministry
of Foreign Trade be reduced by Rs. 100.

[Failure to make the country self-depen-
dent in the matter of cotton (45)].
That the D d for a Suppl
Grant of a sum not exceeding Rs. ‘me
in respect of Capital Outlay of the Ministry
of Foreign Trade bs reduced Rs. 100.

{Need to pay reasonable price to the
cotton growers (46) 1.

MR. SPEAKER : The cut Motions are
also before the House. Six hours ramain for
the discussi on Scheduled Castes and

Schduled Tribes, Would you like to give some




187 D, §. G. (General)

. [Mr. Speaker]

time out of it for other discussion has already
taken place on this subject.

sMawmgoar: I w5
9 FW FH 9T gH At 48 & e
I HAR ARET FT oW A famv T

MR. SPEAKER: & = al ag 31
Because of this so many other motions were
thrown out. I do not think that we shall have
enough time for all our business in spite of
extending the session by one day. So, with
your permission—it is my humble request—if
you like we can reduce the time and we shall
a;k the Minister to reply and avail of that
time for various other miscellaneous motions.

=t e W : g wE,
4 992 g&T <fem |

TR QAT : TCAA H AT B
A E 3 o2 7

SHRI SRADHAKAR SUPAKAR : We
should have 4 hours.

MR. SPEAKER : You will see if you
come to my Chamber and I shall show you
how many motions are awaiting discussion.
They cannot be discussed during the last
session and were to be taken up during this
session. If we proceed like this, I do not
think they will be taken up during this session.
Only therefore, have I accepted this course
with your consent.

SHRI R. D. BHANDARE (Bombay
Central) : Two hours should be given to it. It
is losing its impact. The subject was taken
up some ten days ago. '

MR. SPEAKER : We have already agreed
on having three hours for that discussion.

SHRI SRADHAKAR SUPAKAR : Mr.
Speaker, 1 have moved six cut motions which
are in my name andI shall refer to some
points which are of great importance . to our
economy. The first point that I wish to empha-
sise is the problem of export of sugar. We
know that for several years,we have been
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exporting sugar at great cost to the people of
our country. For each kg. of sugar exported
the exchequer hasto pay 53 paise, which
comes out of the pocket of the poor
people of India in order to supply sugar at
the international market to people who are
several times richer than our country. This
should be stopped at the earliest opportunity.
I plead with the hon. Minister to put a stop
this business altogether. In the past also we
have commented on this but we are always
told that we earn valuable foreign exchange.
But at what cost ? That is the question. What
foreign exchange that we earn on account of
the export of sugar is very small indeed.

The next point I would like to discuss is
the effect of the setting up of the Cotton
Corporation of India on buyers and producers.
Government have come with a supplementary
demand for setting up this Corporation only
now. In 1968 the Agricultural Prices Commis-
sion recommended the setting up of the Cotton
Corporation. I do not know why the Govern-
ment spent more than two years in coming
toa conclusion about the setting up of this
Corporation.

Tn this connection, we are rather dismayed
by the fact that the government have to
import about 49 lakh bales of cotton almost
every year and that our internal production of
cotton is of the order of about 60 lakh bales.
We know that the production per acre of
cotton in India is one of the lowest in the
world. Whereas our production is of the or-
der of 117. 1b per acre, it is nearly four to five
times in countries like the USA and the
USSR, and it is about 1,000 1b. per acre in
Israel. So, if we areat present producing
about 60 Jakh bales, and if the Government
gives sufficient incentives and provides the
cultivators with improved seeds and also
seeds for the long staple cotton, there is no
reason why we should not be able to meet
this shortage of only about less than 10 per
cent, and we can also easily double the pro-
duction of cotton. Therefore; I would request
the Government to see that import is stopped
altogether, because we not merely import
about 4'9 lakh bales but we also export some
quantities of cotton; and this import should
be altogether stopped and we should try to
be self-sufficient in cotton. My fear is that
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only because we are getting cotton under the
PL 480 programme, we are getting about
Rs. 70 crores to Rs. 90 crores from PL 480
funds, the temptation of counterpart fund is
there—

MR. SPEAKER : Please be brief. These
are only supplementary grants.

SHRI SRADHAKAR SUPAKAR : Cotton
Corporation forms part cf the Demand for
Supplementary Grants. Of course we are
also discussing the Cotton Corporation to-
MOITOW.

MR. SPEAKER : The time is limited.
You can mention the points bricfly.

SHRI SRADHAKAR SUPAKAR : Yes,
Sir. Inthe past, so far as the agricultural
production, namely, cereals and foodgrains
are concerned, we have been talking abcut the
green revolution. This revolution should
also be made in respect of cotton production
and we should become self-sufficient in cotton;
we will be self-sufficient if we produce only
10 per cent more.

Regarding the increase in expenditure so
far as the purchase and supply of foodgrains
to the inmates of the central relief camps are
concerned, and relief measures for the
families migrated from East Pakistan arc
concerned, 1 have given cut motions. 1 'would
submit that this has been a serious problem,
and as has been submitted by other members
in the past, we must try to solve this problem
finally and satisfactorily, ‘not merely to the
satisfaction of the people who are coming in
large numbers from East Pakistan but also
for the sake of the inteinal economy of our
country.

There is a lot of misery when these people
from East Pakistan are not shifted from their
temporary camps in West Bengal to the
camps at Dandakaranya and other places in
India. Therefore, we have to incur unne-
cessarily heavy expenditure in these temporary
camps in West Bengal, and so, the Govern-
ment should see that no time is unnecessarily
wasted between the time when these people
come from East Pakistan to India and the
time when they arc shifted to the permanent
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camps in Dandakaranya and other places.
Regarding the milk schemes, it is said that
the Government is trying to improve the four
centres of milk supply in Delhi, Calcutta,
Bombay and Madras. There is much misman-
agement in these; especially in the Delhi
Milk Scheme and Government should take
steps to see that everything is put in proper
orcer ?

ot quga (faavdt) : seqw wEey,
& & agIl F qTF AT H IR F@T
g auv At dear 30 F @wd A AN 3T
fan o ¥ gmA <@ =Ean § 1 A
dsar 31 ¥ Y ayarar § afefaa
Haaa fama-Fw § dW ger siem
§: NAT A svIEEAr YU FAF
fo¥ woet #71 IR FFET,. G &
faafa &Y eawar agEr T Agsl &
anfaw feafa garem

qgzae ¥ §9 gQ W AR gL w9
# wo@t qaeq ¥ fay gva-afSsm avaf &
TN F X Afgwrfas e ey e
& FITN ASA qHIA F IANT A FAT FT
sar 5y 919 & @ s ¥ e
#N 3 1 wafagddl grr god gweA ¥
1 1 i gfee § aweg a9 3 fadr
7% §9 § SAeT S & {5 gww qtaw §
da-gfesa avai & grew &1 Sfag
gz yaeg frar s s wed awey A1
ATaY F gl AT ASA! GFEY F AR
¥ gz 9T WSSl IART AR ST
gfaad @ AT | w9 R Y fied
22 grel § WSH-ITRT H TF A7 AR
faar & oK g9 IO A1 FTE AR g
R ‘

wod! 3w § fogd gy @mw ¥
AT FH FW § AT IR g AW
3% I FIAT IAT AWAT § ) T IAWT
TR AW ¥ gFEN qQHied AT rfeemd
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[t Fwra=g)
WHEH AN 1 Fq FY M A W@
IO F T AN A wfa & g gD
AR ML g § wHA qwed § A
o § |

gUq WY § 4@ givad AmEt w0
o Y g Aot IO & g g
g Tt ) Wi w @ ¥ fag
AT (FE) R aMER (Sew) ¥
fa qdsdes WA oy § ) wgrE ¥
18-20 &TF TR Qg€ A fom ol o
FSBVHWA AN T @EI & M
oAl & faes T §, g @ 7w W
¥ ore5 o aff a7, a7 qF A N
I 9 9T A qTAT AR ¢ AT AT
rar arar A 7@ f fadt Som o=
E, T 3 N A9 Fgwa F ITEAR W
tar wgd &1 oA sfom o fadel @
arg e ¥, FfaT § oo A e 2l
frrqaagg Facd O §a s
MAFAREAATEAT L) T F Fevar
it Il § wream-ar SR F A
Fax ITA WA F AR F AR
N fawraat o NE oaw 7@ AW/ )

afxam e A gfe d 2§ a1 faw
9 qrEaT &1 2w w50 gt wmw A
qrar g, 4 graara< w1 fadu gfam—
AEAT A1 A foM H99 18 g
T X Arar g+ 3 S § saer qm
T g Wt g 3 wfaw & sy
wom fr o7 I o & sreamRR I
oAl § gee W F@, @ agHl |
fag aigz § o= <faw wodl S &
fawra & fag dvawn Sfag g afk
g 1 @ TR a1 e AR g S
FHfaal & ggam ¥ agl 9T T ;|
s fiean st e

gt aw v IAT w1 T —
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ST A AR ¥ frww v awd )
TRR §gE A g 9% 9T & WEw §
Wt BT TR F qaeqy H1 avt Tl
A SHET W T I 39 aww qEd
AT | wEIASg Wew F 700 A w0
YZ qE § 1 39 A & qoeae o
F dell AT 33F qRA ¥ 0F € fEw-
qF Rz FIARWA A WqIAT §
21 @ graen ¥ oo 1 fafad st
Fag WAt AT € § 1 W@ @R
% 5y Tox HeAl AvE A FATaTE
for faer qur e dav & gfei & ag
NP daf qar waf gf qar ™
AR § AFNT TER qgE H ASN 9F-
&Y & fag savr dafaes farerr sveg
g3 q19 8000 z #oe 9%l sal, o
Ty e e rE FT QT @ A
aren feemn Aawcor F g faRw S
S, faad g o F1fz Tg #1 FRA-
TR g gWTT | safae T e
gk AW F 3z ¥ F o § wq-
Qu F3@ § e fafed st & agan
¥ wgrrez ¥ At I A1 wfa & fag
AT AT &L AW |

a7 ¥, & fox sq0w v § fw
MEAT A1 TR AT Y A A e
SAEAT W A A I P AT ¥
S Y aEf qx A w oggA  fear
S |

SHRI S. M. BANERIJEE (Kanpur) : Sir,
these Supplementary Grants we find that no
provision has been made for the payment
of interim relief which the Government has
promised to give. I would like te know from
the hon. Minister whether this provision will
be made.

MR. SPEAKER : Please do not raise any~
thing at any time.

SHRIS, M. BANERJEE : [t is concering
this.
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SHRI R. K. AMIN (Dhandhuka) : Mr.
Speaker, Sir, it is rather surprising that within
three to four months time the Government
has come with such a big demand of Rs. 215
crores. If we scrutinise the total demand we
find that out of Rs. 215 crores, Rs. 150 crores
are meant for subscription to the International
Monetary Fund. [am surprised to find this
demand here. When the decision regarding
the subscription was already taken in the
month of February by I. M. F. and . B. R.D
the Government could have provided such a
big sum, say about Rs. 140 crores or Rs. 150
crores, in the Budget proposals of March 1970.
But Government has come later on witha
demand so that the earlier proposals of March
1970 may not look very big.

I would like to concentrate my criticism
on four important aspects. They are : Rs. 43
crores as compensation to commercial banks,
Rs. 8 crores as export subsidy to sugar, Rs. 3
crores for refugees from East Pakistan and
Rs. 50 lakhs for the Cotton Corporation.

Take the problem of refugees from East
Pakistan. I think, the Government has not
realised the gravity and the seriousness of the
problem. 1If you look back, probably last
year Government could have wound up the
entire department of rehabilitation. That
was the situation last year but all of a sudden,
from January onwards, the influx of refugees
took place and by now it must be 1,75,000 or
more. By the time we end this session; it
will be 2 lakhs of people who would have
come from East Pakistan. Now that the
elections have been shifted by three months,
itseems that before the elections are over
it may be that the total number of refugees
from East Pakistan would be up to 5 lakhs
of people.

The provision of Rs. 3 crores additional and
Rs.7 crores earlier seems to be very inad-
equate, if you take into account the diffe-
rences in the refugee problem which we face
now and the refugee problem which we faced
Soon after the partition. The people who are
coming now are people who come from the
lower stratum of society in East Pakistan: They
are without any resources whatsoever. About
refugees from West and East Pakistan our
€Xperience of giving help to them has been
al%o quite different.
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Then, at present our country is facing a
critical situation. Our own people are land
hungry, How areyou going to provide land
to these people who are coming from East
Pakistan ? Our own people are suffering
from poverty. Qur Per Capita income
has remained stagnant for the last several
years. How on earth are you going to beat
the additional financial burden when your
economy cannot even bear anything like a
single rupec at all ?

Even if youtake the States which can
absorb them—West Bengal, Bihar and U.P.—
they are throbbing with the Naxalite problem,
There is already a violent agitation going on
in those parts of the country where you would
like to absorb these East Pakistan refugees.
So, we are already facing a grave problem
and it is time that some other approach for
the solution of the refugee problem is being
thought out by the Government. But it seems’
that the Government does not want to come
out from the old rut like way of dealing with
this problem. Have they told Pakistan, “Don’t
send these refugees” ? Have they asked other
Muslim countries whom they wanted to
support at Rabat to tell Pakistan that this is
wrong and this is not the way of dealing with
India ? Have they told people in this country
who are looking at the problem from religious
point of view that they should tell Pakistan
that this will create a very critical situation
not only in our economy but in our society
and that it will be impossible to deal with
the situation ? But it seems that there is no
desire on the part of the Government to have
a new approach. They could even approach
the United Nations for some kind of grant
from foreign countries in order to solve the
refugee problem just as it is being done in
other European countries.

OQur foreign aid is also falling. There is
no S;ope now {0 meet the extra expenditure
on refugees by diverting some portion
of foreign aid. Thatis whya good deal of
attention must be given by the Government
for the solution of this problem.

Another important aspect which I would
like to take up is about the compensation to
be paid to the nationalised commercial banks.
Now, the additional amount is Rs. 43 crores.
The total amouat of compensation is to the
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tunc of Rs.87 crores. Now, let me ask the
Government ; what have they achieved bet-
ween the two situations, the situation of the
commercial banks when there was social
control and the situation of the commercial
banks when they have been nationalised ? It
has made a difference in respect of two impor-
tant aspects, in respect of ownership and in
respect of managment. You take first the
ownership aspect for which you pay Rs. 87
crores. What are you going to get in return ?
About Rs. 3 to 4 crores by way of profit which
the commercial banks were earning before
they were nationalised. In order te earn
Rs. 3 to 4 crores, have you done all this fuss?
Supposing you maintain the same amount of
profit which you were earning before banks
were nationalised, for Rs. 87 crores, you get
only Rs. 3 to 4 crores by way of profit at the
end of the year. Is this the game for which
you natijonalised the commercial banks ?

The second aspect in which it will make
a difference is management. You cin sce the
cemposition of the Board of Directors
you have now made. You see the Board of
Directors which was there before. Today, you
have put on the Board of Directors mostly
people either from the Finance Ministry or
from the State Bank of India or from the
Reserve Bank of India. Now, the Reserve
Bank of India and the State Bank of Indja
were charged with the responsibility of in-
creasing finance for agriculture and for small-
scale industries. Simply because those two
institutions failed and in order to achieve that
objective, you asked the commercial banks to
enter into these new avenues for advances.
The institutions and the people who faijled to
achijeve the objective are the same one who
are now managing the entire banking system.

Looking at the Board of Directors, it
seems, it is worth while for the Finance
Minister to ask these 14 nationalised commer-
cial banks to keep the full record of what they
are discussing in the meetings of the Board
of Directors and, by the end of the year, if
he puts all this record on the Table of the
House, he will realise what contribution the
Board of Directors are making in the shaping
of the entire policy of the comm ercial banks,

In fact, it seems, it is only the Custodi
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who will rule and the Custodian being the
stooge of the Government, it is the Govern-
ment or the ministerial interference or poli-
tical pressure which is likely to rule and
which will, ultimately, have the control over
the credit and currency. The credit and
currency are the same thing in so far as eco-
nomic effects are concerned. They could have
done the same thing by printing more notes
and putting them in the hand of an institution
which would have lent money to agriculturists
and small-scale industry. They need not
have gone in for the nationalisation of these
commercial banks. But they have interfered
with a process which was aiready working
successfully and they did not evolve a new
process of giving aid to agriculturists and
small-scale industry for which a new institu-
tion could have been created and more
currency could have been given by the Go-
vernment if they wanted it. Here, a hotch-
potch or a khichdi has been created which is
not likely to work.

My third point is about the Cotton Corpo-
ration. Here, the only thing that I would like
to say is that it is an undemocratic decision.
Only two things have been mentioned in
support of that decision. The recommenda-
tion of the Agricultultural Prices Commission
and the Bombay Resolution of the Congress
(R). The Bombay Resolutions do not mention
categorically to take our cotton trade by
Cotton Corporation. There is a mention only
of taking over trade in all agricultural commo-
dities. The Agricultural Prices Commission
was meant for determining the prices of agri-
cultural commodities. Tt was not meant to
see whether nationalisation is good or not
or what sort of machinery should be evolved
in regard to distribution of cotton, purchase
of cotton from abroad and things like that.
It was meant only for price fixation of agri-
cultural dities. The dations
of the three people onthe Agricultural Prices
Commission who are experts only on price
fixation should not have led the Government
to jump to such a big and stupendous step
which has far-reaching implications on the
economy of the country.

Because this is the distributive trade, a
trade which is highly competitive where by
introducing the system of regulated markets
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you are organizing it in such a way that the
agriculturists get a fair and reasonable price.
There way be certain defects in the present
system. But these defects were not such that
within the present framework they could not
be corrected. Have the Government made
any attempts to see that whatever defects are
there, are being corrected in the present frame-
work ? No. All of a sudden, they propose to
change the entire framework. Even if they
make such a big change, looking to the con-
dition of the cotton trade, the Government
are not going to make a success of its #ttempt.
Sir, from which country are we importing
cotton ? It is only from three African coun-
tries and America. From America because
of PL 480 and from African countries by nego-
tiations. You are at present importing cotton
by giving consumers quotas and these consu-
mers import cotton directly through skilled
brokers, whatever type of cotton they wanted.

In so far as internal trade is concerned,
the area which is producing cotton is also
the area which is consuming cotton. Gujarat
and Maharashtra consume more and also
produce more. The only other areas where
such happy coincidence does not exist are
Punjab and Tamil! Nadu. Tamil Nadu con-
sumes a lot of cotton but it does not produce
more cotton. Punjab produces a lot of cotton
but does mot consume. It requires a good
deal of flexibility in decision taking due to
different types of mixing of cotton, which, I
am sure, the Government people or Govern-
ment appointed people are not going to do
it. This und tic step should not be
taken. Therefore, I suggest that Rs. 50 lakhs
should not be sanctioned.

Before I sit down, two things I would like
to mention. So much has been said about
poverty in this country, especially by the
Prime Minister. Everybody talks about poverty.
I would like to make one distinction about
poverty—poverty which is relative and poverty
which is absolute. 1In India it is not the rela-
tive poverty that is important. One can
continue to make a fuss about relative poverty
by talking of inequality of income. What
is important in India is the absolute poverty.
What does absolute poverty mean? Only
quite recently in the Reserve Bank of India
bulletin we have got one study that indicated
that in terms of consumption of foodgrain
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and caloric value, in 1953-54, 529, of the
population in the rural area was below the
poverty line, however it is defined. On the
same definition, within 12 years, 52% has
turned out to be 70%. Itis time that the
Government should devote its time to this
aspect.

Finally, I would like to mention about the
inflationary pressure. At the time of the
Budget in March, 1970—Mr. Finance Minis-
ter, you were not in charge of it then. Mrs.
fndira Gandhi was there the whole-sale price
index was at 172, within four months it has
gone up by 8 points and it is now 180. If you
go ahead at this rate, where will you land ?
Have you made any attempt to see thatall
possible measures are taken to check the creep-
ing inflation ? How can you talk about descri-
minatory rate of interest for deposits and
loans under these conditions ? If you allow
this sort of situation to continue, then within
12 months the very rate of inflation will be
so high that you will find yourself ina tight
corner and the cost of living will rise so high
that probably you will wipe out the entire
middle class and only the very rich and the
very poor will remain in your society.

DR. KARNI SINGH (Bikaner) : 1
would like to request the hon. Minister that
in the budget that he has just presented there
has been no emphasis paid on additional sums
of money to be spent on sports in our coun-
try. I would like to concentrate my mnext six
minutes on thisaspect.

The hon. Minister has been closely associa-
ted with sports and is a patron of sports. I
would like to draw his attention to this fact.

Ever since the Rome Olympics, we have
been backsliding in one of the most important
sports in which Indians held a sway, and that
is Hockey.

Sir, it is a matter of great national regret
that great country like ours, with 530 million
people, cannot get their sports Organisations
so geared up that we could make mark in the
world. The hon. Minister, Mr. Krishna is
here; we were both in Mexico when we saw
the Hockey debacle. Iam not prepared to
believe for one moment that India does not
have the talent; the talent is therc. But the



199 D. 8. G. (General)

[Dr. Karni Singh]

trouble lies in coordination and the politiCs
that iscreeping in to the sports body.

Sir, I feel as much as Mr. Babu or any-
body else who are hockey experts, that at the
Munich Olympics, unless we prepare from
now on and adequate funds are set aside, the
Indian sports contingent is going to face a
very sad future and we are almost certainly
going to be beaten in Hockey. I have seen
countries like Australia, New Zealand, Spain
and many other countries, playing with us,
and they play with Pakistan too. I do not
want to sound anti-national, butI wish to
say this. I saw the match played by our team
in Mexico and immediately after that, the
match by Pakistan. Many of us Indians felt
that the Pakistan team was a shade better
than ours, although India did not play against
Pakistan in Mexico.

Now, if this is perceptibly so, something has
got to be done. And, therefore, I wish to draw
the attention of the honourable House to the
Sports policy, to certain revision of our
thinking on Sports in general in the country.

For a long time, Sir; 1 have been reques-
ting that there should be a separate Ministry
for Sports, I believe, many Iron-Curtain
countries have this. Today, sports is being
so highly professionalised throughout the
world if 8 country like India wants to keep
pace with other countries, India will have to
produce super-men and these super-men can
only be produced through adequate training.
If you send a half-trained team and yet expect
that we will get the Hockey crown or}Shooting
crown or Wrestling crown, well, it is not
possible. And, for that, I believe, the hon.
Minister who controls the purse strings of
our country, can play a vital role giving the
sportsmen equal training Opportunities to be
to able to compete with some of the sputnik
countries of the world.

The hon. Minister of State, Mr. Azad
himself has been very closely associated with
Sports. There are number of persons here
who have been sportsmen, including you your-
self, Sir who have been a famous sportsman.
1 hope the hon. Minister will try to allocate

_more funds for Sports.
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I would like to make Onme request to the
honourable House to consider; and I know that
this is not a demorcratic request. But, I am
one of those who believe that it is against
the honour ond dignity of our country to be
beaten year after year, one must learn to lose
as an honourable gentleman. But, the Sports
Federations are to day going into the hands
of politicians. I know something, because J have
been closely associated with the Shooting
Federation and year after year we have been
trying to get higher priority for promoting the
Shooting sports, But politics always seems
to come in the way. I would liketo say this,
that, at least in the next 10 or 15 years, we
should have a Sports Ministry and all Sports
Federations should be wound up for the next
15 years. This Sports Ministry must have
all the powers like nationalising sports and
there should be no politicians in sports and
then we can expect that in the next few years
really top class Olympic Sports teams will
emerge in this country.

THE MINISTER OF FINANCE (SHRI
Y. B. CHAVAN) : NOw there is sports in
politics.

DR. KARNI SINGH : There is sports
which are well known to you. You have
got gold medal winner. You have got Wilson
Jones Gold Medal in Billiards for the
individual item. We have a Silver Medal in
Shooting. We have numerous other items
like wrestling and tennis, in which, we have
really made a name.

Now, we know, Sir, what happens when
a team goes out from on€ country (o another.
We know what happened in Mexico. Sir the
jmmense respect thata particular country
gains in a foreign country cannot be described,
unless you are there, following your own
flag,

Iam all in favour of the Indian teams
going out and also foreign teams visling
India. But 1 would like to see the Indian
teams bcing given the best training possible.
I do not like to see half-backed teams being
sent out.

MR. SPEAKER : I was in London at that
time, and I saw it on television, and I was
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sadly disappointed, s0, I quite agree with the
hon. Member.

SHRI SEZHIYAN : Even politiCians
should be given training.

DR. KARNI SINGH : T believe that this
House had once discussed the Mexico Olym-
pics hockey debacle and a sports probe was
ordered. I would like to request this House,
two years in advance of the Olympics in
Munich, that probe is not going to get us
anywhere. It needs a group of man who
believe in sports, who want to see the
Indian flag fly, who want to sit down and
give the Indian sportsmen every possible
opportunity.

The next question is about the participa-
tion of South Africa. T feel as much as
anybody else that a country like South
Africa entering the sports arena is making
things extremely difficult. But I also feel,
because I know that one sports federation...

MR. SPEAKER : [ tried to link his speech
with the Demands for Grants, but South
Africa by any stretch of imgination cannot
be linked with it. Anyway, he may say what
he wants to say in the two minutes that are
left over.

DR. KARNI SINGH : I would like to say
that one sports federation—I would not name
the sports—has been selected to participate
in some big international match. I believe
that one of the difficulties coming in the way
is that South Africa is likely to participate.
1 know as an Indian, as one who has participa-
ted for one’s country, that ina large number
of sports, we can beat South Africa: But jf
we were to keep away from any sports that
South Africa participates in, then it means
that for the next one generation, Indian sports
i? ;he international field is going to back-
slide.

SHRI M. R. KRISHNA : The International
Olympics Association is responsible for it.

DR. KARNI SINGH : Olympics is differ-
ent; according to the International Olympic
Charter South Africa cannot participate in it.
But in the world championships in many places
South Africa can participate, and our sports-
men feel that rather than keep away, it is better
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to give our men the best opportunities to beat
South Africa on the fields. We beat South
Africa once and only time they participated
when they came to the world shooting in 1966,
and we beat them clean. It wasa matter of
pride to us, But now they do not enter
shooting, but they enter in other sports.

What I would request Government to
consider is to give our sportsmen a chance
to go there and try and throw South Africa
out of these international bodies rather than
keep our sportsmen from entering and then
afterwards finding year after year that our
sportsmen who are keen to participate lose
the opportunity and lose the interest and are
completely frustrated.

With these words, 1 would make a request
to the hon. Minister that sports should be
made into a separate Ministry and more
funds should be allocated and our sportsmen
should be given equal opportunity with those
of other countries to give their best.

st v e (ER) : @em
wgey, ¥ wAtr &1 faqd § s @
wr g i @ e R o @& qan
it adft ¥ arfm 1 W TN ofcmraw
feeqely odt | sw feeqoll & TR 215
FAT AT 57 avd o Fr AT T &
fegam N adt s 50-55 FAF
A ST @AY FT 4-4 TY OF A
F T FAY g3 | I Fggmm A
Fow wiAl A Y A oM GHE AN
aqdt qum faeh WX § ©F wWd W
o W A am €1 s @ oA
Iz & fF oz dar @w wgf Qv ?
FAT AT FT I F@ ¥ fag dar @
diar Y auw ¥ oT gwAT AT AT g qav
My T age R I & 9 §
WA FWF GIEAT a9 Wt qow §
T gFar av | afFT da1 9 & T 3 dar
g9 8 @ & F& ¥ F1E ol frar war
9 W I F A T AAqAE T T
§ ¥ 1 gt gam &, avw ok & foar
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[=f s fie)

& A § 51 uF gaaw G ¥ afa-
A § 39 7 i T ¥ e fear
R 99 < el gr 18 ¥ Tt @
771 f5 3 afusrd 1 D w w®@E
fEar ara sitx gréAE grer S qRiar gan
WA FAF U ag qar @a QAT g1
# agm fr @ ag ¥ fegem A ST
oG Y o gy ¥ § g Tow &l
T A I |

MR. SPEAKER : The hon. Member may
continue his speech after lunch.

13 hrs,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha Reassembled after Lunch at
Sour minutes past Fourteen of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

DEMANDS FOR SUPPLEMENTARY
GRANTS (GENERAL), 1970—71 Contd.

MR. DEPUTY SPEAKER : Shri Janes-
war Misra to continue his speech.
i Toreite fag (Qga): Sursae w2)-
@, foeelt ® gl form-qed ol =g
% f&7 10-10, 15-15 5o Fury § | Ja®
S I Aeada § 98 g AN 10 ®o aF
Fsmar g fom ag & g wgt oA
X a1 A Y, AN S @A aA A Y
It atg ¥ feam ot famm-gee Y @Y
[nfgw

§ aea arhy wgAT g fR faeay
Ao aq w1 e g wa o
daen frar § fr ot fegaent & mifes &, 99
£ W arzda fag o fored ol e
qed qEEeTaT @ ® § | S A g
¥ | 3o A9 FAW §, fooclt A iz
FHT QSN g W W ATEAT WA g0
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wigen § fm el @ oAmd 91 W
tar 2 ok oot Gefafrdew w1 foE
AT QM A AR @ ) T
A A q A §, SR W AWM
TR AN Y, v g fam g@d ®
TMREEN ey AT e 1 &
fafre aga & ot o fs g @faw
NMeggma A F ak st gard N
qrarg ¥ vl , S SIgAT §F AT O
FHRFB TS, AFGAR TG AT
RN N AT TSI W
W L AT IR SN R AR A W
Ta A § 0T T 1, IIH GH H2 |

SHRI S. M. BANEERJEE : 1 support what
he has said.

You know that the strike is going on in
Ashoka Hotel even today. We have been
dealing with the hon. Minister who is unfortu-
nately sick,, but his Deputy is there. We were
told that it had been settled and an assurance
was given that all the workers would be taken
back, that there would be no victimisation,
but unfortunately 12 men were suspended.

MR. DEPUTY SPEAKER : What do you
want ?

SHRI S. M. BANERJEE : We want that
the Minister should make a statement that
all workers will be taken back, that the sus-
pension will be withdrawn.

Secondly, you remember 1 mentioned that
there was a brutal Jathi charge in Kanpuwr
jail on SSP workers. T am raising this ques-
tion only because I know that a judicial enqu-
iry will not be ordered by Shri Charan Singh,
Let the Central Government institute an en-
quiry into it.

=t wdvae faw : mem wRw, &
wE @ AT F @ g 2 afes
‘Ffgwre agl § 5 ag g & omar
¥ o9 ©F W 99T SOvaT ¥ w@ifs g dw
% fag A5 ot qET T A fear o
g WY 4ar 98 § Aiw § ag AR w7 A
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da geTes FHI H G AT
T@r N W fgara aaarar § 98 ¥ fag
o qfcaras feoqoft o &1 &1 S@ & afad
R ¥ g femr g s

#215°57 7T &Y A FA I
SATavaEar § § 9415 1@ T FY FH
faed ad wieg #t avwfersar-fafa & fag
ag A W W @ @ s § fqg
AR A A ¥ 17851 wAT
T IF W @A AL W) § gt
wifeaal ao agfeat anfz ¥ wfwgfea
A IR | @ S & SIeE At &
T A A9 § aega: 36012 FA T
F @ &= g 1’

gt anar & fe SRR aga @ afoi
2 7 fegeamm 1 J@ A W gaw A
AR ¥ AT A Ffaw A Z 1 & svAan
£ 5 97 #9139 GO A §@0 @y, FA
STt 9g a9 SFaT aF G T, A W@
adgfm I aa oI @ T F
Y AR AT EIAT IR @ @ &, AR
T FrEd & fag qr 9T Wr d, ag qan
gt ferar sy =g

frs dtw aveg awf § AwaT & am
9, foar & A qx, gEwl & AW I
T N g N fear § ag fassll 1
FNE NG FIAMAT §, FFEE F AOE
HATAY §, HFEFAT FT AN qoTAT § AT
AGAH FAWAA qoAT § | A, G
AT AR aes faega fordt g€ & 1 =)
s JTXC qTETd F Wigw A, A fag F
why I SrEY, 3 F qEF A9 g, T
Teg Fe il | g & AN JE A
T ¥ faeelt & &A1 W A T e
FY geFi W T4 T g AN FT FE
Ffasre axere W w4 feemr wfeg, &
g WAT FE |
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fergem @ @R F foodt foad
IS 7 A AT, I AT & G A
&R A ) AT TG @A § gagw
gar g, A sa s M awaw qar &,
FIT AT L | AT A JITHF FATE
o FAA TV GA §, FAL AT ANqrET FHA
FTGA §, A FAF BT G &, AT
T FT G §, &I, 479, ITCRA
gat fody, TroreaTa, 78 a9 W, Aes
AT 7 @ ¢ fow & w09 & o7 famw 7@
T qAmET AT F i@ AT QAT
T wifve § weq § A M fF
AIHT F 1% Gav AgY farwar arfeg 1

a9 § Qa1 § G A et
FAIRFTgo w1 F WA E 1 W@
IT R F geg qeat =y TEAY TR
¥ qu fggeam #1 saw 4t 9o mw
¥oa A SR ag | ger wat ¥
FGF FF Gy ¥4 a@ e @
@ faq & R Ed gr, a oF fo
FTET 40 gAR €0 AT L | T T A &
¥e1q 4@ Ifsq qargaTT dge ¥ qw AQ
qiét & Fan =vo Aifgar 7 FET Ay s v
A F I aF fea § fawrw qv, oF
9%, 31 qTE 9T 25 X €0 &N gHT &1
T Hell ¥ ATAT FAW § ATT @ATX AT
feamdscammrd feem fam & O
ATE AT @9 g1 A WL | 5a$T 7a-
qq g1 oF faT § qrellg gAvT w9AT |
g RE AN FH AN L oF RKw ¥
SEVA Helt 9% AT @ g1 ATAT & 1 el
o A g Y, gul Ay o &, A%
T ¥99 ¥F & war § afew gal & Ay
WEAMRM@RNE) IR I &1 &
g9 1 fgama s se @ oF agg W
TR g9 @ | § vgar § o w w Aw
e A, @S F oF GAv < qhw v
a1 AR qx Fx feav og 6 g
T AT AT A { afew oF wE @S
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[0 s f]

I g F a1 S g ¥ afuw @9 @Y
FRF 0T § s QT fmy waw
AT @1 & A A @A A e qgy
gt |

IqUEAEA AZIIT, AR AW LT A4
A ¢ 1 9w i § @7 wda F fau
g & so & aTest AT gR
¥ oF Qar g ool | o e wa
&1 oF fz7 #r g3t ara gae & 1 @
E g fF @ fmdadd @ @
qq framr & | e & qerE T &€ v
# g w1 § 5 frgeam s ot |1 o0
oy Hdt W ag s far & qw @i
Fq qTH FT Al 911 59 § 918 afqean-
frid @iRgmaam & &)
oF Tgede qgq WgAd G 1T afgar
QIA ATMHT F AT TGY § & 04T
afs gav ddl F1 oF &7 F1 @1 qree
EAT Y | OF geq /el FT 9g T §—

*it Tt fag : o W & qErT &
&t fosy ot &1 95 agT )

= AT fas: 9g I AU AGY
2, OF geq WAl FT ) A G A AR
S Y S qAT 77 ARAT A0 R oA
X EagaA T JA A T&F WA F
T FeAT A AT W /9 et § | I
AR OF faq § qana daft F1 @wi aT™E
FALY | 9T OF ZZAAT G gATT Haaar
21 AT g A 7 & wura w Aswr
T ggFEA T QAT ot A A€
TG A1 G U | F@AN AT et
& T I+ 1z A HAET waAT Al T
AT, TAF Y T FFar o awar
fagmia ot g+ @ §ax fy
g a@t war fmar g smar g oo
T AT A I TEIT 39 9T ¢ | §R
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FAT G@T A AR w @r § IEw
T fogagdf AqAT &t @Y TP Q@
g1 fatt s€m s @I oF AT W
g e sar =iz

forer & we A A1 qar Atav qAv )
a9 7 Gerfear o, ¥g AN @wA ¥
aff o @y | Swremm wERT, feedl
gfaafedr anq ¥ 81 foet gfmafed
1 0F wgt fedt # At ar §, qe-
To #7 TwgW fg=r & Ran &, seFr o
¢ qugAr S ) 3 wrfqat far S0
g IH G X faar smav @ o few
fawmr ¥ st g  SREE A A
T ¥ agA F1 & w¢ fear sm@v
39 foer fawmr & a1 ©F RS W
foraeY nfen ? 4@ foer anfgg ) o
arex & guet fade T W@ E !

oF AT qTG AT A | qEHT oA
ﬁﬁ?ﬁaﬁtma@oqc:ﬂm
g 7@ frwear g 1 ag g F@eFY
gq fasear @) sewT &t gf A QA A
FX ot adf fawelt §1 s @ Tl
gSF 9T @2 @AY J9 § A T
CATAT AT AT ATE QY ag W IAW AG
e & fraet facds § a8 @ fw
Fm & qgrg § ? gfrafad av waw §
wq FIF1 937 & foy amav § @ fow faa
7z AT &, avgw wiawT v WorRg| Ia
forgar 3 fr o fom @ & 3fa-
ol & qrX FrAl F1ga g #2471 F
Fgm fe st faq o av avzg wi@-
AL AT AERL & wedl F1 ) qg faEwy
v wnfge f g gardy am; wAid et
g F1AR ¥ O #Oh A o faem
giafedr giaw &l fog ams @@
q§ 93 gU &N IaN WX FT FIT T
wre< faay g | S aE ¥ ArEE
T FR AG Fo@T g @ agw  few
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faar F AT Gy 41 3 P A SES
gk ? it o FeT 9T 9g, AT
§ sawr gur T fAd, gEw 9T @9
%, ge5 & g€ @ ot guar Ao
F fan @ dar wfrr o § AT W
arar @ fs ag Mewre # waargat T
arel &7 qoag A g §, IR g &
I F JFEH TEAT Y | TARER W
A7 & SO FAvAr § | gl avay o @
& gx § d72t an fay § agF faer §,
foeatw fowr | Sl ol & ag wmR €
AT FEH AT s 3 o | ame
o N fafosat faedt § AN Y @F ag
W FIOQT ) HF IR AT AT A
Y E A g gRfeR s &
HEL Rk ]
A gifeaz sara A< gfafed & faardt
ghar & gal & wr ¥ fog afg dud
FW § o tgo o § qwIF T qfH
A AW w F fag, wfa gerd
1 Fuffaa &0 F fag, s e
TN & fau avee  IaT T AR =
T §@ I fefew afwdz
© ar FAER av AfaFd Fwar @ oS-
fog arga ¥ e § ar i< & faaal &
Fre fear § v N ag faw 7Y fau §,
fomd N o Fx Fag g § T §
& I9F fo ga7 a% w1 AT TG Dav
¥\ A sreay ¥ w0 G ey g 2 A
Nfeat 57 §, N sdfmi v § s aw
T &, ot fredte Ty §, o a2 dred
&, ST A ag aret gdfeas s 3 ¢
e o & wet & e wem g,
G Y 1 ¥4i feay ama ¢ e we ¥ R
s ? # SiER W § O FgT @R
fad wem gra sewe fr o faar s
ET 9T =7 qogver & weaArey & g o
IR H A G &) L §, I O o
ar 7 fear |
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S Ww e @it (gaRETR)
INere wgied, ¥ g7 AiMl v fadw w3
¥ e g § 1 @@ amuTopE W
HEECCEIGERCRE R R ]
Iufeaa F1 w1gar § 6 PR AT A
TAFA R gIACT F1 FEIET F @
3 R Afe e gfeso ¥ qoq
g1 X FT g qg  giav =nfen fw
aaw smar & fag ag ALY, 98, wE,
faam, qar anfz ) sqaer W AR IE
agF;feata 3w § g1 7 | AT g
t fegfa o= w3 § s @ Al
IFT g F1O07 a8 ¢ o awe ¥ ofeww
1 FeargE e frav g, wem & afcley-
faai #1 ea & 7Y @ o Afgdi
TR 99 W § FR IT 9T o7 T4
ST TET A g oET ¥ @Y v AR W
%% Sfta=l aF AT F1 qg HIF T T g
AT AR, A, Fyer, TR THFA
afe ¥ g o oA §1 qFNG dgdr
ST SR )

oy afew %) feafa 1 & | agi @y
@t a & agf s samr sk awge
9 & w9 % wreaad ¥ a9g At §
AT 7 W, ™ w0 ¥ qfeaw §
@AM Y gEEAr w1 QAU wT &
fae ast @<t aal & @gra faan,
arrafes waral v agru fmar g @k
warey I wra farg v oA
arefadl 3 @ a0 qwel § Fa fomr
o7 @FaT § | e wrea § @ WA
dar F7T, IT ¥ M AARL KT, AT
Wa gz gamr § ) A gl a3
o< wwl wv wgra fmar @ ¥
TR AN g W Al F gl § A
saw adton ag fawan @ fe Swr0 aadt
et 1 e Ay fF aar qEmar FTTET
wE &St 7 faard | SeT At ST
ATl g W § FFIC § | AT gAIT
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[« W e )

e g 5 aver 3w § 76,000 & 09
gt SP E | 3 A § 709 Tl
TR § | ddge T §, ) fag W
R e ®wE iR g wifm At
feafa 2w § dar 5T & ¢, 9 qrITT W
AT W T gr # faav § 1 o g9
woa Aifga & ofonw &) & quaar £ 15
AR gl ot @ ag W@ R
aifgr formd ST ¥ saver S #@
B AR &, e e e QA
afgy | fedearSias e mivg g
arfeg, 7 AWl gT e wew A &
IA 9T Afaw cava frar aav =l
51 afes a0 fawr anfegd

@& A1 T2 a9 T fRar g W
#§ qi g9 ¥ F97 wE § A} §@ A
g § 1 foemr W woa smar @ g 4
WIIA R @ ww frarar w@ri
AT & a agt, Faw § ot agh ) faweh
A agt, ar gt ag, o qed
RN ETI T N DO @
wh fomag & @ & fF widl
aredt fawe fame wx wgd #1 axe W
wr & | foeelt wge ¥ @ arw 3w 4, ey
st qzfeal gx @y € ) T a1 9w
Taie & I | RO g & qww faa
aeae R g, med A & Y &) wgd W
& I F aeER ¥ Hfmm W faar

AT IR AW A FA A qew §
A ¥ A ATAT qTATE | H W G
F1 g Javat AT sgar § T ag s
F1 fadedieeor w3 o wal & g s
N TIgAT FR | G F7 A7 F AR
weT Y, afew i g wfew @ et
g SN o SR Y @i F A0 Y
g 1 faw sy T o AR F
fg wgdl A aTE A WwAT g2
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FTER F qq I B wgd § § ¥
T w7 aifgy | 9 wE § dwD Y,
agr wigdg 7 fagvomd, afes wE §
daefal & amde fay od, afs == &
it & fog Qoit AL+ sqaear g @& |
oF R a3 a9 g8 g A fwar @
fF ag sr7ar & ¢ age A § F@E @
¥ aR A ARl e qEwEd @
FT IGW G, A1 W W W FHFC A
fay a4 dw FA N mavEwar & A
TEH | FER T F age 5 w1 faww
gfea g, fom & wior  SEw! gl afa-
fra @i AFT qgT & Qv AT qEAT
arw feafy ag & & e A€ amedt Fgar
¢ @& 30 arwet qura g T &, @
W &5 avinax agar § fe /), el
ATHEAT OF ATE §9T & HIT AAHA T H
W I GF ATE WA H a9 & faav
AT | FE FTISFAA A G T
qftom ag & f ol & &1 <forer @and
& wF at me ffaam & fog
AT gEw et o | ogEa e
e & qarfas oF ama@ @y F aw-
T P §, 3fFd meAde B femd o
T WoRe # =g gAY I AH-
ot femrs arl § 1 3@ § gvE g
9 g3 &g faar qEr AR A &
AT F19 g9 ¥ qfeafaq g v Aw
it ol TgAT SE F IST gAT §, AT
Iuw! faer s qm & S=fa & =l &
ST AT, T FHR A qT § agy
afg &1 o ST IgHt T avFedy feriswr
A A T & A 2| R AW
¥ 7t foqaet J@dl &1 @ew &5
afeesl & cHIArER gE Y WX
OEFR T qGAT H AF  suqear F@,
a1 el A9 MY EW 39 8, A 2w
F AT s9% W Gar A glar
FEA T O F1 FET FIT 0
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M Jezr At 1 31 JWWH A=few A
FaT X A T 59 71 g AT &1
oY FTAT g9 AAMA ST 9% T Aw
TN E1 T &) TR § AT e
g f5 owt a9 a0 qewg T & fag,
Ia%! are fawre & fag #av fpam @ 97
8 W oA fex sER ¥ aeded
femtser w7 #ar sifuwe § ?

g 1 fafes wat & foo 48 &t
T g AT § fa2a gev A, aga =W
g fRel & @Y O wRdEt w sl
AT inT & a9 ¥ ooy 2, Rl wgt
NTTHATPRT @ LT g@FR &
AT e ok wAMF I
7 wgfeaa &t ad, @ ag s=al T
FIRAMF I A gr @ AR FEL N
faet gy ST @Y 1 AfFT AR AT
Tk AE eara A faar

TAHE TH T ATAGEY I ATATH
FE AT @ ¢ ) S9 1 Dfgat a1
g fF o fRDY WY wiT St qEgA F
el N T ind
arfas 1Y Y gewrery ¥, IgH AT a<g
AR FAY, qmRA @ & A N
a9t el 1 Ta A N AT AT
I ATEAT AT &, § I A 7 AN v
fadtg war §

it wfirer warr (afam) . sovea
T, & @ AggeE Ahi FT A @
s sgr e g fs 9@ M Aw
& 39 foed o7 falw saw <@ =y
o aga foge war ¥ e wRw & N
e A § 1w fow agt ax dE A
e ¥ 9ga AT g aw w1 faaw
2w s & oo wAw & gt el
%! feafa aga Mg § | Sw A A
Y FHEAT FT FHAT F@T 9T | qg
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9 oF & faorelt 7 ¥ fogeam & awd
SUTET § AN gAR, I9 T goATs A% qE
AN TN L1 gw ¥ faaelt F 47 fog
1 &, afeT aver W F gw W oF wEAr
ot faorelt 78 frer ot 3 1 & ool A
fgz ¥ faoreht fmlt fgm

ST AV AT Y A1 A IAL q_W
FEi i N akatfmiswae
¥ fravl ol gfoml & X g@ o §
AR IT ¥ Tm-aw ag A § gl
FER AN IGATH @A AW S
forg Sfaa sxaear s Tfgg

AR a5t 1 AT A AT F FIW
& @ aga foge 4 § T AwTd &g
w1 A g &7 ¥ R I
e gl &, wufag agt oz W@ 9w
Fam o, v & fau age #en §
q fAfaw R svawwar @, afes agl
9T g IO warfa 63 o fgg, anfs
T w-ET H FIH A gH A agh A
A g N

st wo fro wgwe (¥afaam):
uTEneE WEIET, 215°57 FUT WA WA
N gelded femigwr W@ wf § T
wra ¢ 6 sewry fam @fw @
oy A § AN A aAeEAE g
A, et # I O @
Wt ar At foar m & fagw s
§ aded fewizw &1 @@ 9x wE
st a8 @t anfym, Afea fom g
Ry af § ¥ faega aovaw §
wafag & gt fadw s g )

FERA WA R @ aga fomr
gt dA b ifaad @y,
3q ®1 qu fear oA, dfE sEw @
ar &t o e 7Y & e vl Pt
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[t %o firo myw]

F1 DA fae-mfe A aos o awrav €,
ag 37 #t oAy oA @y A oyl A
TmEn fFar a1 et Y @
AT T F Ifa o wro wF F gy
# forr amemal a1 qrAr s qwan €
TR T W FW F R ¥ 39
saeat F3 & fa & wid <& o, At
aua ¥ a1 awar av 1 AT EwEe @
framal &1 famr 7Y &, afes 9 fiw-
arferel A faear = 39 ) agvaar
At & 1 ot aw DA el ¥ wehT-
FO FTIEH R, W ITFR A I A
TF TrfoT aghy a1 qar Ravd o ag
FA I F Il ¥ WA qT Ve @
AR FH o gErE § o wmr AW
FE R

AR A @ wtil § 7ol g &
ST F FEHW AT A § s
qUIT A1 FHET & ATAT H qFeqT FY
t) afF ow A 2w At ofe gft awe
Ng 7@ N Twd N w=w 4@
gorar g, o & a=rg ¥ qama ¥ e
arfaeATg a% AR Io< W, fagr @k
AT § AT I @ § | I AR
% 31,000 avegd S ¥ MAE A 14
frar M @ A fA Y § 1 Sw e
N FfraTgag Famm o
RE =F TAYE TR F AHY
Ffyafe o v Ffad = § g
FQ & fau 91 o Af fer o @
wm wl A A far e w
AT ATFAA 31 4 7w WA Y
AT E ? TER N TG T gTa
F1A, q&TE F1F e w€ wvE o Ry
™ § e g e § A wwar aav
t fagre & @ qrer oy ¥ ot
A fzd 7 ¥ FT AT AT ATZATT FA 9%
SHiETd 9T 7@ avg w9 & gui e
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TAT {1 GO X w3 N FA a9 g
EFaAom A @t aw
3 F o Ffo-qf e A @ w3
FT T FTA E, A wgromn § frag dx
FITA & | W TR A I @
Jan Atfeat & frart & wfr awear g
T g, 3T F I Fle-gamew g
TR aTer ¢ AT o g gea ¥ aggew
ATt faege Araw § 1

are faer, gae-aRw, smamw, @
AR oA ¥ gar oer gav g1 g
a5t fagix &, v fordr ¥ oy #,
afew fag & gar st feaft 21 a@ ok
gaEre A VF-a9 & fag feard oA
F1 vy forar s afge, e g i &
39 F1 A% % 7Y § 1 Tow Domw, B
ST AR gAY ArTATAT Y e Y oSy
g far smr =fed att sed fag a3
g3 F sggeqr w0 ARy, AR W
wtl § sawr N A fom A &1 wvew
gar § 5 TR 1 = gweaE @ a8
SR T g fR § dar awm
I T @, TG AFH 67 A g2y g
a7 | W ag T agf W AT Y @r
fe ot Ao @ A o § g @
A F § aga faema frar s@rg 1 &
s § 5 dew N w1 osw aga
M afr ) W R waeg @
Aorra F fawa § AWy F A
ug @ e & fr T are ew agT ¥ aw
AN E@INIAE Y fawrd
agt g1 o1 & §1 7g ool deaTg Wy
F ot wrfge 97 W A F & ot
Vfgriaiemafie Wi @wa
foq g B @9 Ifge a1, g
FB &' AR I AT X A a<w q,
g% fau wiv @dt @ a@ @uw #§ av
T | HY 1 qreare wivad & e
A ot o § ST T o
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¥ & § ¥ar ofed 1 Afea R FEET
R aF g v |

T gTHI X 7 #1 & qgH & famior
3 faafey & + & oAy § AmAw grEa
Tt g &, faard o Sux R gu § T
I AT &, gETRIgR & AR I vt
AT g3 AT g0 S T A a8
T § ag aww faoga v a0 g€ £
R qar A A AR awwd A frw
FWarfamd ok a@f o7 @=8l ™
#g Wt arm oy gar femrE At 2,
A gurd ag Aty § & @R wta gWr
g 5 ag aed Stw & A av @
T g

0§99 I aiq 7@ & FoawER
#t ot Mfa v o g 27 wim
T FAIfea & qrey o 68 ¥ gEare
fFu ¥, ok o gear ¥ A @@
N aE ¥ Arvarew faer av e few
feafts fear s, @93 @A o @g
% gHEdT a9 #1 @S § Afwa Ffr
fele & o sa & A% ==f & &)
T AT AT ¥ g9 fag g@d 7T At
afgg @t fs gw aTErd wfeadt &
gfon faells 3 otr <@ § 1 e @g T
AT @ g guw & ag Iraw 7w § @@
walr w & fF 27 @@ TEErd -
wifedl &t g2fen foete g &4 wfgg

W et g w1 qaTw @, o
TA F A Q@Y IR GRY QR
& fred o s A el woar Es
QW agay aweFt faard 7@
W B o ovdd & q@ IR E
AR H AAFAEN IS IR
TRy aifrg Aifeg aa Ix & o<
MEIagW g F s g fr ww
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fox faar it s 1 wetagt aa 5<%
7! foeat fear wma, ¥ g8 faaw
@@ arfs g HreT wweT 9T
A7 1 T G drmifas AR AW
FAE At & faArE g oW e
oA § fam FRECE ar
avar it 3t 3@ Afd # aafow 1 gw 2@
® & f5 g 1 v qfw g 7 @
9T X @ §EmEl 9T qIAGT AT @Y
g1 a9y o1 @ § 3 <arfaq
¥ N 3@ AE ¥ FHIOATZ ALY AT FoAT |

oAt agd awv for ot TR @A
for Al & aad sAEr whrsy faegw
FFHPRAT § AR 73 fag #E Freaw
"@%ﬁf*“i Wéf g W°Qra° Qo
AT EShfrafr qra 7 ¥ a2 37 I
&3 gu § | gurn A A o Qi &
wifag 3§ AT o A sw
B EW I & AT N, AR IJqH
fag wir 41 ol @ avT awA § av gt
o afeT g 7 & TE § W@
famgs squas & 1 W A @y www AW
FY ATaRAFAT F A & A @ W
21 f57 garel gt sArgegwar fF 3T )
sqr agt fear war 1 W@ A F fag
T E Y AN AW AT ATIvIFAHT ¥
famsw At ag) &, wfeg & ¥ atal
o1 faty Fxav £

SHRI UMANATH (Pudukkottai) : Mr.
Deputy-Speaker, Sir, 1 rise to oppose
this Demand. 1 wish to refer to Demand for
about Rs. 820 crores for the purpose of
exporting sugar. The international prices of
sugar are mucn lower than the price not only
available in the country but also the cost of
production in our country. So, for the pur-
pose of export, this subsidy iS being given by
the Government to the exporters.

What is the reason for the country incurr-
ing these losses towards sugar exports ? The
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[Sbri Umanath])

reason given by the Government is the national
interest, namely, the earning of foreign ex-
change. How do they earn foreign exchange ?
My point is that this is a false reason. It is
just an argument te cover up the real reason.
Now, to earn Rs. 11 crores worth of foreign
exchange, the Government are actually paying
Rs. 1964 crores. That means they are Paying
much more than the actual value of the for-
eign exchange. For that p urpose, if you are
ready to pay much more than the real value
of the foreign exchange, why should you go on
exporting sugar ? The dollar is being sold
inside the country; the sterling is being sold
inside the country. The people, the big busi-
nessmen, are purchasing it. Why should you
take all these efforts to export sugar and
produce it at a higher price ? T would suggest
to the Government that for this Rs.19.64
Crores you can get a little more than Rs. 11
crores worth of foreign exchange inside our
country itSelf without the pains ofexportsand
other things.

In this country they have nationalised the
banks. Let them take over this foreign ex-
change trade that is going on in our country
in the private sector. Let them take it over
inthe public sector. That would serve the
Country and they can get the foreign exchange.
That is not the real reason. The real reason
is something different. The ECONOMIC
TIMES of 14th August says :

“Serious efforts by the Government to
export more sugar have also in their own
way acted as a bullish factor.”

That is the real reason. That is, by these
exports, Government’s effort sat exports, the
sugar prices in the country are going up. The
real purpose of these exports is 10 see that the
mill-owners get a higher priceand to see that
the miil-owners are enabled to have their
hands onthe pockets of the ordinary con-
sumer. It is for this purpose of profiteering
and helping the mill-owners that these ex-
ports are made and the country’s money is
being lost in the name of foreign exchange.
Sir, this is also consistent with the Govern-
ment’sIpolicy.

On the eve of August 15, Government cut
down the release of monthly quota of sugar
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in the market. [s it bezause there is not much
of sugar demand so far as the public are con-
cerned ? Why have they cut down ? The same
ECONOMIC TIMES says :

“The estimate of the country’s require~
ment of sugar is estimated at 3.25 to 3,50
lakh tonnes. There is a marked trend for
more use of sugar in urban as well as
rural areas.”

When that is the position in the country,
why should they cut down the monthly quota
of sugar that is being released and that too
as a present on the eve of Independence Day ?
The real -rcason there also js the same. The
same ECONOMIC TIMES writes :

“There has been a sharp rise in the
prices of sugar following a cut in the
monthly quota, released for internal
consumption. The rise since the
announcement of the current quota in
the third week of July is of the order of
Rs. 160 per ton.”

So the releases of sugar quota are alsO
meant to raise the price of sugar so that the
sugar magnates have their share of the loot.
This question of subsidy is also consistent
with the,Government’s policy of helping the
sugar magnates and the Government is encou-
raging rise in prices when people are exactly
getting sugar at a cheaper rate. That is with
an eye on the coming elections. Ttis for the
purpose of having a share in the loot of the
mill-owners for the election fund. Since they
cannot rely on the people, since they cannot
rely on the democratic verdict of the electo-
rate they have decided to depend on money
and money alone. Previously, there was
money plus people. Now, there are no peeple.
So let us rely ourselves on money. That is the
game behind it.

AN HON. MEMBER : It is money-grabb-
ing.

SHR}] UMANATH : Yes, it
grabbing.

is money-

Secondly, I come to the question of com-
pensation provided after nationalisation of
banks. Nationalisation of banks was meant
tosee that the big business groups do not
use the depositors’ money for the purpose of
strengthening their own interest. It was meant
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for the purpose that these deposits may be
available for poorer sections and such other
lower sections of the society. Have the Govern-
ment changed their credit policy after the
nationalisation of banks ? They have not yet
changed. The question is not whether these
deposits are directed towards agricultural
sector as such. The question is : whether the
money is being diverted towards the lower
sections of the agricultural sector. That is not
being done. What is being done ? Can they
do it ? They can definitely do it. For
example, these banks can take over grain
trade. They can build silos in groups of
villages in rural parts and they can purchase
the grain from the ordinary pooOr peasants
who are in difficulties. Like that they can
help the peasents. These banks can make
advances to the lower sections of the peasan-
try and help them to cultivate and purchase
their grain. In that way they can be protec-
ted. Banks can be used as an instrument for
this purpose. That they have not done.

Finally, there is the question of represen-
tation. While constituting the boards for these
nationalised Banks, the Government made a
promise that representatives of employees
also will find a place there. You will find
after the interim boards are constituted, no
representatives of employees are there. There
are similar promises made. Take the Pay
Commission. They assured the House that
they will put in no employees’ representative.
No representative was put. No employees’ re-
presentative is put in Bennett Coleman and
Company. No employees’ representative is
there on that Board. But they are making
various declarations. What for? Their
attitude was revealed when this Qquestion
was asked and at that time Shri Fakhruddin
Ali Ahmed was the Industries Development
Minister. When it was asked did you not

promise that the representative of the
employee will be put on the Board of
Bennett Col and Company he said, we

did not say like that; my colleague Mr.
Raghunatha Reddy said, we will consider do-
ing that. They have considered and they have
felt that it is not necessary. This ‘s the posi-
tion. Why should they make declarations,
why should they make assurances? These
declarations and these assurances are made
as a facade for the new term that they have
coined that they alone are the progressives
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in the country and other sectionsare reac-
tionaries. They use this as a facade and they
continue to hold up to and carry on the old
policy that they have been pursuing all along.
Thank you.

SHRI S. R. DAMANI (Sholapur) : Mr.
Deputy-Speaker, Sir, 1 rise to support the
Demands.

Sir, when the Budget was presented, many
hon. Members raised grave doubts whether
the ecc ic policies adopted by the Govern-
ment will result in the economy being revived
or not. At that time | had mentioned that the
Budget proposals will stimulate our economy,
will stimulate the investment markets. I am
happy to say that since then the investment
market has improved considerably; prices of
all the equities have gone up. And, Sir, over
and above that, the very important thing is
this, namely, the new capital issues which
came into the market in the last few months
were over-subscribed. This is a very healthy
sign. The industrial activity which was all
along slackening during the last two or three
years has started reviving and new industries
have started coming up.

Sir, last year, our industrial production
rose by 7 per cent and wec have 10 see that
our industrial production also rises by more
than 7 per cent during the course of this year,
to meet the increasing demands of the consu-
mers and the general public.

Therefore, I wish to submit that all efforts
must be made to facilitate the setting up of
new industries at a very speedy pace.

In this connection I wish to point out one
thing and I wish to draw the attention of the
hon. Minister to this particular point. Still
there are many applications for granting of
licences and for setting up of new industries
which are being held up at several stages and
particularly I wish to say that in Company
Law Affairs Departments, very many applica-
tions are held up and their approach is nega-
tive and it takes a long time for them to get
a clearance from them or any decision to be
taken. And this has come in the way of sett-
ingup of new industries, for starting new
industries.
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SHRI S. M. BANERJEE : May Liknow, Sir,
on what Demand he is speaking ? Whatever
the hon. Memter is saying, does not come
under any Demand. If it is his own Demand,
it is all right.

SHRI S. R. DAMANI: |am speaking
under industrial production, a subject in
which you are more interested because if
more industries are set up, more workers will
be employsd, whose interests you are repre-
senting here. That is the base of our economy;
so you will understand my point.

Secondly, Sir, I wish to say this. The
Monopolies Commission have Pput in certain
provisions which are not realistic. They
require amendments so that unnecessary
delay is avoided in the matter of setting up
of industries and more incentives are given
and more benefit to the peoole. 1 suggcst
that whatcver hurdles may be there in the
way of setting up of industries should be
removed; this should bte considered by the
Monopolies Commission; and all efforts
should be made to see that our industrial
production increases at a faster pace. We
find that consumption is increasing. At
present, there is shortage in many items, for
instance, there is shortage of paper, tyres
and tubes, chemicals, colours, industrial raw
materials etc.  Also the demand for scooters,
tractors etc. is also increasing. I would,
therefore, suggest that the establishment of
ne w industries should be considercd essential
and the hurdles in the way of that should be
removed.

For the last two months, the index num-
ber is going up. It requires to be checked,
for otherwise it creates a vicious circle; the
cost of living goes up and the dcmand goes
up and there is rise in prices, and more pro-
duction is required to meet the demand. The
only way to increasc production is to increase
the agricultural production side by sidc with
industrial production and create a buyers’
market so that the risc in prices could be
halted and the public could get some relief.

There is no clear-cut policy about the
advances from the financial institutions for
modernisation or for establishment of new
industries, and many an application is held
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up on account of this. I would, therefore,
request the hon. Minister to give clear guide-
lines to the financial ‘institutions so that they
can disburse advances properly.

Regarding the public sector projects,
there is room for improvementin ftheir work-
ing. The most important is that!'manage-
ment requires to be improved so that{these
public sector undertakings can contribute to
the economy of the country.

With these words, I support the Demands-.

SHRI SAMAR'GUHA’ (Contai) : Just a
month back, a delegation from West Bengal
met the Prime Minisier and requested her to
take up a’development project_forithe Sunder-
bans area of WestBengal. When!Kaka Saheb
Kalelkar was the chairmanof the Backward
Classes Commission, he said that the Sun-
derbans area which consisted of people of
whom 60 per cent’were......

MR. DEPUTY-SPEAKER : | think this
was discussed yesterday on the West Bengal
budget.

SHRI SAMAR GUHA : No provision has
been made for that. He particularly said
that this area should be developed, because
out of the 22 lakhs of pcople, about 60 per
cent belong 10 the Scheduled Castes and
backward classes ] and’[tribals.  Further, if
that area is "developed, over 11 per cent of
the food deficit ofJ{\West Bengal can be cove-
red. That areajbeing in the coastal region,
now, the salinity of the water createsa lot
of difficultics for intensive! cultivation and
other things. The people who come from the
coastal areas of East Pakistan could also be
rehabilitated there. About 3 lakhs of refugees
can be rehabilitated there. Each and every time
and this time also, the Prime Minister showed
a lot of sympathy for the need to develop
this area: previously, Shastriji and Panditji
also assured us that the development of the
Sunderbans’area”_would be undertaken but I
find that no provision has becn made in the
supplementary budget for that purpose and
nothing has been said about that.

Recently, the West Bengal Government
have planned out some sort of incentive to the
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industrialists for expanding the industrial
capacity there and also for fresh investment
there, but that involves a lot of credit and
also the question whether the Central
Government will provide the loans or aid to
the State Government. Ii is only if the
Centre comes forward to help the State that
expansion and also fresh investment in the
industrial area of West Bengal can be made.

Recently there were certain disturbing
news appearing in the press that on many
occasions Ministers from different States
like Bihar, Maharashtra, Orissa and others
visited West Bengal and taking advantage of
the present law and order situation and un-
certainty prevailing there, persuaded indus-
trialists there to shift their industries to their
States. A few days ago a Minister of Bihar
made a statement in Patna that about 200
medium and small scale _industries are to be
shifted from West Bengal to Bihar.

There was also another disquieting report
that some foreign industrialists wanted to
invest money in West Bengal for developing
certain industries, but that some important
officers of the Central Government expressed
their surprises at the move and asked them :
‘What ? You are going to invest your money
in W. Bengal where there is no law and
order. How can you dare do it They are
reported to have replied : ‘We know how to
tackle the Jaw and order problem. So far as
we, industrialists are concerncd, we see
whether there is a  market, whether raw
materials are avai‘able and whether it will be
pessible to have production’

These are disturbing reports. 1n this
House, representatives of all parties have said
that the real remedy for the ills ailing West
Bengal lie not in handling only the law and
order situation and creating a climate con-
gincal for industrial investment and develop-
ment, but for tackling the socio-economic
majady afflicting the State industrial deve-
lopment is the sin qua non. As you know, the
land in West Bengal is already saturated.
Cultivators are moving to urban areas and
unless they can be provided with work in
industrial areas, no problem of W. Bengal
can be solved.

I will ask two questions, one, whether
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the Government of India are going to provide
Joan assistance to the State Government for
the project recently- made by that Govern-
ment under President’s rule for expansion of
the industrial capacity and for giving incen-
tives for fresh investment, and two, whether
the Central Government will dissuade
Ministers from other States from seducing
industrialists of Calcutta to shift their
industries from the State, thus adding fuel to
the fire so far as the problems of West Bengal
are concerned.

=it ®o Ato faard (Afkar) : SwTEAA
wgizg, § Y qral AT GTE FIFR T AW
fearm =ngar § 1 AT fael F waew A
T grea ag & f& 1970-71 Fv &aw
I AR AT Y YE A TG R |
JTAATESNA & AT A 9 @ g SEH
adiom 78 @ @ & F o e o A
Fagdm A T @ A dE W g
F AT A W WE I W A T
gk o gar ¢ fF 197071 # F9a
42 ¥ 45 @ & AT A AT E |
faed v #1 g ag § & go To
#R faer & =T g sanar AT 6 g
fost ga®1 Ax 7 @, gATE aF T G7dl
R AfeT g W go o § famral #v
AT 4y &t |ql § ot fear war av sawr
AW @ Tav | zafag § Ffy weel ¥
frda war =smgarg fe 3 aga aeg AT
frer aveii &1 gard 1T I AvwETaT
fryer foei #1 dax &% fom @ fs
qma o ¥ faxrg ge & a3 A< fram
FFIE TN 7 & |

wgt a% AT F a9 R, o
st spTefta T off @Ter AR A a1 I
werr frar ar 5 ¥ o e qara
@ o 7 g won i g e ot
aT FO% A g3 I &, A=A faar
s ot 7 foar 9@, SA6 AgaaEs fwa
q1F ar A fFam e Fwar e s
qfsew 1 d3@ F< R fersm ofeaw
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[ ®o avo faEart]

A4 F1 frerer & wIRWT H 2 § AT
I A gl i ¥ F A
FER & qar ot Qo R g &1
serma Wt 7 a3 | wfaw o s
*1 arawy Ay qar qv 99 wANA F e
Yo g ey oy A gram W
farare % TR Y fogle 2
fox sad arr 7z @ frr wmw v g
el &) A feay ovg av & fear
I |

gt a% AwEedte W gE™ g,
ofees d9T d TR QT T A
# gu% fawrs 8 § o ofeew @
THgE T v S W= A A
faar a7 Af R & oF T & fawme ST
g1 e ofee® dFe< 1 Frodre g
aa § 5 faadt ff e e
g ag Tgaaa ¥ IFEW A @ awdr
§ 1 Tafog o TEES gAY oY ¥ ¥ @
FTIMAF ITH AF Y TWH A &
JA g% Sfee § W A Fax aF gu
AR TS F S RNfgwa
&% | e X wgr ar 5 S @ wna
forET qST GHY | AT T qrar Y TXAfar
a1 Nfafenr § ¥ 1| FaaT & &g o
s gom @ &% | ot g A feE
fF 50 FAT &1 T v & AR T
TRy i Tl i iam e
T A AFT AR THAW I, g AN
Ifaa 7t N | Ig® a7 FHAAW 3
% fay ofs 9T &9 ama q@m, T
W 3fm ) Qr wofae & g
SITA &9 I ATHITE FLAT§ AT ATgaw
i fr ol § 9o 37 wHMW W ag
faay s

SHRI S. M. BANERJEE : | am surprised

< 1

to see that in these Supp y D
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there is no provision made for the grant of
interim relief. They have asked the Pay
Commission to submit report next month.
When it is submitted, it should be implemen-
ted. So, I would request the hon. Minister
to enlighten the House why this has been
ommitted.

Secondly, 1 absolutely oppose Shri K. M.
Tiwary’s proposal. The sugar industry should
be nationalised in U. P., and no amount of
pressure either by Shri K. N. Tiwary or the
sugar magnates should be allowed to stand
in the way.

sto wo ATo fraTA : SyTEAW WEET,
FeR At awr afifaaa 3ar 3 wafeg
7g 39 I qAYNA FA1 ogf aF Ifa@ @
ﬁss‘tmmtﬁ g?On the contrary, it is

he and his party who are pressing the
Government, not I.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Several points have
been raised by hon. Members regarding some
of the Demands that we have placed before
the House.

Shri Amin raised the point regarding the
composition of the interim Boards of
Directors of the nationalised banks. First
of all, may I say, that the majority of
directors in these interim Boards are non-
officials ? Secondly, as hon. Members might
remember, the nationalisation Act itself
contemplat es 8 scheme on the basis of which
the Boards of Directors will be formed.
That scheme is under formulation and after
formulation will be presented to the House.
After both the House have had the oppor-
tunity of giving their suggestions on that
scheme, we shall constitute the regular Boards
of Directors for the nationalised banks
which we expect would consist of 50 to 60
members. 1 can assure the hon. Members
that these Boards will surely include a repre-
sentative of the employees. This is the
assurance that I want to givehere. There is
no difficulty in our mind about it, and I am
not saying that we will consider it, we will
think about it etc. Ican assure you that it
is our intention, and it is our decision, that
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there should be a Director te represent the
employees of the banks. (Interruption)

T At wwer g At # fglt A
g ¥ war § |

8 ariy e : et F afad
15 hrs.

SHRI VIDYA CHARAN SHUKLA : For
the facility of other Members, T may say that
this scheme which has been devised in the
nationalisation Act is under preparation.
As soon as it is prepared we want to bring it
before Parliament, and we expect to bring it
before the next session of Parliament. When
it comes here, we would expect hon. Members
of this House o give their suggestions
regarding it so that if thereis any lacuna or
any shortcoming in the scheme, we shall try
and make it better. After that, in pursuance
of that, we shall have a regular Board of
Directors constituted, and those regular
Boards of Directors_will replace these interim
Boards that we have formed, because we do
not ,want only the Custodians to run the
nationalised banks. We wanted in the
meantime also certain directions to be given,
certain work to be done, and that is why
these interim boards have been formed. We
are now proceeding with all possible expedi-
tion to complete this process which has been
laid down in the Act itself.

Shri Umanath also mentioned incidently
about the incClusion of a labour representa-
tive in the Pay Commission. This is a com-
mitment that this Government has made.
Here also, there is no question of “thinking
or consideration” which he mentioned. It is
the definite commitment by the Government
of India that we want a labour representative
in the Pay Commission. The only stipula-
tion was that it should be free from labour
politics. We want a consensus to emerge for
a particular name or any name. If we have
any name we Will definitely put that person
in the Pay Commission. But, in spite of the
fact that the hon. Labour Minister held
consultations with the various State Union
leaders, it has not been 80 far possible to
arrive at a common name which would be
put in the Pay Commission, and that is why
the labour representative has not been
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appointed to the Pay Commission. But the
Government has made the promise and we
are still making attempts to do so and we
stand by that compromise. Mr. Umanath
need not draw the conclusion that the
Minister just made a promise to satisfy some
Members. We believe that it will be useful
to have a labour representative in the Pay
Commission and, therefore, we are still our-
selves trying to see that something of that
kind is done.

SHRI S. M. BANERJEE
vacancy.,

Keep the ’

SHRI VIDYA CHARAN SHUKLA [: We
have kept the vacancy. That vacancy is still
on. Now, Mr. Umanath also mentioned
about the loans to the neglected sector. This
is a thing which is worTrying us most. As we
know, so far, most of the scheduled banks
were in the private hands and these sectors
were completely neglected. After we took
over, you know of the difficulties that arose
in the court cases and many things Jike that.
But in spite of the loss of time, we have taken
steps to sce that the neglected sections of
society do get the land. Mr. Umanath was
at pains to say that the agricultural sector
is getting the loans but that only the bigger
landlords are getting the loans. Itis not so.
It may be that some of the bigger landlords
may also get some loan, but the small farmers
will also get loans, we have seen to it and
we 1ntend to do this; that the small farmers,
the small self-employed person does get the
1oan that he needs, even for security purpo-
ses, because one of the greatest hurdles in
our way was the concept of creditworthiness.
Those people who had money or property
were taken to be creditworthy and those
needed are really very competent and really
needed the money and who could improve
their lot with the help of the public
sector banks could not provide enough
security or enough guarantee for the loans
to be given. That is why there was the
danger that they may not get the loan. For
this, we have devised a system by which there
would bea guarantee company which will
give the guarantee and the credit that
will be given tothem would be covered
to the extent of at least 75 per cent.
We are also thinking of various other
ways by which we can solve the difficultics
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* [Shri Vidya Charaa Shukla]

coming in the way. Since this isa comple-
tely new experiment and we cannot play with
the depositors’ money in the bank, I assure
the House that whatever we doto help the
under-privileged sections of our society, our
cffort will be to see that not a single pie of
the nationalised banksis wasted or put to
unnecessary risk. But we will see that the
neglected sections get priority over every
other sector.

Hon. Members must have read in the
papers about the meeting of the custodians.
We discussed in that meeting whether bank
credit could be made available to the neglec-
ted sector at a cmaller rate of interest and
this loss could be made good by increasing
the rate of interest for such sectors which
could afford to paya little more for this
purpose. An Aagr in principle was
reached there that this could be conbsi-
dered. We are considering how to imple-
ment it. We are in an advanced stage of
thinking but it will take a little time before
we can finalise the entire scheme.

I wonder wherefrom Mr. Umanath gets
his figures about sugar mills and sugar
export.

SHRI UMANATH : They are from your
book,

SHRI VIDYA CHARAN SHUKLA: It
is not from our book; it is probably from
your red book !

SHRI UMANATH : The red book does
not contain figures about sugar export; it
only contains tactics for eliminating big
business.

SHRI VIDYA CHARAN SHUKLA :
Only 75 per cent of our total sugar produc-
tion is exported. Mr. Umanath was wanting
to make a case as if we are spending public
money and trying to fatten the sugar mill
owners by the subsidy we give. Itis comp-
jetely untrue. We know the conditions under
which the sugar export scheme was started.
It is really earning us good foreign exchange
and that is the only purpose for which it is
being done. Our purpose is not to help the
sugar magnates. 1 would emphatically deny
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the allegation that we are doing this only to
help them.

About public sector undertakings, I was
really surprised that our veteran revolutionary
friend, Mr. Kamal Nath Tiwary should
make a reference of this kind.

SHRI S. M. BANERIJEE : He is a coutier-
revolutionary.

SHRI VIDYA CHARAN SHUKLA : No;
he is one of our respected revolutionary
leaders. He is honest, upright and still a
revolutionary. He says what he feels and
does not mince words as many others do. I
want to put the record straight.

First of all, what Shri Tiwary said was
that most of the public sector undertakings
were making losses. ' This, with all respect to
him, is not correct, most of the publicsector
undertakings are making profits. [ am not
saying that public sector undertakings are
meant for ‘making profits, but incidentally it
happens to be that Most of the public sector
undertakings that are running in our country
are making profit. But-if you see their over-
all performance, there is a loss. That loss
is because a few of the public sector under-
takings are undergoing heavy losses because
of some reasons—political, economic, non-
economic or whatever it is; [ am not going
into that because that is not the subject
under debate. Of the 85 or 86 undertakings
that are working under the Government
of India, a majority of them is making very
good profit; their performance is very good.
Therefore, 1do not think that there should
be any slackening of creating public sector
undertakings and taking more and more
under public sector production. As a matter
of fact, it is our firm resolve to give a
strong fillip and impetus to the growth of
the public sector in the country. More
and more trade, commerce and industry
will have to come under the public sector.
We -are not going to be deterred merely
by losses that might be made here and there.
It is wrong to say that we have not been able
to digest what we havetaken. We have not
only digested properly what we have taken
but we have also assimilated it properly. 1t'is
really doinga lot of good to the nation's
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health. Therefore, we arc determined to
follow that particular policy.

The same thing applies to the Cotton
Corporation. It has been set up in the national
interest. I do not want to cast any aspersion
on anybody but I think that only those people,
who have made undue profits and were taking
undue advantage in eXports and imports by
manipulations, are worried because of the
setting 'up of the Cotton Corporation. The
decision that has been taken to set up the
Cotton Corporation is in the best interest of
the country and there is no question of that
decision being changed.

SHRI  TENNETI VISWANATHAN
(Visakhapatnam) : The attitude of the banks,
after nationalisation, must change. In this
connection I wrote a letter to the Finance
Minister also. At the taluk centre there is
a State Bank branch. Two businessmen living
four miles away applied for a loan. The Bank
Manager said that he had no time to go and
see whether their business was all right, whe-
ther they had property and whether there was
security or not. They said that they would
hire a taxi so that he could go there but he
said that he could not go in their taxi and he
had no car of his own. Therefore, he rejected
the loan application. What is the consequence
of this ?

MR. DEPUTY-SPEAKER : What is the
question ?

SHRI TENNETI VISWANATHAN : The
question is whether he has instructed the bank
managers to change their attitude.

SHRT VIDYA CHARAN SHUKLA :1do
admit that the private sector tendency still
continues in certain banks.

SHRI TENNETI VISWANATHAN : It is
the State Bank.

SHRI VIDYA CHARAN SHUKLA : We
will take note of his complaint. We are doing
our best to see that these defects, wherever
they are found, are removed.

.SHR[ UMANATH : The hon. Minister
said that my figures were not correct. I took
these figures from the report that has been
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given to us with regard to this discussion. It
cleary says :—

“These exports are expected to yield
foreign exchange valuing about Rs. 11
crores. The total loss on the export of
sugar (1'06 lakh tonnes) is expected to
be Rs. 864 crores.”

So, Rs. 1l crores+Rs. 864 crores=Rs.
19'64 crores. I said that to purchase Rs. 11
crores worth of foreign exchange, you are
spending Rs. 1964 crores. These are the
figures from this—unleéss it is a red book—
which you have supplied us.

SHRI VIDYA CHARAN SHUKLA:I
did not question those figures; I questioned
only the percentage of sugar export.

SHRI P. RAMAMURTI (Madurai) :
Are you going in for the nationalisation of
black market in exports and imports ?

SHRI'UMANATH : You have not replied
to the point about the private sector and the
public sector.

SHRI VIDYA CHARAN SHUKLA : We
do not want to nationalise the black market.

SHRI S. M. BANERJEE : Many Members
in this House wanted to know why a provision
for interim relief to Central Government
employees has not been made. He has not
replied to that. Is the hon. Minister going to
say something about it ?

SHRI1 VIDYA CHARAN SHUKLA : This
particular question has been referred to the
Pay C ission. The Pay C ission has
received over 500 memoranda regarding in-
terim relief from various bodies including
those which are represented by my hon. friend
Shri S. M. Banerjee.

Now, the Pay Commission has been asked
to give their considered opinion about it and
they are going into all those things. It
should be nobody’s case that either the Pay
Comission or the Governm:nt of India,
without realising the implications or without
going into the merits and demerits of the
question, should in an Ad Hoc manner say
something which might be wrong to do and
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which might mean a little less interim relief
than actually what is due to the employees.

SHRI UMANATH : We wanted it to be
negotiated with the unions.

SHRI VIDYA CHARAN SHUKLA : We
want to be fair to our employees. We want to
consider their view points. They have presen-
ted their view points to the Pay Commission.
The Commission has given priority to that and
they are considering the whole matter.

As the hon. Members might have noted,
we have also requested the Pay Commission
to indicate a date from which this particular
recommendation of theirs in regard to interim
relief will come into effect. That is to say,
the date on which they announce their reco-
mmendations is not the crucial date. They
might their 1 dations in
15 days or 10 days or 20 days or whatever
time they may take to consider the matter.
They can say that this interim relief should
be given to the employees from a particular
date which might be a retrospective date.

herefore, I would req the hon. Members
to be patient and to give time to the Pay
Commission. They have given priority to it
and they a e considering the matter.

SHRI S. M. BANERJEE : Why a provision
has not been made here ?

SHRI VIDYA CHARAN SHUKLA : I am
coming to that. As soon as the Pay Commi-
ssion makes their recommendations and the
Government takes a decision, we shall make
a provision for it and, if necessary, we will
come before the House with another supple-
mentary demand. Because a provision has
not been included here, that does not mean
that interim relief will be denied to the emp-
loyees. The hon. Members need not have
any fear in their minds.

MR. DEPUTY-SPEAKER : Now, shall
I put all the cut motions together ?

SHRI LOBO PRABHU : There are cut
motions in my name. I would like to say
something on them.

MR. DEPUTY-SPEAKER : You should
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have taken an opportunity earlier. You can
ask a question if you want.

SHRI LOBO PRABHU : My first cut mo-
tion relates to the Fisheries Department. They
have a plan for increasing the fish catch by
improving harbours and increasing mechanised
operations. In this connection, I have parti-
cularly mentioned about Malpe that they have
failed even to sanction a project for which
Yugoslav Government has made an offer. This
is the kind of speed with which the Ministry
of Food and Agriculture deals with the ques~
tion of fisheries. 3 It is well known that not
even 5 per cent of the fish in the sea, within
5 miles of the coast, is being caught. This
provision is a mockery...

MR. DEPUTY-SPEAKER : It should not
take the form of a discussion now after the
Minister has replied to it. You should have
taken an opportunity before he replied to it.
That is not the procedure. You should not
make a speech. You can only put a ques-
tion.

SHRI[LOBO PRABHU : What are they
going to do to expedite the fishery programme
when there is so much fish in the sea and it
not caught ? What are they doing to expedite
the construction of the Malpe fishing
harbour ?

Secondly, there is a milk project. This
milk Project is confined to only four big cities
and the areas around them. Isit fair to the
other areas that you give them to Delhi,
Madras, Culcutta and Bombay ? Milk is

d everywh Itis d more in places
where the income of the people is low. If
there is any justice in a scheme like this where
you are drawing assistance to the scheme from
abroad, you should apply it to all major cities
and the surrounding areas.

I come to the export of sugar. I need not
say much because alrcady much has been
said. I would only like to say this: My friends
make a mistake that only the sugar industry
is benefited by exports or prices. The sugar-
cane growers are also benefited. It is a mistake
to think that when there is an industry, it
benefits itself without benefiting those who
produce the raw material.
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1 come to the creation of a State Develop-
ment Authority to do personalised paking
service. Have you got enough of persona-
lised packing ? You want a State organisation.
Why do you want this State organization to
incr ease your bureaucracy ?

Fourthly, [ come to the necessity of hold-
ing an international trade fair which is esti-
mated to cost Rs. 3 crores and to invite people
from all over the world and all over the
country and increase the demand on our
short supply of food and other materials. Is
this the proper time to have an international
fair when your prices are rocketing? You
should have waited for some time. Nobody
is going to buy our things when our prices
are so high. On the other hand, it will add to
inflation. Could you not think of a better
time, sometime when you have control on
inflation ? ’

Then, price control of cars. You know the
history very well. When you imposed on cars
a controlled price and you went to the court,
the court dismissed it and asked you to do
it properly through a tribunal. What is this
Government—a Government of a continent
to say that when it has fixed the prices, they
arc changed. Meanwhile, so many people are
made to pay deposits. Why should you not
function as a Government of a continent and
not like a Panchayat, making decisions which
are thrown out by the Supreme Court ?

Then I come to Calcutta port. Calcutta
port has becn reduced from the first position
to the sixth position inthe country. Some-
thing must be done to make that port work.
There was a complaint this morning that
shipping has been done from Kandla. Quite
true. Shipping has been done from Kandla,
because you have mismanaged the Calcutta
port which is your port, which is a central
liability.

Losses to the exchequer by taking over

the private sector—my friend is going to
tell you.

MR. DEPUTY-SPEAKER : I am not go-
ing to allow him any discussion on a cut
motion.

SHRI LOBO PRABHU : This is an ins-
tance where the Minister is So extravant about
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inflation in the public sector. This is an ins-
tance here of a factory you take overin 1969
which has cost the Government Rs. 2 crores.
Whose money is it with which you take over
a factory and make the tax-payer pay Rs.2
crores and call it public enterprise and call
it socialism ?

Resumption of cotton trade—about Rs. 700
crores. The Minister said that it is very good
for the country to assume this trade. May
1 inquire from him......

SHRI VIDYA CHARAN SHUKLA : Sir,
after I have replied, the hon. Member is rais-
ing these things.

MR. DEPUTY-SPEAKER : That is what
1 am trying to do. I have drawn the attention
of Mr. Lobo Prabhu. He is a respected and
knowledgeable member of the House. I have
drawn his attention to it. What canIdo? I
have only asked you to put questions. If
knowledgeable and honble members like you
do not co-operate with the Chair, how do you
expect the Chair to run the House ?

SHRI LOBO PRABHU :1 have given a
cut motion.

MR. DEPUTY-SPEAKER : 1 know, but
there are certain procedures.

SHRI LOBO PRABHU : | am only going
to ask the Minister to explain why he hopes
that the trade in cotton will be a success when
the trade in food is such a colossal failure
and has only succeeded in raising the prices
and wasting foodstuffs and feeding them to
the rats in their reserves.

The next point that I wish to refer is about
the feeder roads to the national highways.
You are making a provision for national
highways, but all this will have no meaning
unless you have the feeder roads. I have been
stressing this point again and again tha: these
feeder roads are very important for the villa-
gers and without that this will be of no benefit
to the country.

And now I come to the nationalisation of
banks. Are you really benefiting the people
by nationalisation of banks? The rate on
advances have been raised from the maximum
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of 9 1/2 per cent t0 a minimum of 12 per cent
now. Isthis the way of serving the interests
of the people of India ? I do not know what
justification is there for nationalisation when
you have increased the rate on advances from
9 1/2 per cent maximum to 12 per cent, mini-
mum.

SHRI VIDYA CHARAN SHUKLA:
Most of the points have already been covered.
I1know Mr. Lobo Prabhu’s mind and ideas
are fixed and I would make no attempt to
change them. Certain local matters were
montioned by him and I think it would be
only fair if Isay a few words about them.
About the Malpe port, the Mysore Govern-
ment took up this question with us and it is
under consideration. Nothing has been finali-
sed, and about the Yugoslav Government
making certain proposals, I can say, they did
not make any firm proposals to the Govern-
ment of India so far, but wc are discussing
this matter still with the Mysore Government.

One point was made by Shri Janeshwar
Misra about Prime Minister’s tours. This
matter was explained so often and yet some
hon. Members keep on saying that particular
point. There are statutory duties to be per-
formed by the State Gaveraments and the
security and traffic control arrangements and
many other things are involved. This has to
be done whether X or Y or Z happens to be
the Primeé Minister or whether it is unfor-
tunately Mr. Janeswar Misra who happens
to be the Prime Minister. Even then these
expenditures will have to be incurred.
(Interruptions)

Persenally speaking, I can say there is no
additional expenditure involved than what
would be the expenditure for any of the ordi-
nary Ministers of the Central Government or
State Government. For the Prime Minister
whoever happens to be the Prime Minister,
certain security arrangements will have to be
made and certain expenditure will have to be
incurred and it is very unfair to say that all
this is a waste of public money and all that.
There is no wastage of public money.

st 3w fw s o7 T g &
quT Gl 9T g@AT q@T @i wfww
e A
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MR. DEPUTY-SPEAKER : I will iow put
the Cut Motions to the vote of the House......

SHRI HIMATSINGKA (Godda) : rose—

MR. DEPUTY-SPEAKER : Mr. Himats-
ingka. you have been in this Parliament much
longer than I have been, this is not the stage.

SHRI HIMATSINGKA : I want to ask a
question.

st TRTENTT wreNY : JqTeAR ARy,
a9 gE W A Qg 1 s S A
& W frar @ aEE oF @Ar
afgg

MR. DEPUTY-SPEAKER : We are now
at the sige of putting the Cut Motions to the
vote of the House. Mr. Himatsingka, you
have not submitted any Cut Motion. The
stage of asking questions is over. Tell me
honestly, whether it is the procedure of the
House, whether we can permit any Member
to ask a question at the stage of voting on
cut motions...

SHR{ HIMATSINGKA rose—

MR. DEPUTY-SPEAKER : You should
have been more alert at that stage. 1f you are
not alert, I cannot now violate the rules.
When the Minister got up to reply, you might
have said, | want to put question. You have
not done that. You could bhave very well poin-
ted out to me that you wanted to speak.

But the hon. Member had never even
indicated that he wanted to speak. Anyway,
for some reason Or the other, he was not
alert enough. And now he wants me to go
all over the whole thing and turn the rules
upside down. This is not fair. I would request
him to kindly co-operate with the Chair.

1 shall now put the cut motions to vote.
All the cut motions were put and negatived.

MR. DEPUTY -SPEAKER : The question
is:

‘*That the respective supplementary sums
not exceeding the amounts shown in the
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third column of the Order Paper be
granted to the President to defray the
charges which will come in course of
payment during the year ending 3Ist day
of March, 1971 in respect of the follo-
wing Demands entered in the second
column thereof:—

Demands Nos. 30, 33, 35, 66, 70, 78,
100, 108, 111, 112, 114, 117 and 127.”

The motion was adopted.

15°32 hrs.
APPROPRIATION (No. 3) BILL*, 1970

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA): I beg to move for
leave to introduce a Bill to authorise payment
and apopropriation of certain further sums
from and out of the Consolidated Fund of
India for the services of the financial year
1970-71.

MR. DEPUTY-SPEAKER : The question
is :

“‘That leave be granted to introduce a
Bill to authorise payment and appropria-
tion of certain further sums from and
out of the Consolidated Fund of Indja
for the services of the financial year
1970-71.”

The motion was adopted.

SHRI VIDYA CHARAN SHUKIA :1I
introducet the Bill.

1 beg to movet :

*‘That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1970—71 be taken into considera-
tion.”

Mr. DEPUTY-SPEAKER : Motion moved.
“‘That the Bill to authorise payment and
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appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1970-71 be taken into considera-
tion.”

Shri Ram Avatar Shastri has sent a notice
that he would like to make some observa-
tions on the Appropriation Bill. Under the
rules, only those who have given notice for
it can make observations. I shall give 5
minutes to Shri Ram Avatar Shastri.

N WAt wTE (qeAT) : IuTeaw
wgrem, faa ainl o agt gw faant F3:@
& S3 faatfad § 2 oF @ F1d a0 &1
qgell A § ag fadeT s SR g 5
TR AW F 7 Togl ¥ WWHFT gET q87
g g fow @1 T=t %% s a0
IfFr § vewr fadwes & wfeg ==t
FE1 wrEa § f fafire gar-dfer ooat
F faufax # et adieg & +1E I v 7w
agt T At N o s AT H
FravaFar g, Fifs ga fage & oy,
ofelt dme ¥ aree, @EigOR R F
AR, TEAA & F|L, AFY WA F
TR AR E aAF Fale wEAAE
gt wwe @ #t feafa @1 ag gET Ee
are ga 3w & fadt A forelt A9 aoT
Far § foawr gerfaey g A
W T qear @ AR Iy TR
W FET qIAT 1 AT AT F FEER
¥ g3 fr fagre e & Toeq Wl A
7z qam fra § f5 fagre 3w & o5 ame
AT 70 AT & FIT g& ¥ YT F &
U & 1T 65 ArE ST TSAl & w6t W
¥ G gu &1 9o fore, v foram, et
i, ferolt wrrayR, forer wmgraTe, 99TY,
|gTA, g anr A% dare qwr fae
* 80-90 sfqwa waw faspa g@ of,
qwe a€ O 4 A A awg ¥ | Ay

*Published in the Gazette of India. Extra ordinary Part I, section 2 dated 26. 8. 70.

tIntroduced/Moved with the recommendation of the President.



243 Appropriation

[+ TR A ]

warag feafa § sl oo oAl & & @
a7 o5y fmr ! gd R v
98 ¥ AT aga @ qF TR 9 FHA A
ot av | oz 3 &1 qre & T =g O
ffafrdror & v aeEan
aatar aoeara ¥ fead §f S AT g
ITT R & qFf el 1 feafs aga @
AT & ofed dme & gefe s
a} A w9 9% g€ | q@ FA F AQAA qG
frgnidmd g@ & foafy ag@ &
WEHFT § | TEY AT AT qGAT AR &
AMTH rear § 6 o weAr WRAE
affr e add o A &, ot fw
TAF T AT A AT FT E W AE A IW
q T Fwar § e 9@ wew § faw ang
AT I AEA-TEA [0 THES AL FIAT
TR &1 @ F oy fadea w€m fw vt
ggi N g@ & feafa  agi wr@ A
HETHAT OGN W a7 e A
Fiforg fr o TR a0 ¥ fadew SO0
ag @ ITHT FeT ¢, A fA9qA FA
Fifs A1q IT TwAl § AT I TG T
TR EN A AN G F g waw
Ffog N7 g o7 78 qoAd & v g
waF< ga@ # feafa § @t ang 1 faarai
T ITH! FrAQAT FA AR 1 W A
ITF ¥ ITH! wgray wigg arfs agr &
JAAT & § AN A O AT ITAR AT
9 feefis qg=m &1 sqaedr & a% )

@A aa & sgar wmgar § 2fewm
foelts & aX § 1 o9 IFF FIqA T TH
IR E R R Ty
few fog gug 2z ¥ wvR T T 97 S
qUT Y FACA I T T FT ST & A
fF ot ¥t ¥egra geETT AT d Y 7
HTEH § ¥ THITESE g1 AT FAEATESe
gi av Y safyq oY w1 A ag W, qa AT
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INTW A goy &1 IAFT A g G,
& TWY I S F {]GT AT AT N EF
iAol § & &@ AT Nam Ay
39 Fe gfaa ¥ & F7 § oAt &<
FIT ATTAT 7E1 3T, I8 0 & FI G
a1 AR FE) g, A gg;9RiIg JET q6 A
& &1 qwm A A A g A fzd
¥ FNA F o F qrd Qgaf @
STiM aFt ¥aw WETEee gfvaew &
ard & At g gy afew sm-tEmATETe
gfagat Y q1d o st o safw g gf-
ol § FW FA § IR aS A A
A ey ITET AWl a1 o foar ) Hfwa
T gF AT g & fF T Fehee &
AT FIEAT ARY & ¥q9 AFIAT NG
gfagat & At § AT wwE S
@ oo st &1 8, AfET oy gAwe
arey gat f daw Wargse gfaadl § ag
i’l’dﬂtg g...(w)u.

MR. DEPUTY-SPEAKER : Under the rules
only those points which had not been covered
in the main debate can be raised at this stage.

) TATAATT WS ;T T FGAAS
grdam @ g g aw fedr 3 T
T |

at arer wrew g e ag daw W@
e gt B & g @ &1 e e
i FEAEee g § S eSS
gffadl § wRr qEaga § I DS
SUTET GRATET AWa g, GEr gfamAl &
AR ¥ ag AT A FRAT MG, AT WA
a&d gfaga, aw $fear uw wred oEl-
faroem, £femm Wy A JRfE ww
waifwaa, arer gfear Wy dar @
watfagw, e Sfear Wy fafaedifas
s waifwnwa anfzy & & g fE
#1T T qATH AT A A gA A fE
FENH AT TGN a7 A §g Q@E
7g IR T & A ang gaw Af fw
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qg ATq A & AT G §F IAH qW AN
U gAY | IR A AN qEY A1 A FFw
fr @y w1 feferfiima 3 sftom &
A & aTg 741 fFAT o @ AT I
F¢1 a1 fF g7 a4 ¥ AU AT q@EHr I
Tew a o anen I faar, @ gw
T fFT N g N g A

st faren ww AW : SuTEAE W,
AT gaEg AN 9gAT GA@ ISWAT, AF
fered @i § 9@ @ &
feafs & arava § ar quv A Fg A
Z9 ¥ 3u% fac A I A9 fean
2 AT geem WA @ T R gw
st 7 frew AE-Ade F A qqAr Ly
awe qra fear 91, a4 sad fag sraem
Ffor wavear) @ a@ wTa W@
Tty avafoat vt § 99 % fag gy
50 #UT Y ¥ AR WAl F AEEE
X forar ar qar g% fa¥ agf ax Qara
STAETA FIA F ATICAFAT T & | & q9
A F YEF AR AvEEAFAT N, IW
O & T gW  TAATATT FT qH
g1 aqr wow fag smow femar s Y
JraEFAT A Y 1 wmw  fag gw anr
T A A AGHT F4T |

FAU I IFIA JqT AN F v
# gErar Jar- weA aee e A
g 5 3aa syam ¥ wfer fodis &
R ot o Aeey av facdi-ga IR
faelt, s & Feamress gfaawr & grar
ST & af a1 anferres gfiaw &
ara S g av Tt safe 71 aws & ¥ s,
a1 foar Ak qq & and & s e
o ggtaw gEA W YW 2, gW ¥
AT F BN qg A amAT A 2 Ay
ﬁwafmﬁgm&mfwﬁﬁml
I oAl 3 s fm A AR St
AT A H a@ W g famer 7
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vy § 5 9 & ara g7 & eraar g,
I A g §, fes am gy, e
frds & agary, N FaR AR @
aran &, SRt W gEm € om oaw ¥
sarz fawae #43 & v aga ¥ -
Wer g} Ak wAd Ty FE e &
frmt gamar 8, few # A gEnn R,
I I@ A AqT ATAIT gy F % @aq
AN §, GHR F JE I W IT R
;N fFRr e ava §fF 3 &
gard N3 frg &Y 7 gord | o A1 DR
AT A8, 99 & fA¥ § e § 1 Afw
fafagaev § FgmaEw § 5 da
s A falt & g 9 A 9w
# fa¥r g7 $1% o) 48 v €1 P
1§ g, forg e 918 7 399, 3 T
% fr wamfa L, mswags @
Fg & fog da 48
MR, DEPUTY-SPEAKER : The question

1S

‘‘That the Bill to authorise payment and

appropriation of certain further sums

from and out of the Consolidated Fund

of India for the services of the financial

year 1970-71, be taken into considera-

tion.”

The motion was adopted.
MR. DEPUTY-SPEAKER : The question

is :
““That Clauses 2, 3 and the Schedule
stand part of the Bill.”
The motion was adpoled.
Clauses 2.3 and the Schedule were added to the Bill.
MR. DEPUTY-SPEAKER : The question
is:
“That Clause 1, the Enacting Formula
and the Title stand part of the Bill.
The motion was adopted.

Clause 1, the Enacting Formula and the Title were
added to the Bill,
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SHRI VIDYA CHARAN SHUKLA': I
beg to move :

““That the Bill be passed.”

. MR. DEPUTY-SPEAKER : The question
18 2

“That the Bill be passed.”

The Motion was adopted.

*DEMAND FOR SUPPLEMENTARY
GRANT (RAILWAYS), 1970-71

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
the Supplementary Demand for Grant in
respect of the Budget (Railways) for 1970-71,
for which two hours, have been allotted. Hon.
Members present in the House who desire to
move their cut motions may send Slips to the
Table within 15 minutes indicating the serial
numbers of the cut motions which they would
like to move.

Demand No. 2-MISCELLANEOUS EXPENDITURE

MR. DEPUTY-SPEAKER :
moved :

Motion

“That a Supplementary sum [not ex-
ceeding Rs. 2,000 be granted to the
President to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1971,
in respect of ‘Miscellaneous Expendi-
ure.”

SHRI B. P. MANDAL (Madhepura) : T
beg to move ¢

That the Demand for a Supplementary
Grant of a sum not exceeding Rs. 2,000 in
respect of Miscellaneous Expenditure be
reduced by Rs. 100,

[Working of survey works as explained
in notes and its drawbacks. (1)]

SHRI LOBO PRABHU (Udipi) : I beg to
move :
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That the Demand for a Supplementary
Grant of 2 sum not exceeding Rs. 2,000 in
respect of Miscellaneous Expenditure be
reduced to Re. 1.

[Time allowed for completion of the
survey of Apta-Mangalore line. (2) ]

SHRI YASAHWANT SINGH KUSHWAH
(Bhind) : I beg to move :

That the Demand for a Supplementary
Grant of a sum not Exceeding Rs. 2,000 in
respect of Miscellaneous Expenditure be
reduced by Rs. 100,

[Non-repair of narrow gauge railway
lines. (3)]

That the D d for a Suppl tary
Grant of a sum not Exceeding Rs. 2,000 in
respect 'of Miscellaneous Expenditure be
réduced by Rs. 100.

[Need to construct broad gauge railway
line on Gwalior-Bhind-Etawah sec-
tion. (4) ]
That the D d for a Suppl tary
Grant of a sum not Exceeding Rs. 2,000 in
respect of Miscellaneous Expenditure be
reduced by Rs. 100.

[Need to convert Gwalior-Bhind,
Gwalior-Shivpuri, Gwalior-Sheopur
narfow gauge lines on Central Railway
into broad gauge lines. (5)]

That the Demand for a Supplementary
Grant of a sum not Exceeding Rs. 2,000 in
respect of Miscellaneous Expenditure be
reduced by Rs. 100.

[Need to construct a new railway line
from Dattia to Arah vie Lahar. (6)]

That the Demand for a Supplementary
Grant ofa sum not Exceeding Rs, 2,000 in
respect of Miscellaneous Expenditure be
reduced by Rs. 100.

[Delay in the construction of Gunna-
Massi railway line. (7)]

*Moved with the recommendation of the President.
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SHRI BAL RAJ MADHOK (South

Delhi) : 1 beg to move :

That the Demand for a Supplementary
Grant of 2 sum not Exceeding Rs. 2,000 in
respect of Miscellaneous Expenditure be
reduced by Rs. 100.

[Failure to construct over-bridges on the
Link Road, Meharauli Road and Jail
Road in the Union territory of
Delhi. (8)]

SHRI RAMAVATAR SHASTRI (Patna) :
T beg to move:

That the Demand for a Supplementary
Grant of a sum not Exceeding Rs. 2,000 in
respect of Miscellaneous Expenditure be
reduced by Rs. 100.

[Need for survey to construct a new
railway line from Bihta to Jahanabad via
Vikram-Paliganj, Arval and Kurtha on
the Eastern Railway. (12)]

That the Demand for a Supplementary
Grant of a sum not Exceeding Rs. 2,000 in
respect of Miscellaneous Expenditure be
reduced by Rs. 100.

[Need for survey to construct a new rail-
way line from Jahanabad to Rajgir via
Ekgar Sarai on the Eastern Railway. (13)]

That the D d for a Suppl
Grant of asum not Exceeding Rs. 2,000 m
respect of Miscellaneous Expenditure be redu-
ced by Rs. 100.

[Need for survey to construct a new
-railway line frem Rajgir to Gaya Railway
Stations. (14)]

That the Demand for a Supplementary
Grant of 2 sum not Exceeding Rs. 2,000 in
respect of Miscellaneous Expenditure be
reduced by Rs. 100.

[Need to construct a new railway line
from Danapur Railway Station to Dehri-
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on-Sone along with the banks of the
river. (15)]

Q ('}

That the D d for a Supp
Grant of asum not Exceeding Rs. ZONm
respect of Miscellaneous Expenditure be
reduced by Rs. 100.

[Need for electrification from Mughal
Sarai to Asansol via Patna. (16)]

That the Demand for a Supplementary
Grant of a sum not Exceeding Rs. 2,000 in

p of Miscell Expenditure be
reduced by Rs. 100.

[Failure to double the railway line bet-
ween Patna to Gaya on the Eastern
Railway. (17)]

SHRI DHJRESWAR KALITA (Gaadi) :
I beg to move :

That the Demand for a Supplementary
Grant of a sum not Exceeding Rs. 2,000 in
respect of Miscellaneous Expenditure be
reduced to Rs 1.

[Failure to construct broad gauge line by
extending the pesent line from Jogighopa
to Gauhati and to Dibrugarh on the
south bank of the Brahmaputra in the
N. F. Rallway. (18)]

That the Demand for a Supplementary
Grant of asum not Exceeding Rs. 2,000 in

respect of Mlscellaneons Expenditure be redu-
ced to Re. 1

[Failure to construct broad gauge line
from Fakiragram to Dhubri in the N. F.
Railway. (19)] -

MR. DEPUTY-SPEAKER : Both the
Demands and the cut motion are now before
the House. Hon. Members who have moved
cut motions nay take the opportunity of
speaking on the cut motions also, rather than
speaking at the stage of voting on the cut
motions.
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SHRIC. M. POONACHA (Mangalore) :
The Supplementary Demand presented to the
House relates to the Budget heads 2, 3, 5, 8 and
14. 1 propose to confine myself to the general
aspects of these Budget heads. By way of
ehicidation, I would like to make a few preli-
minary observations.

The hon. Railway Minister was plcased to
announce in this very House a Eleven Point
Programme, and subsequently he has also
supplied Members with certain materials and
drawn the attention of Members to certain
salient features of the railway administration.

1 support the Minister in the steps that he
has formulated for improving the working of
the railway system in this country, and while
doing so, I would draw the attention of the
hon. Minister to the fact that in his efforts to
improve the railway administration, he has
missed the most important aspects of railway
working. His 11-point programme generally

1 top g ities and p
traffic. No doubt, passenger traffic and ame-
nities and such other allied matters are
important.

15°'46 hrs.
[Sar1 K. N, TIWARY in the Chair]

But as regards the railway revenues, the
important aspect of the railway revenue
receipt relates to the goods traffic. I would
request the hon. Minister to say whether he
has got this point examined and analysed
properly. The goods traffic earnings are two-
thirds of the total railway earnings, the other
one-third from the p traffic.

The two-thirds revenue which is a very
important share, is derived from out of 210
million tonnes of goods traffic on the whole,
and if one would analyse the 210 million
tonnes of goods traffic, one would realise the
fact that 110 million tonmes. of this goods
traffic relate to bulk goods traffic such as
coal, iron ore, common salt and a variety
of other bulk commodities, totalling to a
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figure of 110 million tomnes, which in fact
are not the real source of revenue-carning
goods traffic. These are all goods traffic which
are handied almost at cost or ata marginal
rate of profit. 40 million tonnes of goods
traffic relate to non-revenue traffic; that is,
they do not bring in revenue at all. The
railway’s own goods traffic are railway coal,
materials that are to be moved, the ballast;
stones and a variety of other things which
total a figure of 40 million tonnes. So, 150
million tonnes of goods traffic from out of
210 million tonnes really and in fact do not
bring substantial revenue receipts to the
railway earnings. What is left is about 60
million tonnes. This 60 million tonnes is the
crucial area to which the railway’s attention
will have to be pressed, and thc railways will
have to take good care of this 60 million
tonnes, which represents the high-rated traffic.

As I understand, in this period, during
this financial year, the railways have already
lost three million tonnes of this traffic. It is
open for the Minister to correct me, but my
information is that the drop in goods traffic
has happened in this 60 million tonnes range,
the high-rated goods traffic. In his anxiety
to do ever so many things, whether it is 1)
points or 21 points, it is immaterial—the point
is whether his attention has been drawnto
this aspect of the question, whether he has
geared the railway administration to handle
more of this high-rated goods traffic. That is
the point that I am making now.

As regards goods traffic, 1 understand that
most of the electrical locos have failed. Most
of these engines came very recently from the
Chittaranjan Loco Works—CLW—and parti-
cularly in the South-Eastern Railway, there
has been a very large number of electrical
loco failures, with the result that steam
engines have had to be pressed into service,
and the railways have lost a substantial quan-
tity of goods traffic during this very short
period in this sector and also elsewhere.

It is a point for careful examination by
the minister and he should find out the reason
for such large-scale failure of the electric
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locos. I understand CLW is now committed
to produce at the rate of 75 to 80 locos per
month, both eiectricnnd EMUs as well as
diesel shunters. 1 do not hnve the break-up
with me now. They have a heavy commit-
ment for manufacturing and supplying locos
to railways and other users. In the Steel
Ministry, my experience was that whenever
we wanted diesel shunters; though the CLW
promised to make deliveries, they were never
able to cater to our requirements. So also the
port authorities. The CLW follows a dog
in the manager policy. It does not allow others
to import these locos nor does it produce
them t0 meet the requirements of the
commercial and other industrial activities.
The minister should look Into the working
of the CLW and find out the reasons for the
large scale failure of the locos and also the
failure to produce sufficient locos to meet the
requirements of railways and other users.

It has to be carefully looked into as to
why goods traffic has come down. I under-
stand even the passenger traffic has not .ome
up to expectations during this period, though
it is true that this is the slack period of the
year. I hope the railways will take adequate
measures to improve the working of the rail-
ways to general and also pay particular atten-
tion to the goods traffic and make up the
earnings, so that the Railway Minister will
not be in the unenviable position of coming
to the House for an increase in fares and
freights in the next budget.

Supplementary Demand No. 2 is for a
small amount but it covers various items like
RDSO, training, staff coriege. etc. The rail-
ways have, I understand, now evolved a unique
procedure of officer-training. If I am wrong,
I would request the minister to correct mc.
It would appear that there is an institution
in Delhi called Nature Cure Corporation
and the first batch of 30 railway officers are
to be deputed to this Corporation for an
eight-day course in perscnnel management.
The railways have their staff college at
Baroda which is a full-fledged training
college for imparting training in all aspects
of railway administration. But now it is
proposed that 30 selected officers are to be
subjected to an eight-day course in this insti-
tution which is run by an eminent person
called Miss Waswani !
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Idonot know about the competence of
this highly respected person of the institution
which is supposed to impart such training
and which, I understand, is functioning under
the auspices of Servants of God Society. .

THE MINISTER OF RAILWAYS (SHRI
NANDA) : Why are you opposed to God ?

SHRI C. M. POONCHA : I would like to
be corrected but 1 understand that this Nature
Cure Corporation is also offering consultancy
service. For the present training programme the
fees that is t0 be charged, I understand, is Rs.
1,000 per officer for an eight-day course. 30
officers are likely to get the training under
this scheme in the first week of December for
a week. 1 do not know how far it is true but
later on this organisation is to afford conslu-
tancy services and that their services are likely
to be engaged by the railway administration for
a consideration of Rs. 3} lakhs per annum for a
period of ten years, to give consultancy ser-
vice assistance for the stores department of the
Railways in the matter of maintaining their
inventory control. I am sure, the administra-
tion would have taken all care to verify the
competency of an organisation of this kind to
extend its consultancy service in vital matters
of Railway administration.

If it is a fact, this would become a very
bad precedent because in matters relating to
systems of public administration you cannot
hand over training programmes to any out-
side authority. I would even pose this question
to Shri Nanda himself. supposing, he
become the hon. Defence Minister tomorrow.
Do we or do we not expect our Generals to
be sent to this training programme under this
Nature Cure Corporation ?

SHRI  CHENGALRAYA
(Chittoor) : G d save the country !

NAIDU

SHR1 C. M. POONACHA : These prece-
dents would be dangerous and it will spell
disaster to the working of the administration.
Therefore, if it is true, possibly we will have
to be seized of this matter because it is a new
service and not a naya paisa could be spent
on this service unless Parliament gives its
clear approval. It may be sought before this
House in a dubious manner, as has been done
in some cases but they are inevitable ones
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that yoo draw an advance from the Consoli-
dated Fund, book certain expenditure and
then come and regularise it through a Supple-
mentary Grant. But I would like to caution
that a new service like this should not be
permitted to be financed from out of the
Consolidated Fund of India. The Auditor-
General, I am sure, will take good care
about this that no such new services which is
not July approved is accepted. Therefore, it
should be made very clear whether a training
scheme of this kind is now under considera-
tion of the railway administration. If it is so,
what are the details, what is this institution,
how competent is this institution, how well
has it been tested and could any institution
of this kind be called upon to impart training
on matters of personnel management to
our highly qualified officers of the railway
organisation ? I would request the hon.
Minister to throw more light on this sub-
ject,

Next I come to the point of certain charged
items of expenditure arising from out of
court decisions for the goods that are lost in
transit.

This is a matter which is also equally
serious. The amount asked for is a small one.
But the matter is of great importance in the
sense that the Railway’s best part of goods
traffic is being lost because the railway user
is, day in and day out, losing confidence in
railway system in handling the goods traffic.

36 hrs.

Here, the question of RPF administration
also comes in. The hon. Minister himself
was the Home Minister and he kncws the
working of the police administration. In the
Railways, we have the RPF. We have the
Inspector General in-charge of the RPF. in
the Railways, We have the Deputy Inspector
General, a senior of officer, in every railway.
We have a complete organisation of RPF
administration. The question is about the
recruitment and training of the RPF men.
The system of recruitment is so shabby and

himsical that the recrui of the RPF
and its management is done by officers on
their personal fancies. The training part of
it also has come under serious criticism by
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the Railway administration themselves. The
Minister must be knowing that. That has got
to be straightened out. Because of iack of
adequate training of the RPF men and the
poor attention that is paid at the time of
recruitment. the eatire RPF has become more
a liability than a real protection force. There-
fore, the increasing volume of thefts, pilferages.
All these things on the Railways are also due
to the fact that the RPF as managed by the
Railways is not properly organised and is
not properly controlled, so the personal
attention of the Minister is necessary to this
question of the recruitment of the RPF and
the training thereof.

I invite the attention of the Minister to
some of these points that 1 have raised during
this short discussion on the Supplementary
Demands for Railways.

*t dave qifew (FaqaTe) : qurafy
R, MNferizdo 23 swd ¥ A oqw
F TS FgAT § | 79 fewiz & 73 adew &
fle@eiRtatr N d ) Fag w-
AT TR § & Agroe @< ¥ gaAw
¥ qATFREAl AGT F gAQU BT FTH
AT Y AqT qv, ATt aF I &
R R affar e 7 o 2 &
s AgRT A @ AT F aR} H W
Fem s ag N A% gdmw w1 oI 3
TFE A @ g §lk # ek
FER G A qT T T L,
faT g a9 1 ot & I FOET Ay )

N AT Ao 14 § Ia¥ JET TE ATLAN
N Ty fae & sy awr @@
fearar wav § 1 & quwar g v ow s H
saftq srzi Wgf ag aved SETE Wi o, I
aas! fox A faory & fvig diar arfea
# qgar-qare WreT & feT ¥ fasty &
SEATS T A9 F 1Y @AV § | °g A
@0 o€ & 9wy I@ET 0 At HR 9w
1 fox & fagrar smr =rfgw ) a8 *=r
v § fF za-17ag T 98 TEET qaen
g AT ek 9w A N, Ffew W
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Hara & ST ¥ qg AR ATEA
§r) gamad g 1 gt 9T FH
Pagie g 21 g oF sw § fafw
G & g€ 8, O # feafar e Aifaw
foer Y a1 8, AT R s § A
Frt fawrg &1 Fm gaT § 1 Wi @
EGER IR S o

W T AT5T & AR § § FgAr Tvgan
f Wy mAE awy W a™
AN A qIN WA g § 39 F
TRA g2 I H A AAFTA LT W
fau #% @ #lv N ¥ FT WargER
AT A, S gEd w2 & qwy frog
off, fre & frery Ao A g &l &
=1gar § f ag Frard o= &Y o1y )

SHRI GANESH GHOSH (Calcutta
South) : Mr Chairman, very unfortunate
situation has developed in the Electrification
Section in the Northern Railway between
Allahabad and Tundla. The Electrification
Section is in [existence for the past 15 years
since 1955 and only recently it has been
decentralised and given over to the different
zonal Railways. I will speak about the
Northern Railway Zone.

There are about 2000 workers of category
1V called casual workers. The Indian Railway
Establishment Manual, Chapter 25, says that
no person can be treated as a casual worker
if he has completed 240 days of work. But I
am very sorry to again draw the attention of
the Railway Minister to this fact which is a
scandalous thing. These workers have been
recently dismissed and put in jail, absolutely
for nothing, for simply peacefully demanding
that their services may be regularised; “We
have done 10 to 15 years service. That may be
regularised.” They held a peaceful demonstra-
tion before the General Manager on the 30th
July last. Immediately afterwards the General
Manager gives the order of dismissal and
200 of them have been not only dismissed
and similarly 187 of them have been not
only dismissed but put in jail. Strangely
enough, the Police have refused them bail.
Mr. Bery, the General Manager of Northern
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Railway, is trying to mislead our Minister by
saying that the hundreds who have been
dismissed have no more than six months’
service records. 1 will only draw your atten-
tion to a few of them because I have not
much time. Only two or three cases I will
refer. Here is the case of one Jinesh Singh ;
Date of birth 18. 7. 42. He was first appoin-
ted on 2nd November 1959, discharged on
15th January 1961, re-appointed-16th-January
1961, discharged-15th October 1965, re-appoin-
ted-16th October 1965, dismissed-24th March
1966, re-appointed-25th March, 1966, dismis-
sed-12th February 1967, re-appointed-13th
February 1967, dismissed-31st January 1968
and re-appointed-1st February 1968.

SHRI RANDHIR SINGH (Rohtak) :
What is the total number of dismissals and
appointments ?

SHRI GANESH GHOSH : I will give you.
More than 200 of them have been dismissed.
This is a fact. Would you not call it continu-
ous service ? Mr. Beri, in all his pretentions
of innocence, says to the minister that those
who have been dismissed have not more than
6 months service.

1 would like to draw the sympathetic
attention of the Minister to one thing more.
They staged, of course, demonstrations shou-
ting slogans: “Our services has got to be
regularised please regularise our services. We
have done more than 5 years, 6 years 7
years and 12 years of service. Reguiarise. our
sereices.” Mr. Beri after dismissing 200
persons in Kanpur immediately recruits new
persons. there is no work for them. They ars
surplus.

After they cume back, the Police arrests
them and puts them in jail. How many are
arrested ? On the 7th August, 187 workers in
Allahabad wore arrested and put in jail. Why
should this be done? Have they dore any
violence ? They have not thrown even
gramme of stone against any-body. They were
simply shouting slogans, saying. “Regularise
our services; this is injustice.” They have been
put in jail; they are not allowed to come out
on bail. On the same day, 7th August, 117
workers were arrested at Tundla and about
a couple of days later. I think, two days later,
27 more persons were arrested at Etawah and
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put in jail. They are on hunger strike for
more than 15 days. The request we make to
Hon. Minister, Mr. Nanda, is this. Mr.Nanda
has been doing social service work long before
1 was born. He can certainly look into these
things. ] request him to give us assurance on
three points.

He may kindly ask Mr. Bery to take back
these persons. We request the Minister to
give an assurance that he will consider
these cases favourably. 1 do not want any-
thing more.

How can it be said that these people will
be surplus ? The electrification of Tundla-
Delhi, Delhi-Nagpur, Nagp ur-Hyderabad and
Delhi-Bombay Sections are yet to be done.
So, it cannot be said that these people will
become surplus. These people have got ex-
perience of 10 years to 15 years and they will
be very useful. If these people are thrown out
and you take other persons like porters who
can only take loads on their heads, will it
not be a wastage of Public money? Will the
Hon. Minister kindly think about these
things.

Therefore, Sir, I want an assurance from
the hon. Minister that he will consider these
cases favourably, if he thinks that they are
able to do their work and there is work
for them, so that they are continued in
service. On our part we will see that they do
not shout any more slogans. Thank you.

&t 7w few mat (Sha) - avnfa
wgrea, dfF g awa & fear mar g, @@
forg & cavsa &Y arvad AR qw AT ST
qgw &l & WY A SN A1 IAF AT
gt FaaEn & fag qo 3w awar g
fgmmn § f5 oud s @ aga
EaaT v fast § (fzeoiw) e an
G @ AR g 9w oA B sarg
gt FURA § FTR qEAAT ST TER
NMBIAT AT F awdy BT o
©: wfama # a=a g€ § 1 @ 7 sy
# o qETC gam § | ST grew WY awet
21 o Qe aga fewm avar §, wRfag
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A fF R W Ew W A gy ¥
faar g & sar § f aifed aweer
g faelt &, STAT AR @Y qrar & fowen
gt afgg a1 few fex Yo gam @,
a3 fog & o gofear 3 frgra
IEQ qAEET |

TH 9 JGaTU § UF @4l @ B
farett & forady 9F St froa g€ &1 =
R E faer 3 fF W 9 fa @
TR av T @S F T { v A
AN IW FEFT F L g2 F R &
W § NN G § I T FAoA ¥
Fria 5 a fra@ s @
gAN fr g AT am A | ™
THIE VY § | TH AT9H A7 T @
Tt A1fEe &R T saaedr F1 g
* T | ATH JEAAT Y AR

afl qagd WA wl ot AT A
Fgr 5 33 ¥ gu #Y aga Sifeat Gt &
AT F & FEAT F TF AR BT
fFaga a1 M WAF & AR
& w1 e 0 gar 1 g feafa
fafesa dlv gt aga @@H &1 WA A
N qre w1 Afeat Oy § I Ao &
fad o FEw I o Afgwa W
et 1 a9 § WA qaEE N wAL
w0 AT §1 JFAW gar | W kA ¥
FR wwar &1 WY eefafacww §
FreaT W FH g7 & | ¥E AT ¥ AR
# T FIW IS AT ARY |

Fgd ToeaE § wEfag @ @ig
T FgAT ATEAT § | Ty falew A
# T TR F OF qgaA g7 AT {0
zq a1 9 A FF @ FW N o0
& fiar o =nfeg |

TroreaTa # 3 & e &Y e §
faed g ardi § aga & 7 I g
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313 gy Wt W ow famr
ST W€ qv | 3u% tfagfas wvew E0
I F o A A@ar g e ew
W & famre A faam § oo A aww
savar erm fear v anfge o srage St
FATEATANGR J TS I ATEA A SreT T
frgraa o=t § | S aE FAY F Al
I qEX AN A aEI EEF A #
TqT9 (AT 8, AT TEHT AT A F)
ity w19 qggy W S 1956
AT T & | q@ N IR TR AR
# agt S A o, N ol Awd 2
& rgan § f g@ A smoa sav afaera
g

franet st g & dra ¥ afk o
& AT afz g 7 @ @ 4 AT s
AT U oF wew afqw ge A o
=Mfeq | S@ge T A qeEEr @
A ag fefgw devarx Wt &1 wiax
st mfat aget &, T AN & @ g
§ | et § fag @1 ¥ swaen @
wfed fe agt et @@ a3 mfgwr ogs
Sray 73 | afg A Ja fe At seEs
R g F et A @ Ay A Ay
glaer @it 1 ayd Wd AR ero W
g fog & 5w @ &1 arvaTew faar av
AR IEH % T ¥ 5B sqaeq W A
ot 3ffT W R ¥ afewfal v @
FTIT T 7 QA T &) a7 | § fdew
FIAT g § F g AR A saw §
T AN AT § TF wWHATE Qv g1 S
# el F1 g FA ¥ fyg W s
® g FHFE @ Afge 1 a7 Frara
raeas WY § |

#q ¥ Y Troardie & aR ¥ oF ar|
FFAT AT £ | IWd grATa H qgd
¥ wEmw o § i Sa el §Ew
FQ TN WA O g Yoy v ferdde
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A IO AT W § 15T eaew A
faffat zafig ) a9 o AN
ferreee gfmisr § S aqer ey o
aifereTe Fafae 7€ 3% & 6 ¥ JeTww
Hadl o § 1 o9 A o gfem
g Wt g formres aff @ §
afenrg ag @ wrafs g7 eR e
Fowl F g = 71 g ¥ g el
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The debate on the supplementary grants

shall be confined to the items constituting the
same and no discussion may be raised on the
original grants nor policy underlying them
save in so far as it may be necessary to explain
or illustrate the particular items under discus-
sion.

@ 7z q @ Yanw | GS1 q@ga
TER-IET 1 ATT A1 qEA A9 R |

=it fema s : awafa AT, @d
I AN qEAS A oot ¥ w@As SaAv
T oW w@AT  arfgg amar g @
FTRE R R A AT Y Faw A
faaz &Far § | SO% @A FT AT ST
I | gRE BT 9T fewe FAwR &
gt T W I, o9 qg e W]
JAT AT @ @Y FNE JaAvd W AT AL
T 1 T faee ¢ B gt os Saad
FAX FTA JA arfE FE A vy
THEIT ® A S¥ g faw @ | @ g
# 24 ardlE A WY A AGET F&E
T A I G FAIT Y aes 9
g gl ad <@ 1 AT Al fRAT R
fegaratm Mg wT faar @
wsl ¥ A § qrow gegae A fF
A9y gF A F awy faav |

ot fao wo wvgw (wdg): wwrafy
wges, fgw faw N @ oy § 5
gy femre qr o fearee & ot
9T §Ee A9 a0 § Afer dfF amaR g
oF R W FEgE agw ¥ e e

AUGUST 26, 1970

D.S.G. (Rys.) 272

AT A § A A § W feferfer-
AT 7 Qama

& weEll St Y oIy BIET ATEA FT AW
F & fou amfae sa@r 1 aR
Mg e WA o *uw AwEr g |
a ¥ ag), frad il 9 e @w
TN € 049 3@ RWN Sl gWlW W
g1 @& SEmwmE AT N AT
FTEY ATETH F qTF A T I I
g T 78 o sy SEww A fEd W
FEN@ X At wgieq st gt A
9 & YA gz arar av fF Sonfaatr
fouere & i 3 W A 7g gEAEw
& f fr war A A @uT A A
¢t foa® faceaa am § oF av @ @
&y Fgt A F09 A ) AA gD
= 37 feay | A agw e S, G
" AT T FAT AT @9 gAY, Fg A
AT AT ZI | A wRee & fow aar
£ I7F ¥ v qrE AT a4, -
Seder o, HY oY TEAT aore § wr AT
fEmaz oy g Afe s WA W
Nf & ag g5 ®iwd N AR
#C1 $fw ot galad § SaR g AT
&7 AT g7 AT FT G AT FT QT
¢ fv R@ua s & ger fzar sma @fs aan
Fireqez g HIT IAH FATT WC FT FH
Qg s e H g A A g
e fear ar f a8 @1 NagE
AR & 9T FEL AN arar g, g7
I @A A MT AN | AGA  TEAIA B
e fzar av & wewge § @y @
wfe7 awaar @ afes O ¥ FEAgE &
WER Al I A waw TR
qEE F WA st vl wqEr qre
Tego o FTA WA T &I AT AR
a0 aE FUL AT ATOHT AT H;T
&Y gAT YT Y F9T TN qX | A
AT A9 GEH QA W AT AT SAl



273 D. 8. G. (Rbys.)

i §, agh X W€ gaww gav Agigan
& ag ¥ g TN ARA AW g
feelt ¥ qET X A@ AT AT A FA T
gaTfaa g <@ avda & S # f faeeht
#1 agt & vorae 5l qEdl sorg A W
ST, YA A A’ A Sl fwar
SRETT | AT gD ATeareR feaAv ev
T AT S gw W a9 § g% IR
T Y & W @ AT g ay fafe-
qIe F<, afeFq amad @ & st #Y
warf F 1 fi ot &, wW FowA
F geM #1, 70 efafredww ) aeor
AN FT AT FT FAUT SATE @AT & |
aga foy ¥ A e #r oz A P wwew
[ e, s W@ T Ao F g
N D F gww d a9 Faga w7wW
*m‘%-oo

=t gamar met : dfe se aga
T g5 |

=t fro 9o dww : @ T FTAA |
fE T R A Fn 9w F fog A
St w1 A E | A AT a9 v e
o fafrex & o o A ST A
areavad fear, &Y orar a3 qEmer 6 fe
arET S ofew @l A mawd
T@ET agt A FGr | a9 o AeqT—
fFaar sgar 7 R ¥ agl ox @ war
famr, fex it ag o A @, |
I ag ¥ FOw Y, areA B N w0
& qa 7€) gam | oY agl ¥ oF aveh
Ivar ay, FX 39 N qriwaree F LAk
T W QT 91, WAE ag A9 & fra
_Tgar qr, gl qx AW 3 TevewT &
fag ot ¥ amE o SER awe ¥ W@
I Y ey aar ar 1 Ig Fg WA fE
Wy ag F A ReAw @ I WA
T —ax g AT § A1 aeS AW E—
fag sgnm s & o @t w

BHADRA 4, 1892 (SAK4)

D. S.G. (Rlys.) 274

i T g At A agt  qw am
TEF TN AT A REw
fifoq 1ag @ &, § o aga ¥ -
faad ¥ a et &, w1 A7 ¥ i fr
WA A AT G | S A N T
o 97 AT @, VO AT arg F agra A
AT T F gHa § Forad A *we
T q919 g aFar & |

Q& 7g Fg MR E—FR
agt St B A F Aiw AnA &, WA
gar & 5 sg & N wi-ang 4G 1 fow
Fmgarg, fam fereFae @ @
are a2 fafoda #1 aga saar s
FATEIcF, ag Hag Zwam § 5
wag Fia ofar & dgaww aga e
WY AR A H W fesy gga s
3E Fmiy awdsad M
o FENE ¥ d@ #rag § QW
QY &1 9 g wE T ¥ 9§ A W
§ ot wgt ¢ arfudl &1 W dar g,
60-60 e & T &, fea g
il A 3w ¥ dor gifafas & sar
2§ agar § 5 @@ av@ A AW AW
1 fali e oA w1 | Sty e o
¥ wgr ar—fggea #1 qER qF A
T & g 9@ o fgegeaw A 80-82
sfewa wwar, & wiEl § aed @ AR
Fawear ar faeell #1 dg Tmar FW @NT
AT AT &, I A qTH AT FT 64 A
o | oy qwET gEesd  feedt &
Fower T § v foeell ¥ g 9w

. &1 s 7X@ &, afew 3w A F fo

€ waea g g, 7@t qr At s 93
AT FT & AT AT AN J—IF TR
3 frgam @ arafas qud Ag A
gwdt | Wi & gaw gm fRaiw
aTEA & oY vl §, S A qaf A



275 D. S. G. (Rbs.)
[ fao wo sew)

I A F FiEE = qAr =AY |
S AT ¥ AdIgRr A1 qAEt § wfegre
ARA Y, qF I GEERE I AAH AR
Fardt arfEy | T9 qWT CRAE 39 & A
A T aHa A agy T AR )

F99Y /H F 99 AR FTA
AR §—ama At Swlafes fe
qraTEel F1 AFAT 2@y g, Afpw WA A
A W G FATE, TAAEIA &,
9 FE AR 9 FO@ FET §, W
YT A AT A qF FTIX @A | § G-
aar § f5 gfrat ar fE N awfafes
2 5@ T F F@ERA AL FT qFAT 5
WA aa A N wenfawr wvaw @ 1 oagt
W A IS W A FW §
agt gn T ¥ @ aTST qETaE FEN
Tad & fag Mgz a §—ag shaa
imfodgmadm s o W@ W
FNE-AG FEAEY a4 | CH-FHTA
TG, FEE AT GIT FATH B BIEA A
qaaT x4 2w A faar foay sa

MR. CHAIRMAN : Shri Suryanarayana.
ot 7y famd (H7) : qwmef W

# T e W FAT AR § | @A
g = wufia fam wa s qF aga @

aeq fawg 9T @ g § w9t wq W
Faax fear g -

awmafa wgaa : fow v ¥ aia ?

it vy fowd : qwefe Waa, @
fag feq 1 @ adf 1 & anflandt
@8 gitw FEF @ F—w g
safaq & awy Y awefy wgied, g7 oy
& 7 e v & 5 qm awa g 2w
# A fawFT ST A ¥ w7 A
W@Q‘%'"

AUGUST 26, 1970

D. S. G. (Rlys.) 276

SHRI K. SURYANARAYANA (Eluru)

On a point of order, Sir.
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SHRI K. SURYANARAYANA : We are
now discussing”the suppl t d d
for grants for Railways. Can he raise any

matter abruptly having “no relation to the
subject before thefhouse ?

MR. CHAIRMAN : Pleasc allow him to
have his say. It is‘my discretion what ruling
1 give.
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g
16.47 hrs.
[MR, DEPUTY-SPEAKFR in the Chair)

MR. DEPUTY-SPEAKER : Mr. Madhu
Limaye, the discussion on the supplementary
demands for grants for Railways is going on.

We welcome Mr. Madhu Limaye. He is
present here. We missed you very much. Are
you speaking on the supplementary grants for
Railways ?,You know the rules) very} well. [
am 10 learn about the rules and the Constitu-
tien from you. Now, one discussion is going
on.How can anything come in between ? 1
cannot allow it,

st wyg femd : ¥ oF qrAr @Y
g fred ford 3 fame 1 awa 3@ fean
war § 1 & @7 fame ¥ afew ad v
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MR. DEPUTY-SPEAKER : If you speak
on the supplementary grants for Railways I
am prepared to listen to you. But not on any
other issue, not in this way.
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MR. DEPUTY-SPEAKER : On what ?
Your point is that you want to adjourn the
debate. Under what rule ?
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MR. DEPUTY-SPEAKER : Noplease. This
will not go on record.

SHRI MADHU LIMAYE : **

MR. DEPUTY-SPEAKER : Nothing will
go on record. If ke speaks without my permis-
sion nothing will go on record.

SHRI MADHU LIMAYE : ** (Interruptions)

MR. DEPUTY-SPEAKER : Order, please.
Mr. Randhir Singh, I will humbly request you
to. have this matter to the Chair.

SHRI RANDHIR SINGH : Can he say
anything he likes? He cannot. I hold the
whole House to ransom. (Interruptions)

MR. DEPUTY-SPEAKER : The difficulty
is that members rush to the help of the Chair
even when the Chair does not want their help.

Mr. Madhu Limaye wants the debate to be
adjouned under rule 340. 1 think even for
that he has to give notice.
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SHRI MADHU LIMAYE : No.

MR. DEPUTY-SPEAKER : And he has to
get my Permission. ([Interruptions)

s vy famd : #Y g qffem Y ot
a AT A @ ghy oo (swwem)
AU AT ATF AT

IIEAA WX, AqH AN A TGN
@ gl ' N Afvzq 7 A w7 qwmfa
RN AN Ig awg T AfgFR § W
e Atk fecdt eftee & §—
fFll B FR D gFAT R ? IR
A foe i3 8 Afdm oy 991wt
G & “'(W)"""

SHRI SHEO NARAIN (Basti) : No, Sir.
The Chairman has permitted him.

MR. DEPUTY-SPEAKER : Order please.

ot 7y fomd : oy WA A X
-oo(wm) ..

»38

MR. DEPUTY-SPEAKER : Nothing will
go on record. (Interruptions)

Please listen to me first.
versation please. I respect you.
listen to me. (Interruptions)

No cross con-
Kindly

You have raised something under Rule
340, (Interruptions)

Nothing will goon record. 1 would re-

quest you to kindiy listen to me.

SHRI MADHU LIMAYE : Please with-
draw it, Sir.

SHRI RANDHIR SINGH : He cannot
dictate to the Chair. I take exception to it.
He cannot cast appertion on the Chair and say
that you should withdraw your order.

MR. DEPUTY-SPEAKER : When I need
your help I will call you.

I would only request Mr. Madhu Limaye
kindly to listen to me. I have ascertained

** Not recorded.
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[Shri Deputy-Speaker]

from Mr. Tiwari. He has said that he has
not given you permission *** (w)"‘

-oft wo Ato forardt : 17 FO AW T
i 1 ¥ &2 @ AR @ fET T
T FIA A | IW AT IFA gy F
& qeoAdve AT Angar § @ 8 qon B
59 & & amx AT N 1 = A
W Ny Fardr og e
ATE AT gAT | AR I F o W

7 fr a2 go T AR § @
& frar amd 1 o (sqaeam) -

=t vy fmd : fee WY o T o
&a”mﬁaz%afw:u{fajm

st %o Ao frardt : wai =T AT
LT U IR R e —

Fifore R N w21 @ @ e F @
el

MR. DEPUTY-SPEAKER : Mr. Tiwari
was in the Chair; 1 will take his word, that
he has not given you permission. He has
arked youto point out under what rule you
say that. You mentioned rule 340. You
may read Rule 340 and the next rule, Rule
341 which goes along with it, which says :

If the Speaker is of opinion that a motion
for the adjournment of a debate is an
abuse of the rules of the House, he may
either forthwith put the question thereon
or decline to propose the question.

Now, I consider, any interruption of any
debate which is going on, is an abuse of the

rules of the House. Therefore, I don’t allow
that.

SHRI.UMANATH (Pudukkottai) : There
cannot be blanket rule. With the permission
of the Chair, of course, motion for adjourn-
ment etc. can be raised. You will have to
hear him why he wants to move such a
motion. Then it is for you to allow it or
not. But please allow him to say why he
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wants to move.. Then you can give a deci-
sion.

SHRI BALRAJ MADHOK : The hon.
Chairman who was in the Chair before you
came, hms said and he has admitted that he
said. You can say a few words. That might
be relating to something on Adjournment
Motion or any other Motion. But once
such a permission was given to him by the
Chair, I think, we must maintain the dignity
of the Chair and allow him to say a few words
and then you may rule that that Adjournment
Motion is not admitted. Why should we
creat unnecessary row on this question ?

MR. DEPUTY-SPEAKER : 1am grateful
to Mr. Madhok. Mr. Tiwary himself has
said he has not given him permission. Before
1 gave my ruling. Mr. Madhu Limaye has
made a lot of submissions; almost all that
he wanted to say, he has said. [ have given
my ruling now. I request hon. Members to
cooperate with the Chair. (Interruption)

Mr. Janeshwar Misra, what do you want
to say ? (Interruption)

5t e fw (FEqR) : STreTw
TRIEY, AT ATEE AT ATeT ¢ | AT 98 §
f ag oew 8 99m ? @& e g4l 9T
43 o wfow 3, g B O g sl 2
AT I AT TNFT AR AT o1 av Ay
sfr 2d a3 foR ag @7 @ HEAT ?
o O & aw # 77 A § | fErd S
§ 7y Y 1 goTeR &, AT SEET arfer
FX faar 1 oY eNE agE A W AR
Ig as ST R @i A I 0y
TET FAAT av quvAr g oy ? faard
N Y wgroa 5@ fame e fom,
AT FF S A AWy I Waw
T AT F@T g |

IR YR Y sgaead g A ag a9
2 fr oz & waR AT @ @R
T qE I QW |
17 hrs.

MR. DEPUTY-SPEAKER : I have ascer-
tained from Shri K. N. Tiwary, and he himself
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was saying that he had not given him permi-
ssion, he said that he had asked him under
what rule he wanted to raise it. The hon.
Member Shri Madhu Limaye had not quoted
the rule. That is what Shri K. N, Tiwary has
said just now. So, it is not as if he had given
permission and now I come to the Chair and
Isay that permission is not given. It is not
like that. Shri K.N. Tiwary himself does
not say that he had given permission.

ftag e : & 99 aw A9 @
QI N o ) TE JT F W
g mWE

sftaac e IR A g i &
N9 fe § dm ifog, g9 X o w1

g

MR. DEPUTY-SPEAKER : When the
hon. Member made his point, I quietly liste-
ned to him. Would he now kindly listen to
me till I finish ? It is not as if he had given
permission and I have withdrawn that permis-
sion now. It is not so.

1 also, when I came to the Chair, wanted
to ascertain under what rule Shri Madhu
Limaye was speaking. At that time, the hon.
Member mentioned to me that he was speak-
ing under rule 340, but even before that, T
think Shri Madhu Limaye has made many
observations .....

SHRI S. M. BANERJEE : You can rule
it out after hearing him.

MR. DEPUTY-SPEAKER : It was only
at a particular point when I said thatit will
not go on record that it did not go on record.
But before that, he had made many obser-
vations which perhaps have gone on record,
Tdo not know; they might have gone on
record. So, I think all the requirements are
met. Now, let us goon.

=t wAvax fasy : g7 a9 FT gEA"T
AR & | AT X gHAT T @
SHRI N. SREEKANTAN NAIR (Quilon):

Ona point of order regarding the calling.
attention-notice. | want your- ruling on a
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very important question. I had raised it
earlier in the morning and the Speaker had
said that I might raise it when the item was
taken up here.

Is it in order to malign thousands of work-
ing girls who have left Kerala to earn their
living, either as nurses or as nuns? They
have gone to earn their living by honest hard
labour. To malign them, to malign their
character to malign them by casting suspicions
about their character which might lead to
communal disturbances, and to malign them
with a view to ostracize them from society is
something very unfair,

17.03 hrs.
[MR. SPEAKRER in the chair]

Since the question has been raised here, a
very clear and specific question, the, hon.
Minister must give a categorical reply as to
whether there is any conspiracy in those
foreign countries to misuse these girls who
are sent from Kerala in any way. Only after
the hon. Minister gives a categorical reply
can we take this up for discussion. Other-
wise, thousands of families will be ostracized
and will be put to shame. 1 seek your pro-
tection for those families, because those fami-
lies cannot come here and plead for themselves.

=t wg fand : A SyFeaAr AT AW
4
MR. SPEAKER : On {this calling-atten-
tion-notice ?
ot 7y femd: q@ @ & weard
WM § IR AW FUAC ¥
e, arz & 1 Forg BT Y ag AT

N TwiEe gaw feg (ST) ¢
Feqe 7T, T fawg o H AW ¥ @y
T N T E, I A q A Sy
aifgg )

ot vy foamd : Feae wEET, AT A
awft & i (sweeT) AT AT AET
w30 vt &§ A
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MR. SPEAKER : Let me follow what is
going on what does the hon. Member want ?
Does he want to raise a point of order ?

ot wg oy : oY gt

MR. SPEAKER : On what? On the call
attention motion or else on what ?

st ny fomd : N sgear & wE R
T A IPH QXA AT Y qTEAT A AT
AT ? G TAFT &, FAT AT F STIAT
T sEma feay FEM? A e
framrios @ g w ) § agt
giw NE ¥ g7 & FT AvAT | (SyA™)
AT AW geer FAT FW@ § 7 A A
g N F & FAT MR § G 7
afedr

Mr. SPEAKER : The Deputy-Speaker has
already disposed it of.

it 7y fomd : ae g | s A
N feeils s F@ET A @ g H
Afedm 1 ga F1 N feeddsr s wew
i @ wx A, g AE Yow W@
C |

MR. SPEAKER :1It is 5 O’ clock. We had
fixed this hour for taking up the call attention
notice which was postponed this morning. I
would request him not to raise any abrupt
discussion.

ot vy ol A 1 Y AW @
qT | FTH FLWA O A H 9@y AT
T 9T |

MR. SPEAKER : He isanold and senior

member. He must come through the regular
procedue,

sit wg fowrd © 10 SE U WA A
Fqea @t § fadga T w@rar quwla
M e ¥ HW AN MET G
@fow, Sa% ar N &@ G W@
Ffsam )
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ot WAy fam ;w9 T A g
NFAY oz faz §1

ot wg fomd ;oo A gAY ? AR
AT F & F qET AEr § |

(Shari Madhu Limaye then left the House)

MR. SPEAKER : | do not know what
exactly happened, but I am told by the
Deputy-Speaker that the matter on which Shri
Limaye wanted to raise some issus had
already been disposed of by him.

ot FAvaT faw : ag a @i gg &
ATHR TG FTEEITE & AL Y fed
AT aEd ¥ gz of faard R @
R ) g ot 7y famw F oo &
freAafrediqwd) Jqag A
R 7 37 % fed) oz qrgw o A
IR IR AL A fzar

MR, SPEAKER : Shri Kanwar Lal Gupta,
Call attention notice.

st A few : & A g fraw
fect efiwT arge 7 o wfewr & § SER
AT HAE F QA | = faard Y sfamr
1 I g o, arg oA wfomr A
Eagutcll

seqw wgaa - N vy fowy w9 03

&, o9 g = Ffg

it FATaT fa © AW, MA@
Fgram F =TI HeAm wgew, &
ATEE ATE ATEL ISHT ATGATE | ST
oF AT AAT GT AT H AT @
Frag M AN A Tom ¥, IEF A
ZET ARH AT A A A A WD
g A 2, IqF AT AT AT Av
IR AT g TEY TEErE ¥ @} W
qTE ¥ qIA T FH 7 F90 |

aER wEd A A 19 |
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17.07 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED SALE OF GizLs FrRoM
KErarLa IN EUROPE

M war R (feedl a=) ¢
qerm wgred, ¥ afqemadly Nw-wgS
% frafafen frer @ o ddfassm
welt F7 sava famman § At smAT w@r
i Aiwarm

qaw fagfrat () s & fag
FA quT AW & e q W ¥ g9 A
aefeat ) wrd gear § wfom R
AW T F g gER g
FY T FETEY |
THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Sir,
a question had been raised in this House
in 1968 in regard to the treatment meted out
to Indian girls from Kerala, working as
nurses in Federal Republic cf Germany.
Inquiries were made through our Embassy
as well as the Government of Kerala.
It was found that up to 1968, about 262 girls
had gone to Federal Republic of Germany
to be trained as ourses and that they
were generally satisfied with their condi-
tions of training and living.%¥ The Govern-
ment of Kerala had then made inquiries from
the parents of the girls who had gone abroad
and found that no complaints were being
made. In pursuance of another question,
notice of which was received about a year
ago, that some girls from Kerala were being
sent abroad for initiation as nunps, after
making some payments to their parents,
inquiries were again made but nothing speci-
fic came to notice. Government view with con=
cern the latest reports and a comprehensive in-
quiry has been undertaken by our agencies in
India and abroad. The Government of Kerala
have also been requested to undertake similar
inquiries. On the basis of these inquiries,
such remedial action as may be found neces-
sary will be undertaken and the results of
the inquiries as well as the action taken will
be placed before the House in due course,
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LU EEULE SRR e g G T
wefral faa M@ qEI NS A #
AR 8 T Faw @ W H 4 AR
HAX F A0 A oaded gFT 9T R |
I W TR R FF Qe H
FAMJE ) MR T H Fw D
R wEFa A wag ¥ S &
fom ate & T Yo mr § SEw gt
ad T TWE T F qarar AR FB &N
g & o7 gt 0

awEagr T g 5 3 ool oot §
s g fFa grax ogdm
Ffagadi &)1 ag st sgraar ¢
AR Gorewr AT Zfear it F gt fofan
FT G § o afew 3 il A qefraf §)
A% § AET AT § sareT o § i
iw W e w8, R TR
JEr Wt AgY @, SN S oA Ad &,
@Al WIET AT FT @1 g @ qar
A QAT T 1 I AN FT AHES
FIAET IST FT IAHT I S[04T 74T § | vely
§ surar wfeal aEAT § | SAF ggrE
qefie feand 7 §, gaE @ A AT
FA FT ATAA AT TAME AR
g Zq fearmar &1 & =gm feag
Jaged @e ¢ fgdt @@ @1 fefowg dice
Yol ga@ agr We g | § sl gwar
AEAE W F oF dfaw s w0
QX # o F foar 7 ¥ fog v A s
wefFdl & o arahta gf, N oiuw SaaT
T, SN aarar g1 & SaR Rz I
®E:
““To go abroad is alluring and that too
by aeroplane. Then there is always the
promise that they will return to India
after some time as full fledged nuns.
So there is no shortage of girls who are
willing to go to Rome to become nuns.
But I would like to consider the follow-
ing points concerning the girls themsel-

ves. The majority of them have not
passed even SSLC. It looks to me that
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[ wax arer 7]
a good many of them have not even
reached maturity. I say this having in
mind the importance, physically and
psychologically, the stage of the attain-
ment of maturity has for girls. Many
of them come from family surroundings
where they seem to have thought that
going abroad would be.a good solution
to their problems. So, there is no won-
der that the parents permitted them. If
these girls had educational qualifica-
tions, if they had the age and maturity
to take the decision about life and not
merely be enamoured by the prospects of
going abroad, and if they had an inkling
of the sort of life they are to expect in
that part of theworld, I am perfectly
sure that practically none of them would
have left their homes inspite of what-
ever difficulties they had to put up with
at home.”

I MNagrd Ay safEr
e 17ar 1I8am A IWH wl
T at 81 WAy ¥ farelt s
yag s F f5 wEm & qemw §
g AT Ew 2 AN, faegw s aw
&t 1 qew g § fw ST w0 F ATS-
TR FTAN IS FT ITH1 29 fFavaav g
ag wga & 5 & G o WA § AR
I ka3, fadfot 3 frgema
oY ¥aT Y @ IO ao ¥ q@ wgt ¥ W
agl o FX JATFT 1 T T FavioerEe
O, ot foelt Y, geee g, AW
&Y, wfgard Y ar gen wEd F1E AW
&Y qgar &, @ § ww qwar arfe For
T A AT AT &) TFAY §, TS WG
FTGUW Tawar § 1 ofew SR-eR
wEfraf §1 I W 5 99 &7 FaAT
FEAT M@ & ? Nfagesr &1 9
FIAVAT ST G § ) g *y o g fw ami
Y w1 agt A9 D A Qar
g 1w FAq AR gad g Ad N
A w7 v ag v g fF awd @
1, TG F FW FET, W I@H
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TR G F FT TR A A
o1 &7 Al 7 o I J HAT mAv g
I q@ 1w A Ao gfoaw wefwat
ar fdat wefmat v 9 da A §,
T FAA v g T wl F fag
T qRt & Y amr T 21

ag W gy avar @ fF agl T wéw
TR Awat § Yfeq Afwew o
FW, Thifes FW WY a3 A9
At 4170 qenag g e ge -
fes gefra § @ o wsfrdl ot w0
T ¥ fog sFmar war &4

Y oF q@ qgAr igar g | ag Fa@v
g fFad aamd Tagl &1 0w
IR T A9 987 B UF 9 fermy | 39
®1 Yo g &k qav | ag 97 @ W
F g AT AT I AT g gt &
HTYH G 98 WIE ¢

““My dear younger sister,

None of you should hereafter get
ready to come to Europe. After all, we
are trapped. If only you see the pockets
(of those priests who betrayed us)
getting filled, today we are tasting those
sugary words that have fallen from their
mouths.”

MR. SPEAKER : Please ask a question;
do not indulge in debate. Do not distcrt

the procedure all the time.

SHRI N. SREEKANTAN NAIR (Quilon):
Sir, this is an important matter. We are
much concerned in this issue. Of course,
we are prepared to serve, we are prepared to
sweep even the rooms of anybody, but not
this kind of work. During all the three five
year Plans, the Government has not done
anything. No industries have been started. So,
we are going there only to earn. (Interruption)

ot %X W qRA : AqW WG T
IR W N T FT @O &, e wvg-
& FT g A § 1 OB T w7 6500
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TaT i g e 9 § fen
wraT @ s gal ¥aw 1500 gwv R
oF a<E &1 fRaray qm AT @ 8@ &
wET w7 vy www T #T g
sa AR Gar gl orar g, wA E AQ
rar g1

AT EF B | T
T g v dfeam 7 oy fogede o wd
fiFaY &, SUFT wANT FAT § ? ATH AqOT
¢ fr e == gufan fowd | gg W @-
FTIQ FAT gE 7 fqar §) s w@ew
g fE sEiad g s
TEAT €T ¥ , UT AT WAl AGRA A AV
e #TFE Al ¥ ATw A | g
IR T g o fFr A AT AW
Fgdt § 5 FHaQ € g9 At fawar )
a9 ag Fiwefad wEaTad san | 98
1A TG & THATE & ) qg ST Fwre
it &) AmAw sfos fode
FAAFRT § TYAT 2, I9 A I G /A
T8 ST 91 | IGP q0E WEE F UF Q9T
3 faET ) aq g a9 WgA fraerd
av @ § | AfFT Tt o I aw A
#0117 gy 1A sfwdfar wEmEd
Tl gl Y ?

Fag ot qm A fr =S &
fom qreqie 34t fear aar ? & wefeal @
afed o 7 off | e A g aved
IRAIE EF ATHTT qT AT AEAT § & Anq
T E e & ggdww Q) awd
My arge wHt oA Agy &1 Afew
wgt ag ol o wwar w@r) iR
ARH AN A AT IRAE W A G
oIRvE & e Al g s A 2 A 7

S &gV avay @ @Y qrEE 9T 9™,

TR} HY avar, \@ avar, @ A gAT ¢
T TF FT TAFATY GIATC A 741 agt A 7

Europe (C. 4.)
w2 & 3 g wqww Y feav man ?
ag =73 frw & qra a9 ? anesl g A
e gR i & emrerce o o Sfew om
3 geet ¥ o a1 agt # gferw ¥ 3% W
¥ oy for faan owr fifoom 1 2 @@ ae
o feforg 1 A qaré afivg & g€
N A AT & fom T IaR Ao e
farr & agry aorf 7 afefede 3 FU
fear | ag =l s % g ?

9T a1 § wefeat adY av sasw
IR A X FIA 14T WAV gg A
e ATl ava @ 1 ST, qew WM TE@
H #8159 S A Tl )
T AT ST g Al @ A H VGAE
fear or @% Az wav oA sr e
FE T AON S qog I WA
AT @ O e @R A
] R TAR T F ARFA
FAT 1Y FYE dzor aforeaqT qATAT ?

forfeaaa faemQar ST TF W R,
3T ¥ Y 3o A A A GrEAT Aot
@ 31 14 wrA Prfema fraadiar o-
e ofefads & g ¥ Aw § fe
mE pmagt 6,326 o fafeaaw
fromd § sl ¥ 9T 200 FAg &
gramr a@x s ) fafeamm fromd
) gfegaree £37 & fag 99 1 R W
fergeart @ &, s F fag aww w@v
@ E?

wat wglea ¥ w3y & f g AT
FOY | I TR ¥ TEAHE AG FT
gl 3 ok dfesadi ax wwar 31 &
[T F@T gﬁ:yﬁ'o o rfe & If
ag grwTadr Qe w1y ax gk femest
¥ 979, UF-UF TEH F GG qTq=q 7 F,
3 T F-AREA T, TgIAT VAT A
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[ FaT A q]
& @ & sadedt gd @ av A

¥y oz ag § fe

&® & ¥
Fg arr g ¥ froarewt go §
(svwer) ag @ § FraT &0

SHRIMATI TARKESHWARI SINHA
(Barh) : This is not Proper. Mr Gupta must
talk with a certain restraint . (Interruptions)

SHRI VASUDEVAN NAIR (Peermade) :
This kind of thing should not go on record.
He is speaking non-sense. We have got some

self-respect. He should withdraw it.
(Interruptions)

MR. SPEAKER : [ am not going to allow
this.  (Interruptions)

SHRI KANWAR LAL GUPTA: If any-
body thinks that | am casting any aspersion
op ladics, [ am prepared to withdraw it. |
have absolutely no such intentipn.

MR. SPEAKER : As | said this morning,
this will be only a fact finding statement by
the Minister, because we are not very certain
about the whole position. Out own daughters
are jnvolved in this. We are not sure of any
position. Even if there are remote reflections,
I donot think itis desirable unless we are
sure of the position. You should be very
much restrained in your observation. [ am
not going to allow that observation to be on
the record.

o e A g ot § & o
ST wgw § F svew fafree @ way
gt AR ST AR

il AT T W (W) ¢ s
agrRa, # wd 1968 ¥ ag warer fear
o1 T TR A G & q@vE Aaqr oy
& f& et g fagnr wafee ) 3fw
TR R A 7€ O 7 gawwe §
faegm AFedg 7t 2
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MR. SPEAKER : [ think we should obser-
ve full restraint in this discussion.

SHRI SWARAN SINGH : I am fully
conscious of the delicate nature of this ques-
tion and it is for this reason that 1 will tryto
confine myself to the specific questions that
have been put. In fairness to the House, [
must give this information that it was for the
first time in the Sunday Times of London on
August 23, 1970 that reports to this effect
appeared. This has been quoted by my
friend, Mr. Kanwar Lal Gupta, in which it
was mentioned that they had uncovered cases
of at least three girls in the Italian Convents
who had suffered nervous breakdown because
of home sickness, etc.

In the newspaper of 25th August,
1970 that is, two days later, denials have
appeared of the contentions made in the
Surday Times from various quarters, including
the Vatican, the Archbishop of Trevandrum,
the Archbishop of Ernakulam and others...
( Interruption).

It is stated that the story in the Sunday
Times owes its origin to two feuding members
of the clergy in Kerala, Father Sebastian
Valiyal of of Palai and father Cyriac Puttem-
pura. The former accussed the latter of
procuring girls for convents in Europe. After
18 months of investigation the Vatican is repor-
ted to have issued a statement last July
clearing Father Puthenpura of the charge.
In this background we have to view whatever
might appear in the newspapers with a
certain degree of caution.

Coming to the specific question that he has
put, he asked, that if we knew for several years
why we did not make inquiries earlier.
Inquiries were made earlier and 1 have stated
in my reply that nothing fishy was discovered.

The second question he asked was why was
a passport for study issued. The House is, no
doubt, aware that the present rules for issuing
passports are very liberal and it is only in
very exceptional cases, laid down by the Act
of Parliament, that we can refuse the issue of
a passport.

The third question was whether any money
has passed. 1 have said that because this

*+*Expunged as ordered by the Chair.
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matter has been rajsed here, it has also appea- SHRI SWARAN SINGH:1 Will find
Out-  You put a suppl ary i

red in the foreign press and the honour of
our womanhood is involved, we will make
all possible inquiries. But let us not make it
religious ‘ssue.

SHRI KANWAR LAL GUPTA : Who is
making it a religious issue ?

SHRI SWARAN SINGH : You are
making it a religious issue; the Jana Sangh is
making it a religious issue.

SHRI BAL RAJ MADHOK (South
Delhi) : Your communal feeling comes out
every time.

SHRI KANWAR LAL GUPTA : I have
never raised any communal issue. This isa
pational issue. You are making it a communal
issue.

SHRI SWARAN SINGH : Shri Kanwar
Lal Gupta should have been sobered by the
reaction that he created among Kerala
Members. The Jana Sangh should be sober
enough... (Iaterruption). [ do not give way......
(Interruption)

SHRI BAL RAJ MADHOK : Whatever
Shri Kanwar Lal Gupta has said, he never
made it a communal issue. It is only in the
Communal mind of the Minister. His words
are casting an aspersion... (Interruption)

SHRISWARAN SINGH : I will not give
way...(Interruption)

) SHRI BAL RAJ MADHOK : ...... not
only on Shri Kanwar Lal Gupta but on the
whole party. He should withdraw his words
...... (Interruption)

SHRI JAGANNATH RAO JOSHI : The
Country’s honour is involved...(Interruption)

SHRI SWARAN SINGH : [ do not give
way...(Interruption)

SHRI BAL RAJ MADHOK : Look at
the reoprd. What did Shri Kanwar Lal Gupta
say which had any communal taint ? you find
that eut,

(Interruption)

SHRI BAL RAJ MADHOK : It js very
wrong and very unfair on your part.

SHRI SWARAN SINGH : The other
question that he asked was about the money
part. I have said that on that I have no
information but we will make inquiries. if
it is proved, it is very serious.

Fourthly, he said whether they have gone
there on their own accord, according to the
inquiries made so far, they were grown up
girls and there is nothing to show that any
coercion, inducement or force was used.

The fifth question was the general question
about the foreign Christian missionaries. This
is a question which does not arise out of
this. I do not see why season and out of season
he should raise an issue which has been
discussed on several occasions and about
which our position has been made clear.

As to what should be the agency of
inquiry, no agency is barred. We will surely
use all our resources of investigation in order
to arrive at the truth. But I would again
appeal to hon. Members if I have offended
them, it was not my intention that while mak-
ing such statements or putting these questions
one should be very cautious of the religious
susceptibilities of all people, particularly so
of the Christian minorities. it is very wrong
for anybody to import a taint in this and thus
worsen the situation. That is not proper......

(Interrpution)

SHRI KANWAR LAL GUPTA: On a
point of order, Sir.

SHR] SURENDRANATH DWIVEDY
(Kendrapara): May I request you to stop any-
body from putting questions on this matter
since the whole atmosphere is vitiated by the
sort of problems raised in this question ? The
country was exercised by the problem but the
twist given to the problem, I do not think,
adds to the prestige of this nation. I would
request you to stop further questions .,
(Interruption)
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&t T ™ 7 : am wEE,
e qetTar f§ 9 dgw e ara
st fora ¥ ag [P QY ?

SHRI SWARAN SINGH : This is a sugges-
tion for action which I am not prepared to

answer in response to a Call Attention
Notice.

=ft ga7 A g : @e o ardo
THAW FA g AT 9l ? anfax
7 feRrY & ? 03 oF T S
T R 1 o oo faeere ot ? o
o amfe ¥ wHATTD AR a1 Fra Y
0T ?

SHRIMATI TARKESHWARI SINHA :
Sir, the hon. Minister himself has said in his
reply that in the reports it has been mentioned
that there was a rivalry between two persons
of high position in churches and thatis why
this kind of centroversy arose. But, at the
same time, the hon. Minister has himself said
that when the question was raised two years
back, an inquiry was conducted and nothing
was found out.

I would like to know from the hon. Minis-
ter whether, at that time, he was satisfied
about this international exchange of missio-
nary personnel that was taking place in a
normal course for the purpose of teaching or
educational purpose Or nursing purpose, com-
ing here from abroad or going aproad from
here. If the hon. Minister was satisfied, why
did he not clarify this position when he assured
the House that the information was being
collected ?

Then, the hon. Minister, unfortunately,
wants to take advantage and wants to do pro-
paganda only on the basis of communalism.
The whele question was not asked on the basis
of communalism- All this has been reported
in a paper coming)(from abroad. If the hon.
Minister does not know, let me inform him
that two years back, when he said that the
information was being collected—I do not
know what kind of {Information Department
you have—a paper_from America, in Kansas,
published all these reports and, later on.
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those reports appeared in one of the Christian
magazines coming out from Tamil Nadu. The
Government of India did not know about it.
As usual, the Government of India does not
know anything. The left hand dose not know
what the right hand is doing. This informa-
tion was coming out in our papers, in the
magazines published by the Christian missiona-
ries and Christian institutions. This is most
unfortunate that the hon. Minister has intro-
duced in this matter the question of majority
and minority......

SOME HON. MEMBERS : Shame, shame!

SHRIMATI TARKESHWARI SINHA : 1
would like to tell the hon. Minister that the
Vatican sitting thousand of miles from here
is much more concerned about those girls in
the Christian institutions than this wretched
Government of India. It does not know anything.
They call for information from abroad. No-
thing is known to the Government of India.
Let us accept this fact that there isa lot of
concern to the Vatican and to the Christian
missionaries. All this information has been
given in the Sunday Times by one of the Chris-
tian missionaries. Their concern is more
about this matter than that of the Govern-
ment of India who are sleeping over it and
doing nothing about it till the whole world
knows about it.

SHRI N. SREEKANTAN NAIR : What
is the question that you want to ask?
(Interruption)

SHRIMATI TARKESWARI SINHA : Let
the hon. Member allow meto complete my
question and he will know what I am asking
about. 1am first charging the Government
of India who are responsible for inaction on
the reports appearing about our girls. [ have
myself said that if it is a normal exchange of
personnel for the purpose of teaching or educa-
tional purpose dr nursing purpose that is taking
place, we cannot have any objection. We
should not have any objection. But the only
question that has to be demarcated is this—
though the hon. Minister is not prepared to
reply. He is only giving 8 communal twist.

What inquiry has the Government of India
to conduct ? I want to know whether there
have been any minor girls Who have been taken
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out and whether they have been taken out by
their own choice. I amglad that the Vatican
has taken the step of suspending this recruit-
ment. I would like to as the Government
of India whether in the past when this thing
came in their knowledge as they say it came
to their knowledge, they approached the
Vatican and suggested to them what should
be done about it. Did they approach the
Ch istian missionaries and Churches and tell
them what exactly has happened ? May I
know whether the Churches at all gave this
information or whether they denied the infor-
mation to the Government of India ? 1
think the Govarnment of India did not bother.
After answering this question, they slept
over this question thinking that it js nothing
of importance. Now all the charges are be-
ing made about minor girls going and about
their nervous breakdown. Iknow this is an
unfortunate controversy which has not brought
good name toour country. Allthis emba-
rrassment that has been caused to this country
and the humiliation that has been caused to
this country is because of the negligence and
because of lack of knowledge of the Govern-
ment of India, We would like to know now
as to that you are going to do about this
matter, What kind of inquiry ? You said
very vaguely that an inquiry will be conduc-
ted. What kind of inquiry you will conduct
and what co-operation you seek ? I would
also request the Churches in India and the
Vatican to co-operate with that inquiry. But
what kind of inquiry you are going to con-
duct? Are you going to send a fact-finding
mission ? Are you going to get in touch with
the churches here? Please give us atime
limit because, as Mr. Jagannath Rao said, a
question was asked and the answer was that
the matter is under investigation. Are you
going to tell this country asto what exactly
is the position so that this kind of misunder-
standing of which Mr. Dwivedy made a men-
tion may not be created ? Please, for God’s
sake—I would request the hon. Minister:
don’t destroy this country on every issue on
the basis of communalism. I would charge
you and your Government of dividing this
country on the basis of minority and majority.
It is an insult to the dignity of this country.
You are playing a game. You have reduced
the whole country to the problem of majority
and minority. Hindus and Muslims and Chris-
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Yians as a pawn in your political game and we
will not allow it.

SHRI SWARAN SINGH : 1 am really sorry
the hon. Lady Memb er got so much excited...

SHRIMATI TARKESHWARIT SINHA : 1
am not excited.

SHRI SWARAN SINGH : I would like to
assur e Shrimati Tarkeshwari ji that I have the
greatest regard for her. I am really sorry
that knowing Shrimati Tarkeshwariji for a
long time... (Interruption)

SHRI RANJEET SINGH (Khalilabad) : I
charge him with partiality.

MR. SPEAKER : You are charging every-
body to-day unnecessarily. Please don’t do
it. You must have some sense of proportion.

SHRI VASUDEVAN NAIR : What is this
Sir ? Irresponsible allegations he is making
against the Chair.

SHRI RANJEET SINGH : He has again
and again stood up and he has slurred the
honour of this country and you have never
asked him.

MR. SPEAKER : You are the only man
who is worried about it.

SHRI RANJEET SINGH : I am one of
them.

SHRI BAL RAJ MADHOK : We are very
much conscious of the dignity of the Chair.
I want to make a submission. The hon.
Minister deliberately introduced communal
politics in this matter and you should have
pulled him up. No question of communalism
is involved.

SHRI KANWAR LAL GUPTA : His
statement is politica lly motivated.

wsTw wEiRw : I 9T &3 T A&
Faud aR A AW A LITFN FAE
Fa dawar g AT NARE
garfes 8% 8, edw g, ag dwar g



299 Reported Sale of Kerala Girls in
Europe (C. A)
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AfFT oy Forely A ot A T T, I A
A 7w &1 fe e A ¥ ar9T T

- SHRI SWARAN SINGH : I do not want

to say anything more on that score. But I
would like to assure the vember of the
Congress (Opposition) that I never clubbed
their Party with the Jana Sangh in communal
Politics. (Interruption)

SHRI BAL RAJ MADHOK : He is be-
having in a most irresponsible way. Heis
unfit to be a Minister. (Interruption)

DR. RAM SUBHAG SINGH (Buxar) :
You were an Akali. (Interruption)

SHRI BAL RAJ MADHOK : Let his
Deputy reply. Hcis unfit to reply to this.
He is behaving in a most irresponsible way.

=t AT ATH YR ;T W A
arfed, &7 91 grew ¥ fawrer 3w =fgd
ATAATL GANAS Y @ & ¢ wq A

MR. SPFAKER : When all of you are
speaking, T am not able to listen to anybody.
= AT AR AW : AT AR,
dfadi # qavd #¥ I afed, s A
qarr [ swag ¥ 9a ¥ oaga
T AT g
DR.RAM SUBHAG SINGH : What is
the good of his reply ? He has not got him-
self qualified to be a secular person from the
very beginning. He was an Akali...(Interruption)
Hf WA W TA:FE  qF AW
fafreedl #t ga 78 F30, g ave fee
g HT GEHA | A F AT AT T FA
F At g Fgw D9 ARy §, af-
Axa e afer s E1 = I
e ol , w i ot B

SHRI SWARAN SINGH : If you don’t
want to hear my reply . (Interruption)

AUGUST 26, 1970

_nuns there.

Reported Sale of Kerala Girls in 300
Europe (C. A.)
SHRI BAL RAJ MADHOK : We want
reply; but we don’t want your politics. You
are indulging in very dirty type of politics.
You should be ashamed of it.

ot wfer s (@rony) : oF & &
¥ Ay

st agwr q3w (D) : qrT A
I F R fF 12 oy § A s N
Sav 7ggq g ? gw Nfaforw adi s
IR §, dfwA ¥ A Qfaferm f o

=t Taw fag : g Sl gvgar W
aga Of9y, g& a1 &% &, N W
wfed

Mo TR W fag : A0 A0 @1 Y
FAE &, AT AT & Q¥ AT F aAva. ..

SHRI J. B. KRIPALANI (Guna) : May I
be permitted to say a word ? (Interruption)

MR. SPEAKER : Is it on a point. of or-
der, Acharya ji ?

SHRI J. B. KRIPALANL : The question
is whether girls of 17 and 18 years can be
taken away to different countries to become
If they have got to be nuns let
them be made nuns here first. I say, even a
girl of 20 cannot decide. (Interruption) I am
on a different question from these friends.
The question is, can we allow our girls to
become nuns like that (Interruption) being
taken away to some foreign country and there
made nuns ? If they have got to be made nuns,
let them be made nuns here. (Interruption)

SHRI SWARAN SINGH rose—

MR. SPEAKER : Let the answer be con-
crete and precise.

SHRI SWARAN SINGH : [ trust the
questions will also be concrete and precise.

SHRI HEM BARUA (Mangaldai) : I sub-
mit that this mutual recrimination in the
House has become nauseating for us...
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SHRI SWARAN SINGH : It is very nau-
seating for me.

SHRI HEM BARUA : Therefore, 1 would
request the hon. Minister not to give any
provocation, so that there might be no rec-
rimination in the House.

SHRI SWARAN SINGH : [ never give
provocation, but if others attack me, | have
to defend myself.

SHRI MANUBHAI PATEL : Let him not
Jaugh over it.

SHRI SWARAN SINGH : Two questions
had been asked on earlier occasions. One
was on the 4th August, 1969, and a complete
reply was given. Another question had been
asked in reply to which it was said that the
information was being collected. That infor-
mation was given and supplied to the House
in fulfilment of the assurance and a copy
giving the full information on all those points
was given. So, it is wrong to suggest that
Government had not collected the informa-
tion.

SHRI KANWAR LAL GUPTA : What is
that information ?

SHRI SWARAN SINGH : This was
unstarred question No. 3296 dated 9th August
1968 by Shri Baburao Patel. Information was
in given fulfilment of the assurance.

SOME HON. MEMBERS : What is that
information ?

SHRIMATI TARKESHWARI SINHA :
What is'the machinery ? He has not replied
to that. We would like to know what the
machinery of inquiry is, whether it is going
to be the CBI or any other agency. What is
the machinery that he is going to use for the
inquiry and will "that machinery get in touch
with the| Vatican and other churches in India
to inquire into that, because in the past they
had not done it ? Would they do it now ?

SHRI SWARAN SINGH : It is a very
good suggestion, and | shall examine it. It
is a good suggestion.
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ot et fag (Vgaw) : AT
NFT Agley, SA-a A7 F N @A
TG TG R S, IAQ gH agT W AT
AT I T ge AW FAW g }
A fg W @, faw @ @,
o asH @ W qfew W fl—a
g dfeat otz @ ¥ Ham A
A TR J AT AEN—agN A
T mgw &3 5w fegee & geEt
FrAmiafm i) g s
AT §— 3% A @ qav frars, et
o e I @ arfow A AR
frm s ¥ fegmm § a@wmm far
aa, fegam 3 dfF aga ¥ W E
g ¥ fea g fard &, 7 N fare
e &9 &Y qifedt & AgT 9w § SIrAT
IMq—! TH AT A ARG g ?

a0 a & 7 qen wgm —faw
WMy gz w e g, o fom dEER A
ST &, Gy W T § Y sWE W
EqT §, 3§ oW F-—gvm RfwEr
FTE AN FIAF A A AEH
fFaT g, AR @A FE aagaryom
o e &, A A & A1 gmaArdi ¥
faars frgin M 3w F1 AW FE
F Fifww A ) fewnifes daa
¥ ge7 g feay 9 AR A AW
fewinfes @@ 9T IET AT SATRT 347
forar o7 T 8, g ot )

el aE—ug qg W ATGH
#e) ag TST Sedw AR e F
H199 1 AN @ AR S, Y AT A
T T IE IR A AN ygd
aga afedl A1 aretg agAT AT
arErd i TE A G @R E,
& oy ¥ FOF AL AN A ARE
s F3an §, T A o, gfe,
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FoiT, ar fegmara 1 g &1 AwEn

3 & A e o1 fr R TeEAN
ATHET AT v, A 3o g agt
X F IAF TR g W Ay,
zafom g Sraana w3 a1d v anfed)

ared @ #§ 3g qET S §—
@ & fab el & @ ama 7€ }, svg
Al Y A G, AT fgrgeaW Y @F
W N & e 3 s A Q@
THRTAA FA AT A o el
g mMied nFFe=
&, 3 & faars T @ ¥w Wex
faray sva, It firwa fear srg @k
IR AT & AT |

AT gare ag E—am & fag @
AT T H—AY TF qWE AT v
TR= ), AN @ &Mgamw i
arfs arer @@ feem e fegeamw
% fawrs 7 &, 38 e A wIgR w=-
fagt gardl g & faems, gl &
& faems, gaR wrzAl & et T ad
I FF | AT AR FR A Fee it =
foefer ¥ a0 ? @A A qav T
w0 ?

arfax ¥ & ag Fgar wvgm § 5 9
v g a1 gl g T A g, gw At
M@ g A A wE wA
AN wE@ W R oW A AN
o ? fegeam § 9 aotgd gaw aa
A R At as A R
a3 §oR wgw ¥gumat 4 A
AR RARE L ONSLESIE R o
T E IR & Fr da fafwez
arga I avfs grow A K 2| W qge
& o T 4o F1 agAn T g |

SHRI SWARAN SINGH : I fully respect
his sentiments. All these factors will be
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fuken into consideration in holding an inquiry
n:A a complete manner, and action, both puni-
tive and preventive, will be taken.

. SHRI SEZHIYAN (Kumbakonam) : This
Is a very serious matter requiring a full and
impartial inquiry.  Whichever may be the
institution involved, whatever may be the
purpose, whether it be social, religious or any
other, if itis proved that girls are being sold
for pecuniary consideration, it is a disgrace
o humanity, to India and to the world at
large. Much was made about the poverty of
Kerala and the illiteracy of the girls there.
Kerala is, of course, poor. But people in
Kerala want to overcome poverty by honest
work. Nobody can deny that. 1 can also
say that literacy rate in Kerala is the highest
in India. As far women it is the most literate
part of the country. The parents there are
very literate . Poverty is a curse for the entire
nation ; it has been a conspiracy of the entire
nation to keep some States in a backward con-
dition. Therefore, we should not go into that
in this way and raise such vital issues affect-
ing the dignity and hurting the sentiments of a
minority on the basis of some newspaper re-
port. I think we should proceed with caution
and circumspection in this matter. Sometimes
we see in newspapers reports that some saffr-
on-robed sadhus have kidnapped some child-
ren and sold them somewhere else. On that
score, we cannot condemn all sadhus and say
that all of them are bad. We cannot say that
the Sadhu Samaj, with due respect to Shri
Nanda is an organisation spreading the cult
of kidnapping; not here, we cannot say that
the entire Hindu community is indulging in
the art of child-lifting. Therefore, we should
take newspaper reports about such things
with a pinch of salt. At the same time, I do
not want to ignore them. Let us have a
comprehensive, full and impartial inquiry.
Let us know the facts. Let us in the mean-
while refrain from making blanket accusa-
tions against anyone or body.

Much was made about the anti-national
activities of these missionaries. It may be
that one or two might have done that. But
on that ground, let us not make a sweeping
accesation on an entire institution or com-
munity. Now the cry of ‘Indianisation’ has
been raised. 1 would ask my hon. friend.
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Shri Gupta, not to indulge in this. It does
not behave us. 1can say here that in many
parts of the country, missionaries have done
some good work in the fields of education, in
setting up public health institutions, espe-
cially in the matter of setting up and ruon-
ing leprasaria when caste Hindus refused to
come anywhere near these leprosy patients,
the missionaries came and gave them full
treatment and saved many of them. These
things have happened.

Therefore, because of some newspaper
reports, let us not carry things too far and
say that the entire community, the entire
institution of missionaries should be con-
demned. It is not good.

Iam not at the present saying that the
report is true or false. Let us get the facts.
Meanwhile, let us be cautious in our app-
roach. Until we getat the facts, we should
not make any accusation. When the facts,
have been revealed, whomsoever is responsi-
ble for this, whether he isin Kerala orin
Calcutta or anywhere else, let the law take its
its course. On that, there can be no two
opinions.

1 would ask the Minister whether the in-
gniry proposed will be instituted at the
earliest, and finished within a certain time
limit, because so much accusation was made
here. The hon. lady Member also said that
in 1968 the left hand did not know what the
right hand did. And she was one of the right
or the ieft hands at that time. I would like
the enquiry to be very effective; to be con-
ducted at the earliest opportunity. The
results should be made available to the coun-
try and the House at the earliest. I want the
Minister to assure us about it. I also want
that it should not be a mere governmental
enquiry. I want itto be an enquiry of an
impartial, judicial character. Tken only it
will create confidence in the House and the
country. I would like to know whether he
will consider this,

SHRI SWARAN SINGH : Iam grateful
to the hon. Member for making such valuable
and constructive suggestions. The enquiry
will be quite comprehensive both here and
abroad.

Europe (C. A.)
AN HON. MEMBER : By whom ?

. SHRI SWARAN SINGH : By the enquir-
ing agencies.

AN HONJMEMBER : Judicial.

SHRI SWARAN SINGH : The judiciary
can only assess any evidence that is collected.
If any evidence is collected, then’only it is
useful. Hon. Members will appreciate that
normal agencies of investigation™ will {have
to do this work. Whether at!the local or
Central level we will employ all possible
resources of the investigation and will iry to
arrive at the truth both here and abroad,
And it is{our intention to finlsh it as
expeditiously as possible because we are
equally worried about this thing. It sullies
the name of the countryland we are anxious
to go into it deeply.§ We will take action on
all possible fronts and see that if such a thing
comes to light, it is put down with a strong
hand.

SHRIS. S. KOTHARI (Mandsaur) : Why
don’t you say categorically CBI ?

SHRI SWARAN SINGH : CBI is not ex-
cluded.

SHRI S. M. BANERJEE (Kanpur): At
the very outset, before putting my question,
I must say thatlevery Indian Christian is a
child of the soil, of this country, and is-as
Indian as anybody in this "parliament. So, let
us not impute motives. There are bad Hindus,
bad Muslims and bad Christians. Sometimes
even bad Hindus are wrongly elected.

AN HON. MEMBER : You are one of
them ?

SHRIS. M. BANERJEE : There is no-
thing very new in the report of the Sunday
Times. Two months back similar reports
appeared in 8 Madras paper called New Leader
which represnts the Catholic Church. The
revelations in the paper were made by a priest
himself. Similarly I understand that certain
reports appeared in the Kerla newspaper
Dipika which is also run by Catholic priests.

In this case I do not believe that the People
of Kerala the fathers and mothers of these
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girls; our daughters, with their political cons-
ciousness can sell their daughters for money.
There may be one or two who can sell their
daughters and sell the country also to some
other country.

In the newspaper it has Come out that the
Archbishop of Delhi, Mr. Angelo Fernandes,
met Mrs. Gandhi on Tuesday and informed
her about the steps being taken to ensure the
welfare of Indian girls who have gone abroad
for religious training or service. I would like
to know what assurance was given to Mrs.
Gandhi, the Prime Minister of the country,
by the Archbishop about the safety of these
girls who have gone abroad.

They are in many countries. For instance;
they are in Britain, France, Switzerland,
Spain, USA and Italy. Even the National
Secular Society, a free-thinking humanist or-
ganisation in London, has asked the British
Home Secretary to order an enquiry into the
allegations that some British Convents had
bought Indian girls. The society has said
that officials from India or any other country
involved should be given facilities to inter-
view their nationals in British Convents, as
this would allow them to find out whether
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Whatever be the country to which they had
gone-whether Switzerland, Great Britain, West
Germany or any other countty—our agancies
are there, and our ambassadors are there, and
our diplomats are there. They can possibly
take up the issue with the highest church hjer-
archy in ‘the country concerned and with the
ftrchbisl‘:ops and tell them definitely that there
1s a sentiment inside our country and if these
girls have gone there, they should be treated
well. If they are kept as domestic servants
§nd S0 on, that should be enquired into and
investigated into properly. I would request
the Government to make such enquiries, and
and the enquiry report should be laid on the
Table of the House. There should be an
enquiry both by the Government and those
agences. This matter will have to be taken up
withthe Archbishop, and I would like to know
What assurance wefe given by the Archbishop
who is reported to have Tecently met the
Prime Minister of the country, Shrimati
Indira Gandhi.

SHRI SWARAN SINGH : I might inform
the hon, House that Pro-Nuneio His Excell-
ency ihe Most Reverend Magr Marije~Joseph
Lemieux was called to the Foreign Office also,

the nuns came in by false ind t8 and
are being held against their will. -

That is very necessary, whether by the
CHl or any other agency. The question is
this. ¥ these girls have gone there out of
religious fervour and out of their religious
sentiments, and have gone voluntarily, that
is a different matter. But we have to see if
there are certain agencies, which make recruit-
ment like this. Some agencies are being
accused of making money, and so this isa
matter which is very serious. Have the Go-
vernment enquired to get these malpractices
removed ? From the statement it appears
that they did make some enquiries but they
could not cometo any conclusion. In the
statement it has been said that “inquiries were
again made but nothing specific came to
notice.”” 1 would like to know whether the
Government has drawn the attention of the
top catholic church hierarchy to the situation ?
What steps are proposed to be taken to assure
the country that our nationals are properly
treated if their services are found to be una-
voidable by those in Europe ?

and we explained the whole position to
him. He said that a great deal of importance
is bestowed inselecting the girls and their
training is also supervised. He also mentioned
that the Holy Sea was now seized of the matter
and had ordered a full enquiry, the intention
being that if there was anytbing which was not,
being done in the right. way, it should be
immediately corrected. We ourselves are
holding enquiries. It is not only the.
police enquiry, but we are in touch with the
church; 1am sure that they will also fully
co-operate in this enquiry; If anything comes
out of thc enquiry, I can say that the church
leaders also will be wiih us in suppressing any
malpractices. There is no difference of opinion
on that score, and 1 would appeal to the hon.
House that now that the matter is being
enquired into by the Government agency beth
inside the country and also abroad, because
the church is also seized of the matter, we
should permit that the enquiry should be -held
in the proper atmosphere, and Ican assure
the House that we will go deeply into the
matter.
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SHRI S. S, KOTHARI : Those girls who

have gone there should be repatriated. Will

the Minister see to it that they are repatria-
ted ? (Interruption)

SHRI SWARAN SINGH : Those girls who
are ready to come back will be given full faci-
lities to return.

SHRI S. S, KOTHARI : We want them to
come back.

MR. SPEAKER : Now, the half-an-hour
discussion is there. Should we postpone it ?

SHRI SURENDRANATH DWIVEDY :
We can have it tomorrow, because this sub-
ject has intervened today.

MR. SPEAKER :1 am told it can come
up only on Monday, because we have already
another debate for tomorrow.

SHRI SURENDRANATH DWIVEDY :
We have three days for half-hour discussion.
1 do not want to bar the other things which
have already been balloted. Since we could
not take up the half-hour discussion today,
because of this intervention, we can as Wwell
take it up tomorrow.

SHRI HEM BARUA : That
submission. (Interruption)

is also my

SHRI HEM BARUA ‘It is in my name
and I have been kicked like a football all
these days. It has been postponed from one
day to another and then to another and so
on. Ido not have any objection to its post-
ponement provided you give an assurance
that it will be taken up tomorrow.

MR. SPEAKER : There is another debate
tomorrow. Are you prepared to continue
today ?
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SHRI SURENDRANATH DWIVEDY :
Tomorrow you can take up this discussion
at 4.30 for half an hour.

MR. SPEAKER : 1 will look into it and
try to accommodate it. But [ do not commit
myself because 1 have to see the whole pro-
gramme for tomorrow. Are you prepared to
continue today ?

SHRI HEM BARUA : Yes, Sir. Naxalite
activities are mounting np in this country.
They are spreading all over the country from
West Bengal.

Mr SPEAKER : I am Sorry, Mr Dwivedy.
There is no other alternative. We are having

the same attendance as we have for half-hour
discussions.

SHRI SURENDRANATH DWIVEDY :
I was only pleading that the House is tired.
Will it not be better for us to have this half-
bour discussion tomorrow from the official
time ? It was to come up today at 530 but
because some other di ion was continuing,
this could not be taken up. Can it not be
taken up from 4'30 to 5 tomorrow ?

MR SPEAKER : I have already said that
1 will have to look into the programme for
tomorrow because there are other matters
also which are pending. Either you should
agree that that I may look into It or you have
it just now. '

SHRI BAL RAJ MADHOK :We leave it
to you.

18.09 hrs.
The Lok Sabha then adjourned till Eleven of the

Clock on Thursday, August 27, 1970/ Bhadra 5,
1892 (Saka).
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